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LOK SABHA

Tuesday, March 5, 1968 /Phalguna
15, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock
MR. SPEAKER in the Chair.

ORAL ANSWERS TO QUESTIONS
TAKING OVER OF CLOSED PLANTATIONS

*421. SHRIMATI+ SUSEELA GO-
PALAN :
SHRI P. P, ESTHOSE :
SHRI UMANATH :

Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have consi-
dered the question of bringing planta-
tions under the purview of the Indus-
tries (Development and Regulation)
Act, 1951 in order to take over closed
plantations; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
«(b). It is undcrstood that the Industries
(Development & Regulation) Act 1951
cannot be applied for taking over the
management of closed plantations,

SHRIMATI SUSEELA GOPALAN :
May I know whether Government are
-considering any steps to take over these
sick plantations that have been closed,
as a result of which thousands of wor-
‘kers are being rendered jobless 7 May
T know whether Government will consi-
der bringing forward some measure
similar to the Textile Corporation Act ?

SHRI MOHD. SHAFI QURESHI :
I do not know to which particular plan-
tation the hon, Member is referring.
whether it is the cashew plantations or
the tea plantations or the coffee planta-
tions. If she has the cashew plantations
‘in mind. .

SHRIMAT[ SUSEELA GOPALAN:
T am referring to the tea plantations.

SHRI MOHD. SHAFI QURESHI :
The position is that only two plantations
were closed, and no workers were
thrown out of job because those very
workers were employed by the very
same proprietor in his new estates. So,
Government are keeping a strict and
regular watch on these developments,
and we are saying that the States should
be given more powers to take over these
mismanaged estates,

SHRI S. K. TAPURIAH: An at-
mosphere of terror and tension is deve-
loping in the high ranges of the Kerala
tea plantations where the Marxists are
conducting labour agitations. With your
permission I may quote from = news-
paper.

It says :

“In British-owned tea estates in
Munnar in the Kerala high ranges,
Marxists are reportedly holding to
ransom both the management and
non-Marxist workers. What has hap-
pened in the name of labour dispute
threatens to undermine law and order
in the area and shake the confidence
of employers.”

May I know from the hon. Minister
how much these terrorist activities have
contributed to the closure of tea plan-
tations in that arca ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : As my col-
lcague has mentioned, only two tea cs-
tates were closed last year. The labour
affected was employed in the other tea
estates. Obviously, this was not be-
cause of any large-scale labour distur-
bance.

SHR1 A, SREEDHARAN: This
Government always vociferously talks
about socialism, particularly on the eve
of the elections. A large number of plan-
tations in Kerala are being owned today
by vested interests, in fact, by eastern

d European interests, Whenever they
do not want to run the plantations
or whenever they want to crush down
the rights of labour. thcy trot out
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excuses and close down the planta-
tions. This has become a part of
the industrial life of our State. Against
this background, I would like to ask
what steps Government propose to take
or whether Government have under con-
sideration any step to take over those
plantations when they are closed down
and also whether Government have un-
der consideration any proposal (o
nationalise the plantations owned by
European interests,

SHRI MOHD. SHAFI QURESHI:
So far as the rubber plantations are con-
cerned, the total area is about 4,07,000
acres. Hardly 6.7 per cent of this is
owned by sterling companies. There was
u strike by labour, but it was not only
in relation to the sterling companics but
in all the plantations. So, there is no
question of any large share being owned
by the sterling companies so far as the
rubber plantations are concerned. 1
wish to make it clear that there are no
troubles so far as the rubber plantations
are concerned,

SHRI A, SREEDHARAN : I did not
refer to rubber plantations: T referred to
plantations in general tea plantations in
particular,

SHRI MOHD. SHAFI QURESHI :
We have not received any complaints of
trouble from Kerala plantations.

&1 o Ao @i: ATy & WY avTA 39 Y
& Y e wfemr Feaqt & amma & 7
F gg WY Srr avgan g v Hfar aie
¥ fgegearar arfaq s 72 % Saat a=rz

Ffe N qgU agF IF 17 TG A

Y AT AT et =T ¥ @&

g JuWT WY g @ s faEr

FC G & fr el e & @t

F oy =g & 9o § 99 e &

@ fggenfaat w o= & arodf agr
osa Feet wE & F fmrama ?

ot qEeRT wH gt Ry S
ofcr # @I I F7 FIew SR
IaH ¥ & wre 91 g uwe ofa
i wofie S aga d aR 4 T
82 TATT 402 TFT THAT FHIX ATA
fegrqeeriy ) At (A fararfaraa (7 &0
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gt A% e aeE & 5 gwam
IAHT ATAEET & A& FLH I9 AA0A
FrFHge FT fom 1 dfar § feeen
EIRGEASEEC ORI G
A w e &Y w18 F1eard 7 9
aFar g |

SHRI RANGA : Are the labour con-
ditions of service such as wages, dearness
allowance, supply of rice and other ra-
tioned commodities the same on these
plantations as on the government plan-
tations in Kerala ? Also, do not these
plantations come in the category of in-
dustries defined in the Industries (Deve-
lopment and Regulation) Act and is not
that Act intended to cover plantations
also ?

SHRI MOHD. SHAFI QURESHI :
It is for the Statc Governments con-
cerned to see whether the Minimum
Wauges Act is implemented in their
States, The Centre also keeps a watch
on the activilies of the plantations.

SHRI RANGA : It he does not have
information, let him say so. 1 asked
whether the labour conditions there are
not different from those in the Govern-
ment-managed estates.

SHR1 MOHD. SHAFI QURESHI :
Conditions differ from plantation to
plantation, Recently T was in Kerala
and I was really distressed to see that
the minimum wage paid to a coir worker
is sometimes about 60P per day for 9
hours of work. But how is the Centre
responsible for it? It is for the State
Government to see that the Minimum
Wages Act is implemented,

SHRI K, M. ABRAHAM : Are Gov-
ernment prepared to let the workers’ co-
operative societies manage these estates ?
Secondly, do Government know of mis-
management in the Kannan Devan Tea
Estate, Munnar, which is run by British
interests ? If so, do they intend taking
over the management of that company ?

SHRI MOHD. SHAFI QURESHI :
As I have already stated, Government
have no mind at this stage to take over
the management of these estates. In
case Government feel otherwise, the Tea
Act will have to be amended.
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SHRI JYOTIRMOY BASU : Do not
disturb the masters—that is their policy.

SHRI S. K. TAPURIAH: Mao is
their master,

SHRI BEDABRATA BARUA: In
Assam, the European owners of the tea
gardens have made the gardens profit-
ably sick by neglecting extension and
rehabilitation and also seeking to grow
tea elsewhere, in Africa and other places.
If this process continues, all our efforts
at developing tea there will come to
nought, Are Government aware of
this move on the part of the European
intercsts in tea plantations? If so,
what steps do they propose to take to
put a stop to this deliberate negligence
which will destroy our tea industry and
help the growth of the tea industry else-
where to our dcteriment ?

SHRI MOHD, SHAFI QURESHI:
The Tea Board is keeping a regular
watch over the activities of these estates
owned by Indians as well as by sterling
companies. I should inform my hon.
friend that tea production has not gone
down, We are having a record produc-
tion of 380 million kg. this year. That
shows that the tea plantations are work-

ing properly.

SHRI LOBO PRABHU ; Would the
hon, Minister kindly clarify that nation-
alisation involves inconsistency with
two of their policies ; first, inviting
foreign capital into this country, second,
our foreign exchange position which is
so bad that we have to beg to get our
food ? Is it the intention of Govern-
ment to go against this policy 7 Secondly,
is Government aware that its own plan-
tations, I refer to Suratgarh Farm which
our dear friends from Russia have en-
dowed us, and our own farms are work-
ing at a loss? Are they thinking that
plantations are going to work at a profit
when their farms are working at a loss ?

SHRI DINESH SINGH : The hon.
member knows that the Question Hour
is for giving facts and not discussing
policy matters,

SHRI LOBO PRABHU : This is not
policy. This is a simple question. You
answer if you can. If you cannot answer,
you can say 50,
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SHRI RANGA : Sir, he should ans-
wer the question.
MR, SPEAKER : About

how can he answer ?

SHRI RANGA : Government planta-
tions.

MR. SPEAKER : If there are Gov-
emment plantations, he is asking about
that, not policy matters.

SHRI DINESH SINGH : I would not
have cared what the hon, member was
asking, but I am sorry...

SHRI LOBO PRABHU : 1 certainly
protest against this. I am entitled to
ask a question, and the Mmister has got
to give an answer to it. He must with-
draw this. I will move a motion of
privilege against him. He has no busi-
ness to cast any aspersions,

SHRI DINESH SINGH : I think it
is the height of bad manners to lose
temper like this,

SRI LOBO PRABHU : You can also
show better manners.

SHRI DINESH SINGH : All I was
saying was. ..

SHR1 HEM BARUA : During the
Question Hour a member has the right
to elicit information, but then, the Minis-
ter does not enjoy the right to castigate
a member, saying that he lost his tem-
per.

MR. SPEAKER : All I can say is that
nobody should lose temper,

SHRI BAL RAJ MADHOK :
should not evade the question,

SHRI LOBO PRABHU : You have
to protect a member against this,

SHRI HEM BARUA : The Minister
should not sidetrack the issue by casti-
gating the member or levelling personal
attacks.

MR. SPEAKER : I cntirly agree with
you, that is why I say nobody should
get angry.

SHRI DINESH SINGH : All T was
saying was that there ure certain direc-
tions of the Speaker, and I was only
putting it to you whether I was supposed

Suratgarh,

He
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to go into policy matters. I shall abide
by your directive. I was not meaning

any disrespect to any hon. member,

MR, SPEAKER : He may answer the
other part of the question.
SHRI S. K. TAPURIAH : The rule
does not say he should cast aspersions.
SHRI DINESH SINGH . So far as
the question is concerned. my colleague
has gone into certain details and cx-
plained that we do not have power to
take over the plantations, that we are not
proposing to bring any legislation to
take over the plantations. Where does
this question arise? That was my
whole point. Suratgarh Farm is a farm
and is being dealt with by another minis-
try. The hon, member knows very
well that it is being dealt with by an-
other ministry. What was the point in
relating it to this question? We have
explained that we do not have the legis-
lation at the moment to take over plan-
tations; we arc not proposing to bring
any legislation.
St 3A A7 FAT O wERT T
N s F fF e w1 fals 9
T AT, =TT FT JeARA TS AATE
o Adl 9 Sm-iEt K #FE
arer wAF w qIRE FE AL ATALS 7
SHRI DINESH SINGH: My col-
league informed the House just now
that the yield of tea has gone up this
year.
I WA AT &7 qur EfEaar e
FT JUEA 9T q47 2 AT AL # Fr
G-I A FTH FLAATA AALU AT
ARE TT AL E AT A |
I HEFAT TE! FIA : FET AT AT
& AT F AW A AT HAZLT FT
qTeeF &, I ATRIE AL qET A
Wl aF 9 F §IEr S A g,
TH @ ATW-2TsH foere E—us0
fufga faeiams Fréammgig

SHRI JYOTIRMOY BASU : Somc-
time ago, Government spent lakhs of
Tupees and set up a plantanon enquiry
commission and that commission had
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submitted a valuable report. Especially
onc gentleman, late Mr. Sivaswamy
made specific recommendations about
sick and unprofitable plantations. May
I ask the Government whether they
have gone through those recommenda-
tions and what steps arc taken to imple--
ment those recommendations ?

SHRI MOHD, SHAFI QURESHI
The recommendations are before the
Government and it is looking into them.
My hon, fricnd knows about these things,
if not a tea planter, he has been himself
a very good tea taster in London. We
have done a lot to improve tea estates
not only in the Eastern region but in
South India also.

SHRI HEM BARUA : Is it not a
fuct that in some areas mm Kulu and
Kangra Valley tea produced is of
inferior quality and is it not also a fact
that thousands of maunds of tea are
lying there because of somc relaxation
in the rules of the Plantation Act? Are
the Government going to save tea plan-
tations in those area from being closed ?

SHRI MOHD. SHAFI QURESHI : f
require notice.

SHRI HEM BARUAI : Is it not a
fuct that a committee under the chair-
manship of Mr, P, C. Borooah was
appointed sometime back to enquire
into the problems of tea plantations and
to suggest means to encourage the ex-
port of tea to forecign countries and if
s0, what are the problems of the tea
industry which the committee had pin-
pointed in its report ?

SHRI MOHD. SHAFI QURESHI :
Tea plantation industry has got many
problems : the question of having new
plantations in place of old plantations,
supply of fertilisers, insecticides and
fungicides; sprinkler irrigation, develop-
ment of new export markets in the face
of competition from other countries, etc.
The report has not come yet. It will
be considered when it comes.

INDIAN TRADE DELEGATIONS SENT
ABROAD

*422, SHRI PREM CHAND
VERMA : Will the Minister of COM-
MERCE be pleased to state:
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(a) the number of trade ' missions
sents abroad during the year 1967-68;

(b) the number of trade missions
which came from abroad to India during
the above period;

(c) the number of trade agreements
rcnewed and the number of fresh agree-
ments concladed;

(d) the increase in trade resulting
from the visits of these missions; and

(e) the expenditure in foreign cx-
change incured on the trade missions
going abroad during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD, SHAFI QURESHI) : (a) 16
trade missions were sent abroad from

India during the year 1967-68,
(b) 18 trade missions came to India
during the above period,

(¢) 10 Trade Agreements/Arrange-
ments were renewed or extended and 3
fresh Agreements/Arrangements were
concluded.

(d) There are a number of factors
contributing to the incrcase or decreasc
in trade. Tt is difficult to isolate the
cffect of visits of the delegations and
concluision of Trade Agreements.

(e) The expenditure in foreign cx-
change incurred on these Trade Missions
going abroad during the year 1967-68
is about Rs. 78,000,

=} Sw @z gt § g7 SHAT STEAT
s Fa3wit & garr o1 s gré wfATT
, ¥ ST AT qFTH F AL F T
A E; e o i fegm gare
7T gt Ffawe F A7 F G &0
77 freraa fret & fF 3 soey foemr
ZifEt MFaw a4 g ot
FTE AT 3T 2 &faedd & &1
T Aqe g, WA, a1 ag 5| fawfas
T FqT 39 FH IIA AT W@ E, AT
I WL F 927 fger

Y Agemy wer g g A
FTHWA T UEES F G FHEA

y

MY oy
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T a1 Frema N g, N Ko
W FRER g & & 7 WA
FEE | AL OW F Ko W AW
aF 1§ @, 9EF warew dgi W
T famm @ a9 & W
IIET 9y &, I # g WA W
A &1 guR oW WA § w
forgrag gt s

ot iw Wz Al & wer wgew &
T AR g R 1966-67 HEW
feaft W F1 " veEae T mT
aT, I F qEAGT § 1967-68 WEE
fawei & sifewt & feat
A FT F fFal 799 &1 MW RN
g & ¥ 1968-69 § ATRT HI
THATE g1 Iud fan qEeEe HT R
FHE FT @ & AT T A feay
Fx fawm  amee w9 Araeer?
! HEFRT W T OFET TARA
At F AT T JaTg € @t awdaA
| RATIT @7 TAT F @ &) ATh |
T W qrET ATER ;TR
(saaeT) |

Wl gTH W weAw : faw wa
T A | ()

SHRI MOHD. SHAFI QURESHI:
I have the figures. I will take country-
wise.

MR, SPEAKER : No, no, You can
place it on the Table of the House. You
said the whole Question Hour will be
taken up by you if you were to give the
details,

SHRI MOHD., SHAFI QURESHI :
I will have to give the details of each

country.
w857 a2 aaf : {7 Aewr wHTST
qwT §, 39 A ATew F1 A fF agr gar
qT R
ot FEFRT TR TV qHTH FRIT
Foawy A& T T A% afew 7w
FET FATHE AL IH ANEE 1w
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NFFR AT 1963 F
33 fufags agr o owae @1 @R
FT A TFEE 4T F 165 fafamad
mr 2 78F  qr IwRREfEar
TTowmae 1963 W 138 fafwmw
qr X FT FT I @ FL 392
fafomm a8 g9 w91 & @ A
#ro fo qTTo, MY, TYE, wATRAAT,
AT, o To ¥TTo, Ieaii<dm,
ueH, §UF §F qTH TN F HiwS
A QI A U AFE AN AT TE@
o

ot 9w wer AW A F Ay
fed Fr9amw ¥ Hfam | soF A=

T faar

afwn war (a7 favm fag)
qeqq WEEE, A& AF  TEET qaATA
AT aT FT gl A AR 9T T
|qHAY A FIE, TZ AFS ATA IAFT
arr & &, g A & 9T ¥ T,
Afex Ml @ & 7 f frew
0 qEfay o oA a7
gtz W Ffg FAR TEOE &
gER | g as wEgia Far & FF e
s ge faaa Fa @ sndd avsoft g
g A8 arx § fr foaa 3= fammrew
 FAY FY T&€IT T | 7T T FT
aaam frge iz fam sy g o
P g e Qe A E 3T A
IMFA ARFE IRgA i fawm
99 TAETO W A TUIS @
A5 a9 & foaw ) foew woa o= f
#7F AT TAAR H AT ZAT 4T IH
F e s favm g 95 7 sv=
T & forg & fF 9a &1 amme adeT
Hgfaar & 1| T ZE favm Fat F
g AT Fg avy § 5 femy 99

Y St v g
dfir F gy 730 famm A
any

2
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«ft ofg T - Fr A wEE qAE
frge fo 7gd wéder ¥ aqe 7 4
FHET T2 A JHFT TF G-
few g0 & oF wfafafosies a7 &
AT Ig 97 Tl A0 7Y 3% gy fa=
FF & fou faawt qEr A 6 @
zg gfafafu-avess 7 F9-F9 § A
fro wrr e a frar aur fasr
F fam dar feera faar ?

i fadm Tag : ey wgi<, (A&
Farr | AT FIAT GO | A9 B
TR AT FCH AT A IZATN

st wg faAg : 99 FT o9ar A
TAET 7 FEAT AT T AGM & for
oy (sTEET) |

MR. SPEAKER : Order, order. They
saw me also, 1 need not answer the
question,

SHRI N. K, SOMANI : The selection
of members for the various trade dele-
gations is made on all considerations
except merit with the result that what-
ever reports they submit on their arrival
back are of a mediocre quality and, what
is worse, even on those reports there is
absolutely no feed back and follow-up
on behalf of the Government of India.
In view of this, may I know whether
the Government has set up any Organi-
sation to review the progress on various
matters after the arrival of these trade
teams ?

SHRI DINESH SINGH: The hon.
Member knows that some of these trade
delegations are sent on a governmental
basis. They go to examine our tradc
relations with those countries. They
submit their reports and they are gone
into in great detail. I am happy to
say that I cannot garees with the hon.
Member that these reports are valueless.
So far as trade missions in which trade
also participate are concerned, we con-
sult the Bxport Promotion Council. Tt
is not as if we arbitrarily select some
people. It is done by the Trade Pro-
motion Councils and, as the hon, Mem-
ber knows very well, when they recom-
mend something in their report, it is
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considered and implemented wherever
possible.

SHRI P. GOPALAN : We are having
trade representatives and Attaches in
our embassies in foreign countries to
promote our trade with those countries
which entails a huge expenditure. Yet,
our government is occasionally sending
trade missions to foreign countries. Does
it mean that our trade representatives
and other trade officials attached to our
Embassies have failed in their duties ?
If so, is it not time to wind up such
establishments ?

SHRI DINESH SINGH : They are
two entirely different functions. The
trade representatives in our diplomatic
missions have different functions to per-
form from the trade missions that go
from here. Our trade representatives
are officials looking after our continuing
interests, sending information, interven-
ing on our behalf and on behalf of our-
trade, whenever necessary. The trade
missions go either to discuss trade agree-
ments or to promote trade in certain as-
pects. This cannot be done by the resi-
dent people there.

SHRI K. NARAYANA RAO: May
I know whether the exchange of trade
missions have resulted at least in finding
certain markets, some openings, for the
new products for export purposes?

SHRI DINESH SINGH : Yes, Sir.

SHRI BAL RAJ MADHOK : In view
of the fact that the increasc in trade,
which the hon. Minister referred to just
now, has taken place mainly in the case
of the East European countries and
Russia, and that too because they have
accepted rupee payment, because of
which they are purchasing a large num-
ber of our goods at cheap rates and then
those goods are re-routed to other coun-
tries whereby our trade is being adver-
sely affected with those countries, in
view of this fact, may I know if this
kind of thing will be stopped and that
political considerations will be kept in
the background and the commercial and
economic interast of the country will be
kept uppermost in entering into trade re-
lations with other countries ? Secondly,
is it a fact that most of the Trade At-
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taches in our Embassies are people who
have nothing to do with trade and, there-
fore, they cannot serve the purpose for
which they are appointed ? So, may I
know whether any step has been taken
to see that people who have real under-
standing of commerce and trade are ap-
pointed as trade representatives ?

o fedw fag : o1 A= WA
T OEAT AT B

T AWAT QL AT F e
MR. SPEAKER : He put the question
in English,

st foam feog : st wgim, s A
TAAT YT @9 w7 F IfANWA FY
gfagr sz@ # § 1 "R gy fgdr
Fam aFa § A = F qw
qHATE |

Feraw & IaET qgAr qavA Q1 fF
Y g GfAE g gaw ¥ qwi
Farg, & wwean g fr o & e
e 8 #1 IFE & W) =
g A gt frafa & agaazdrgi
St g ¥ gWE ow FT FE AR
97 FYar A FEw A A faw
F e feawdw Fga & 9oF1 §© wWI-
FH fowigd et § 1 qifagy w=W Y
F15 forerga a@1 At g5 AT I &
TS AY, IHFY EHA T F, TG ICHT
HTAVATT T, IHRT GH 7 qq€qT *1 |
Ffr AT FE7 ¥ qaew ag e v Ew
#t a9z ¥ w1 qarfaa gt &
am T8 & f o gt FT A adr
7 T E, a5t AS 99 qAE, a9 IEFT
YT A FY W IQAE | WA G
fafgagar 1 & avmar a1 f&
AT qTE A W A% F4G1 f
¥eHT AW TG, A(HT I 5
w1t fowrga & mfae & fomm)

W2 A% FEY AATA & qVAw g, H
7z Fg AEAT§ fF amw a ¥ fd
AR =T gEedT  FEeal
A gark fadelt favei 7 &, ¥ @q me-
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Fz Fawac g & o ad 2o &
dar § fagw &1 afrs weAIg 9eew
e 9w foE 1 39, o fafew-
S g@faw 7 35 wEw go fawer
g, 9w d 3 T fFgmaw 1
faeet amge & fawmt sy afaq & =9
a9 G HBIA-TIET  F AT FE
9 Fer 9ifeq | =z G & a7 Fe
agarg fFag =0 w8 ¢ fF s
foit Frgwagt @, T3t O FHTY AT
FragE F fag zare FAFE 9T AR
FLERT E |

Stfma S AT o FATIHT ZA A
3§ $fem Iz o wEAmEwT
iRy & fa8 s T 9r ¢ oafg
TqT 9T, A1 IF A FRA-AT vHHE fFT
g fEmt v fran w=ieEeae
gET TEM #1739 fHaT '
TFEAS @ Z0 |

ot feiwm feg : =1 A% @2 #1390
2,89 aF A ¥ Zg fawa agr
Fi—0"r FE gFAT AT 99 @ &1
afs @ Fama a1 Gifaaw gamw
FLAT®  FOAE, ATHA T AT
TEAT |

SHRI D, C. SHARMA : Sir, I am
very happy to hear that we are having
very good trade with the East European
countries which are Communist coun-
tries. May 1 ask the hon. Deputy Minis-
ter whether any attempt has been made
to export goods other than primary
coods, semi-processed goods and tradi-
tional goods to the West European de-
mocracies like England, France and
other countries ?

SHRI MOHD, SHAFI QURESHI :
We have made efforts to shift from the
traditional to non-traditional exports,
and I can inform this House that against
global tenders we have been successful
in achieving certain very good results.
We have succeeded in getting orders for
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non-traditional goods from West Euro-
pean countries also.

st sfray wiaw : gart 73T F N IT
from foRwi & sy @ & 9vr
FAEFAT T UF AT GE A &) F
7g 9o g g R feeelt § o
fresr sw agA ST A ¥ A aEgd
T gEEA ‘A’ FAH ATA @
&, a1 3HFT AT I&T T fRET AHWLH
Fzuirize gadm ¥ @ fEdad
g1 awmza ¥ fogmy fawmes @i
ST FAGEA F1, T ATTL FTEH A 4491
a9 gzram 8, feay & mihies W@
¥ fom Afead sfRel &amdgu
sgrft & @ 7

o\ fedm fag : smq A & fF st
@ FIAAT T @Y, I9 Y 7T FrAST
g, 5 & fod & s e fE
aaT ¥ @ g a% g &<
WYY GrEET g, 9 §EA ¥ g
T FAETT

Jgi A% &€ GHEH &1 8919 g,
Foami & amg, fams afafafe aeie
ot gr &, el amda 99 @ 9
T IW F FACA®T FHET CHHAZE 97
TETET GUE |
WOoRKING OF STEEL PLANTs AT Rour-

KELA, BHILAT AND DURGAPUR

“424, SHRI SITARAM KESRI:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Steel
Plant at Bhilai had incurred a huge loss
during the year 1966-67 and if so, the
amount thereof;

(b) whether the Steel Plants at Rour-
Kela and Durgapur also incurred loss
during the above period;

(c) whether working of these Plants
will not affect the repayment of loans;
and

(d) whether the causes for the loss
have been examined and if so, the steps
taken in the matter ?
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'THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (d). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-341,/68].

o Jarew 8 AT FERE,
frearg, wre@dar ok FAgT A
1966-67 ¥ =g a¥t gfwai g% € |
Wil WA FFEA & garas fars
F 1FUT 70 AT 9, TIAATH 1
FUT 90 7T@ € ALY 7 13
FAT 10774 597 I 7f7 g—Tq &
AT TA9 T3 TN A S §
Al waET ZTfe gf | & g «Ar
Trgar g fF Fr A T 5A @St
Y & oz ww fer oar 7oAk
W T fEar ar gy faeerd
fr-femr sl g2 amed ws,
T IHE gAEE 0 & fag e
FE 9 T grHAT USRE & AT

g 7

TETa. @I At gy Aar (s T
Tt i) Aomey WEIRH, T AWt
oAEg § AT F B AT, T A
¥ 9gAr AT g4 F9fedr #
Afesmes a 779 #1 8 zAfaee
FfeEr aET wArE, 48 U=l
AT & HAETT FIOH FIEH W ATH
#, faad qaa2d~ g Faog §—
#q T F AR AT A AAG
q, ¥ Zaw F1 992 &, Ifwaade §
TUET FTAARH A AFAAGAT |
OF TMA AF FIAT AT f—aTIq §
T AT F AT e
frard 3¢ —w@ e & ammar
FEATARATE 1 OF TR=T-97C qTHEIT
Farg gew # faw wwwm ak
TE A AT AW AT AV OE

o2 Fraew ¥ fAd oo Toer
FEAT |

il Farem Fa€t : it wA gy
Taamar fF Fax ¥ wrw it Gar ga
21 gl § A daw feeqe ganm
A1 foams & se gran d, W e
e FE aHf Frorar o i frma smia
TG AT TG K AT OAATRT W
st @y ¥ ford o forelt farfedy
A7 FTUTETERE FIAT AEA § AT A9
T e R o I FoEw

fear 7

To WWT YT : WA T A 5—TF
At Fav faqrem ¥ arsas @@ g,
e fag o ifemr sffamgdusr
FdaT drew & fafedt ¥ amg gAn
Tz fafreer i am s RE AR
€ gffaa fFmmew s figfe
g afaw a1 Afow FTRE
0F AEAAT FHET 7 UF AEae faw
W ggRga fear g, & g o @w-
AHET FAT E |

Wt A% AT & fag w1 fafadt
AFAT TETEE &4 # A g, AN
o feoddze § §w  memdifoeE
AR FTAAE, I A A TG AXE,
AT AT A HE AAT TE )

MR. SPEAKER : The Minister says
that he will give more details. Then,
he is himself offering a one-hour discus-
sion. Therefore, if all of you permit, I
would like to go to the next question.

SHRI JYORTIRMOY BASU: Durga-
pur plant is losing lakhs of rupees.

MR. SPEAKER : How they are los-
ing. why they are losing, all those as-
pects can be considered when that dis-
cussion comes. Now, let me pass on
to the next question,
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‘STATE TrADING CORPORATION OFFICE
IN BERLIN

*425. SHRIt RAMAVATAR SHAS-
TRI :

SHRIMATI SUSEELA GO-
PALAN :

SHRI C. K. CHAKRAPANI :

SHRI A. K, GOPALAN :

SHRI YASHPAL SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Deputy Minister for
Foreign Economy of the German Demo-
cratic Republic, Hezz, E. Kattner, had
recently expressed dissatisfaction at the
inadequacy of the State Trading Corpo-
ration’s office at East Berlin to cope
with the increasing trade between
G.D.R, and India;

(b) whether he had also suggested the
setting up of permanent trade represen-
tation of India at Bast Berlin to further
facilitate the trade between the two
countries; and

(c) if so, the action taken thereon ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir.,

(b) and (c). Do not arise.

ot TETEATT W) : e wEEy,
T T w7 ag Afa & fF auw
W F A ST TPy g, FfEA
A Fagamar @ g dofardy 3
FHT TE=TE €T ¥ AN FTTE Z,
feT gt awTerardY 39 Fv AT s
2, T ST Y qEEN A e
AT qg T forgRfa amE
FA A At fewwa o Hr 37
AN TF I qG T FRFEIE
T A AT Ie AW 'y sy
% feadt afags ?

st feaw fag : sreme wEiEm, andy
MR g Ew TR G fr Frmacg
Xl qiw & oy 2w ¥ A

AT T YT &) 3N aTE ¥ A
¥ ag Wt frerae ot fe g et
M ¥R AT R .

st AT mEt o FHTSERS
W F A gy, wATERTN

=t fadm fag : T T @R 3 @
£ | 2 UF auEEl qw ® gy
T agT & | e A% fenrhtew
foafers s s+ #7 qam g, foes
ax 7 fF W aEE 1 a8
AN GE FATT AT FgA LT A
T 1T A oo FE HF 1953
# garr g =@ 1. 2 fafaew @
g7 SIfF T 1967 ® (¥4 FTaQ T
feomar @F &) F@ET 321.75
fafrm 21 mar o faelt @t s
gEd, WA aTFT T8 79 AEA § |

R A AT G550 & 39 AW AT
arayg 2 fFagi TUEnTT a1 TWEE
TET FEN AL ¢, A7 9% a1 9 ARl
1 gara dfer @ emdATESiOA AT
TER TR B

ot TEaT weEt w2z Efem
FTIAIEAF 9T 97 g gg A1 Faran |t
i agi e aE e FREEE a9
fear mr wifag &% qer fFaw
TRy W AOE ATHA T AT
27
wit fzdm Tag : =2z fen Fres
FTA AT FHE | AT AT gTE
T qEAE ¥ AT HAAT 8, § a0
AR HFAT |

SHRIMATI SUSEELA GOPALAN :
May 1 know from the Minister
why there is no permanent trade repre-
sentative there and why the Government

is  reluctant to appoint a permanent

trade representative there despite the
fact that trade between these two count-
ries is increasing year after year 7 Are
they reluctant because of the pressures
from West Germany ?
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SHRI DINESH SINGH : I think, the
question is why we do not have a Gov-
ernment trade representative there. The
answer is that so far we do not have
any diplomatic relations with that coun-
try.

SOME HON, MEMBERS : Why is
it?

MR. SPEAKER : That is a different
matter,

SHRI C. K. CHAKRAPANI: In
view of the fact that trade between the
GDR and India is increasing, will the
Minister consider the recognition of
GDR in the interest of our economy
and our country ?

SHRI DINESH SINGH : The hon.
Member will appreciate that that is a
much bigger political question, not limit-
od to the Ministry on whosc behalf I
am answering just now.

SHRI H. N. MUKERJEE : I hope,
the Ministcr appreciates that he is a
member of a Cabinet which formulates
co-ordinated decisions—he is presumed
to. Anyhow, may I know how is it that
this Commerce Minister finds it impos-
sible to remove the discrepancy where
we are treating the GDR, which on his
own computation has helped us more
than considerably in advancing our ex-
port trade which means a great deal on
the part of a country which itself is in-
dustrially very highly advanced, why is
it that we are treating that coumtry as a
second class country so to speak and not
having full diplomatic relations becausc
that is bound to have its repercussions
on the increase of mutual trade ? From
that point of view may I know how is
it that the Commerce Ministry is so
supine in this regard as to take no steps
to correct the proceedings ?

SHRI DINESH SINGH : [ eatirely
agree with the hon, Member when he
says that our trade has increased consi-
derably and that we are being helped
to that extent by the Democratic Re-
pubbc of Germany in our export pro-
also appreciate the point as

me to appreciate it. But I

say in this brief moment
alluttod to me why we
iplomatically recognised the
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German Democratic Republic, It has
its history. The hon. Member is a keen
student of history and he knows all the
points. It has been discussed and de-
bated in this House several times,

g, I wEAT F @y
ST o FCANE AN ER A
T AE gl | Qi wEr &

RIGAT 7€ & WE, qE FTawT fawg o
TE —F7 ¥ 77 faurw g ow
Teafhe @41 & @i 9T F47 247 wigw
aifs fooma @t qefem @ o d wn
wfem g ?

=it faim fag : F1 wfeard & 2
woga FAT qgt g faar §

off agow feg Wil @ wEW
qAATEG | H9H arag wréw @
T 2 )

SHRI VISWANATHA MENON :
May I know whether the trade represen-
tative of G.D.R, at Madras is not al-
lowed to have their flag on the motor car
and, if so, why ?

SHRI DINESH SINGH: 1 do not
know, Sir.
SHRI S. S. KOTHARI : Would the

hon. Minister kindly inform the House
whether increasing trade ties with East
Germany would result in West Germany
reducing the aid that it is giving to
India and whether any representation to
that effect has been received from West
Germany ?
SHRI DINESH SINGH : No, Sir.
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Awd s e & g
waw w1 W
*426. ot 7y fowmg : w1 arfre
weft T A AT FmEGfE

(%) #w6 g T F A9
TEF F GRET A e Ao a AT
Aae fafew & &wr & sda 97 srgar
I yWET & FToor Ay @y Ar A
do8  smeEifa AE aE wW O
AT T F1 AFET FAH FH A
FEOH 119G T FAE F ILW
Yagag & T aER; Hw

(&) afzgr, @1+t @@ qo @@
IR I AT & geafa aqfg-
Fif@l aar Osg s e & faeg
w1 FEAE FE F1 faam g ?

aifw el (s feimfeg) : ()
ey | fmm F AW e
QEW &Y TuF FER F Gy
F g I wfafa & swardr
FEFT AR R ST awT F AN 2 |

(=) afafa & fa=r<i qar fawrfo
X FER T fa=r fear i wr g ek
we & I a7 F fawre G 7§
o |

ot wy fowd : 7T St WERT AT
W T § v e e ar
WA AT A OFEE F AR H
FO< frar ar 5@ AWE # Siw FH
& fau ¥ g0 FE W fa F@
oT faviw ¥ H o qg we Ffenw
FIEIRWA FT WHAT Ifeas  AvzTe-
fea FHET & qTF 9T HK I OF
fafig qE @@l &, w1 |TETr We
T o K I e g fran
g 15 f@l & sy, 35 faog
we § &t fauw fawfod F L g,
I ¢ e 7& o F A 3fe
Fwrwg) SN A s

!
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& A N TeE a7 ogEw

ff RAnfag: A T a
oy fEarmar €1 33 AT & 9L,
A Sl 39 fa=re #, 7z g7 3@ afafa
g @ |

ot vy fawd : @ FRET T Al
Wz F Fgr F—aga T W —
W I A

“The Committee finds that wvery
little scrutiny was exercised by the

STC and officers of the Ministries
concerned on merits of the offer.”

AT R F ATLH |

“The decision of the Secretarics
concerned related to the acceptance of
the offer at 55 dollars per tonne which
was higher than the rate at which
purchases had been made previously.”
Iq% arg-arg & Fgar F f o
fagslt F¥ot F AMq FOAT FLE AT
I FT FY gl 9@ 9 dAr
aifgr | % IO @ FAAF ST
fear 2 1 F uw At wER ¥ wE
TETEr 99 I8 @1E |

FATIW T &I AT § w2z 3w
FTOEE & fag #1¢ s g s
A ara § faa et g 7 Aoy
grm, sf g £ faet ot R
FAT F AT TTHETCEFA F PR IE
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wrft ® Ak § ot qevfy ¥ sEwr
JAHTA gy gifaw # wEdr aife
FEHT FAT 1 AT TEARAG,
o &Y TEAET A g1 A 2w Ay fade
AT A AT AREATATY ?

ot few feg © st wEEE, AT
TEH F A H9AE A A TE FAAT
At g frgd fao o ot frm
AT T FF q4F ¥ O fea wmd
wE fm w7 ST F R W AE
afafs &Y <z &1 #7a= & o9 S
% 38 TR aFAg 99 aF (F3aF
AT afafa &1 g sre fase 9 357
TG AT R A AT |

SHRI JYOTIRMOY BASU rose—

MR, SPEAKER : Next Question ...
Mr, Kalita,

SHRI JYOTIRMOY BASU : No sup-
plementary !

IMPORT SUBSTITUTION

*427. SHRI DHIRESWAR KALI-
TA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the drive for import subs-
titution has led to any reduction of im-
port of components and raw materials
required for the Indian industries in the
last two years; and

(b) if so, the extent of reduction
made in the import and the amount of
foreign exchange saved thercbhy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI BHANU PRAKASH
SINGH): (a) and (b). Yes, Sir. The
drive for the import substitution is a
continuous process and as a result of the
organised measures taken it has been
possible to achieve a sizeable reduction
in the import of components and raw
materials in a number of industries, The
saving in foreign exchange on this ac-
coant during the year 1966-67 has been
estimated to be of the order of Rs. 32
<rores.
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SHRI DHIRESWAR KALITA :
What he has said is totally wrong be-
cause according to the Economic Times
of 28th December, 1967, the Engineer-
ing Association of India, in their Memo-
randum, have submitted, “Imported
machinery worth Rs. 600 crores during
1966-67 and Rs. 270 crores in the past
six months of 1967-68..." What the
Minister has said, I think, is not cor-
rect. | want to know what measures
the Government of India have taken up
till now to reduce imported component
parts,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
It has been pointed out that, so far as
we are concerned, import substitution
is a facet of our policy, the object of
which is to increase the production of
indigenous articles in our country and
with that end in view, particularly after
the Chinese aggression and the conflict
with Pakistan, we have been steadily
taking steps in order to manufacture
things in our own country. As | point-
ed out, there was a saving of about
Rs, 32 crores in the year 1966-67. So
far as the present year is concerned, the
figures are not available, but we arc
likely 10 get a foreign-exchange saving
of about Rs. 35 crores. A large number
of steps have been taken. We have a
large number of items on the ‘banned
list' where no import is allowed. Also,
every cncouragement is given for the
indigenous production of goods which
can be manufactured here. Not only
with regard to these goods, but also in
regard to non-ferrous metals and so on,
we have taken steps for substitution of
those articles by research and by using
other methods so that their substitutes
may be available in our own country
and we may not import these mon-fer-
rous metals from outside,

SHRI K. LAKKAPPA . The hon.
Minister is full of contradictions.

SHRI DHIRESWAR KALITA: Up
till now, the hon. Minister has got no
information, So, my submission re-
mains and my statement is correct and
his statement is not correct.

May I know the names of the indus-
tries where Government have given
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licence for manufacture of import-sub-
stitutes 7

SHRI F. A, AHMED : I have a long
list which will indicate the items where
we have completely banned the imports.
I shall place it on the Table of the
House. The figures given by me are
correct.

SHRI S. R. DAMANI : May I know
whether the banned list has been drawn
in consultation with the engineering in-
dustry 7

SHRI F, A. AHMED : They are also
taken into consultation from time to
time. The banned list is not a fixed or
rigid thing; it is a changing one; as we
are able to increase the production in
our own country, we increase the num-
ber of items in the banmed list.

SHRI S. K. TAPURIAH : The inten-
tion as expresscd by the hon, Minister
are good, but unfortunately the actions
are otherwise. In spite of there being
a stock of many items here and over-
production and over-capacity, goods are
being imported in large quantities, To
give only two examples, the aluminium
and cable industries are working below
capacity and they have reduced the
prices also to a very considerable extent,
but these two items have been imported
in huge quantities this year. May 1
know from the hon, Minister the indus-
tries which are suffering from over-pro-
duction or from recession, as he may
like to call it, the items manufactured
by them which are still being imported ?
May I know the names of such indus-
tries and the value of such imports ?

SHRI F. A. AHMED : It may he
true that certain items which we are
manufacturing in our own country, as
for instance, cables which the hon.
Member has mentioned, are being im-
ported. But as I have said already, the
transactions in respect of those items
had been entered into long before this
action was taken, and, therefore, we are
allowing them,

Secondly, there is a package deal in
certain cases of foreign aid, and unless
and wuotil those articles are purchased
from those countries, the entire aid will
not be available to us. Tt is only in
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those hard cases that we have allowed
the imports of those items.

SHRIMATI SHARDA MUKER-
JEE : I think the hon. Minister has at
last admitted what his difficulty is. Is
it a fact that the policy of import-
substitution which is executed side by
side with import-liberalisation has made
the situation so complex that many of
the small industries and even the bigger
industries which were trying to bring
about import-substitution have stopped
making any such effort. In fact, a num-
ber of small industries have been put
out of commission because import licen-
ces have been given. How do Govern-
ment expect to have success in  either
this or that if the policy of import libe-
ralisation as well as import-substitution
are parallel ? May we have some kind
of clarification from the hon, Minister ?

SHRI F. A, AHMED : So far as the
policy of import liberalisation is con-
cerned, I think it is not incompatible
with import-substitution, because we
have libcralised imports only in respect
of those raw materials and components
and parts which we consider arc essen-
tial and will not clog the wheel of indus-
try in our country. Only those items
are allowed to be imported as are not
available in our country or the manufac-
ture of which will cost us very much.

Secondly, 1 may also point out that
because of devaluation now it is verv
profitable for those people cngaged in
those industries to search for compo-
nents and spare parts and raw materials
that are being manufactured in our own
country instead of trying to have them
from outside. We arc also increasing
the number of items on the banned list
where we find from our enquiries from
the industry and from our own research
that those items can be indigenously
manufactured in our own country. So.
I submit that the policy of liberalisation
has only been undertaken in order to
see that the industry is not stopped, and
it is not incompatible with the policy
of import-substitution,

SHRI JYOTIRMOY BASU: I am
distressed to find the Minister’s lack of
insight into the running of foreign in-
dustries, They are all theoreticians.
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& g vy TOATy : & ST ST
i eom & s sgaw femr f
o ot gw qEl AT T WY & A
faett ¥ 78 W, @ & e Feary
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i, o S g2 AT g & a
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! G TEEIT AW AEAT : A TEA
&Y T frew fod S Wi A1
T @ § faq § faepw Qe &7
w4 & T W i 99 a9 T arfa
RN ff o e @Y w3we wiE ga
F ) g A EIE D RET
Fegaea i # o T s
TR New A | o aRdy
ATEEH I § I I G A A
FRE AR WG FATEH W@ AT
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st gFR WY woATT : G qer a1 f
frad wfawa sofer &

WRITTEN ANSWERS TO QUES-

TIONS

INDO-CEYLON COLLABORATION

*423. SHRI MOHAN SWARUP:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is 3 fact that India and
Ceylon have agreed to co-operate in the
field of shipping, ship-building, textiles,
electricity and port facilities;

(b) if so, the details thereof; and

(c) the manner in which the
countries propose to cooperate ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No
such decision has been taken so far.

(b) and (c). Do not arise,

M-9LSS (CP)-68-2

two
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INDUSTRIAL POLICY RESOLUTION

*428. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether there is any proposal
under consideration to revise the Indus-
trial Policy Resolution of 1956; and

(b) if so, the changes proposed to be
made in the Resolution ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). The question whether the
Industrial Policy Resolution of 1956
would require to be amended or ampli-
fied is under Government’s considera-
tion.

WTCYT AT T orseTT

*429. 5" sfte No FUTIY : wqT olhOt-
fre fawmr oo e W 7
AT £ yT H G v

(%) ®ragaw §fewrea & fafeer
afawas eqe fadwi § fafor wep
1 aerar & wfear wpor-sre ¥ €, forwdr
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aar fawft aege A wiv afaw 3
#x

(=) afz g, @ wrehn wegsit &
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FTEATE W g7
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faait 1 freae s @R @ar
IH g FT o @A G g
JNEET  ® IAF FTEE] A e
fraaror gy frdregor fawmnt Y T
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fraffa am=i qar ffer Y T@0
@y & gl fFmar arad)

ExPORT OF PROCESSED FOODSTUFFS

*430, SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state :

(a) the names of countries to which
India is exporting processed food pre-
parations and the nature thercof;

(b) the value of processed food pro-
ducts exported to each country during
the year 1967;

(c) the amount of foreign exchange
earned therefrom during the above
period; and

(d) whether Government have taken
any steps to provide facilities to the ex-
porters to boost exports of processed
foodstuffs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) to
(d). A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-342/68].

STock OF YARN WITH TEXTILE MiLLs

*431. SHRI P, GOPALAN :
SHRI K. RAMANI :
SHRI A. K. GOPALAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware
that huge stocks of yarn have accumu-
lated with the textile mills in the
Southern region;

(b) if so, total quantity thereof;

(c) whether this has created crisis in
the textile mills; and

(d) if so, the steps taken by Govern-
ment in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The production of yarn in the mill
sector in the Southern region comprising
of Madras, Andhra Pradesh, Mysore,
Kerala and Pondicherry is about 2.25
crores kilograms per month. The stocks
at the end of August, September, Octo-
ber, November and December, 1967.
were 1.14, 1.23, 1.12, 1.01 and 1.23
crores kilograms respectively. These
stocks, which represent about a fort-
night’s production, are not considered
alarming.

(c) No, Sir.
(d) Does not arise.
EUROPEAN COMMON MARKET

#432, SHRI CHENGALRAYA
NAIDU :

SHRI ANBUCHEZIAN :
SHRI DEIVEEKAN :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
European Common Market has intro-
duced several measures to case tradc
with the developing countries particular-
ly with India and Pakistan;

(b) if so, the measures thereof;

(c¢) how far India will be benefited
by these measures; and

(d) the steps which have been taken
by Government to utilize the conces-
sions offered by the European Common
Market ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir.

(b) to (d). Do not arise.

EDUCATIONAL FACILITIEs FOR CHILDREN
oF RAILWAY EMPLOYEES

*433. SHRI B. K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether educational facilities are
provided for the children of railway
employees serving at remote places
where there are no schools nor colleges;
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(b) whether there is any provision of
‘hostels attached to railway schools for
:the out-station students; and

_ (c) if so, the reasons for not provid-
ing hostels on the North-east Frontier
Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
‘Educational assistance Is provided in
such cases.

(b) and (c). No hostels have been
provided in Railway schools except in
tr_'le case of Oak Grove School, Mussoo-
Tie.

FREE TRADE ZONE

*434, SHRI HIMATSINGKA :
SHRI YASHPAL SINGH :

Will the Minister of COMMERCE
be pleased to state :

(a) whether a free trade zone is pro-
posed to be established on the east coast
of India;

(b) if so, the port on which it is
proposed to be set up; and

(c) the details thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir.

(b) and (c). Do not arise.
BokARO STEEL LTD.

*435. SHRI D. N. PATODIA :
SHRI MANIBHALI J. PATEL :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
Managing Director of the Bokaro Steel
Ltd. was recently gheraoed and the
progress of the project has been hamper-
ed as a result of the disturbances;

(b) whether a month's delay in the
<construction work of the project would
cost the Exchequer a loss of nearly
Rs. 2 crores;

(c) whether the existing situation is

. «congenial for the smooth working of

the project and whether the work is

being carried on according to the sche-
dule; and
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(d) if not, the steps taken in this
regard ?

THE MINISTER OF STEEL,
MINES AND MEIALS (DR.

CHANNA REDDY) : (a) to (d). No,
Sir. Only a demonstration was staged
before the Administrative Building on
the 8th February, 1968, for some time.
Thereafter the demonstrators went in
procession to the plant site, stopping
work for a short while. Some obstruc-
tion was made in certain places in the
Cooling Pond area, but on the whole,
work in the plant is proceeding smooth-
ly and according to schedule. The ques-
tion of any loss due to this interference
does not arise as the interference in the
work was very little, only in a Section,
and even that has been restored, The
situation at the plant site is normal.

DURGAPUR STEEL PLANT

*436. SHRI MANIBHAI J. PATEL :
SHRI E. K. NAYANAR :
SHRIMATI SUSEELA GO-

PALAN :
SHRI K. RAMANI :
SHRI JYOTIRMOY BASU :
SHRI S. M. BANERIJEE :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a num-
ber of workers of Durgapur Steel Plant
were laid off in the month of February,
1968;

(b) if so, the number of workers and
thc number of days for which they were
laid off; and

(c) the reasons for the same and the
financial loss sustained by the Plant and
whether any solution of the problem has
been found to ensure that such a situa-
tion does not arise i future ?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY): (a) and (b).
Workers numbering 496 belonging to
the Operation, Despatch and Mainte-
nance Sections of the Merchant Mill of
D.S.P. were laid off with effect from
February 9, 1968, The lay off is still
continuing. -
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(c) Continuous slow down since De-
cember 31, 1967 by the Crane Drivers
of the Merchant Mill Despatch Section
and lightning illegal str'’ke by a section
of the workers of the Mill created a
situation whereby the working of the
Mill was paralysed and the Management
was unable to provide normal work to
the workers of the M’Il. In consequ-
ence, the Management had to lay off the
workers.

The Lay off entails a loss of produc-
tion valued at about Rs. 4.5 lakhs per
day.

Such situations can be averted only
if the labour cooperate fully with the
Management in maintaining production
on an even keel.

ExPORT OF PEPPER

*437. SHRI §. R. DAMANI : Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that in spite
of the devaluation of rupee, the exports
of Pepper have fallen sharply; and

(b) if so, the steps proposed to be
taken to boost the export of Pepper?

THE MINISTER OF COMMERCE
(SHRT DINESH SINGH) : (a) and
(b). Exports of Pepper have shown a
declining trend during the last year.
Efforts are being made to reach an
agreement on export prices with other
producing countries.  Publicity and
other such export promotion measures
are also being taken by the Export
Promotion Council.

ROURKELA STEEL PLANT

*438. SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that some
West German engineers have joined the
Rourkela Steel Plant to assist in the
maintenance of the new rolling mills

forming part of projec’s expansion
scheme;
(b) whether it 15 also =a fact that

some more engineers a“e also likely to
join the Steel Plant shortly;
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(c) if so, the number of engineers
who have joined and the number of
enginecers who are likely to join the
Plant; and

(d) the reasons for inviting German
cngineers when Government are facing
the question of absorbing unemployed
Indian engineers in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL. MINES
AND METAL (SHRI P. C. SETHI) :
(a) to (d). Hindustan Steel Ltd. have
decided to secu-e the services of about
60 German technicians subject to a
maximum of 880 man months so as to
ensure smooth commissioning, operation
and maintenance of the new and highly
sophisticated rolling mills being set up
at the Rourkela Steel Plant under the
current expansion programme of the
Plant. Of these, 22 technicians have
already arrived and the others are ex-
pected to reach the Plant shortly. The
employment of these foreign technicians
has been considered necessary by the
Company for the initial period of the
commissioning and operation of these
mills as suitable Indian engineers pos-
sessing the requisite background, train-
ing and experience are not available.

RI1OT AT MALAD STATION (WESTERN
RLy.)

*439. SHRI VISHWA NATH PAN-
DEY:

SHRI M. L. SONDHI :
SHRI GEORGE FERNAN-
DES :

Will the Minister of RATLWAYS be
pleased to state :

(a) whether it is a fact that angry
commuters ran riot at Malad suburban
Station on the 16th February, 1968
indulging in stone-throwing and arson
and they burnt down the Railway book-
ing office and set fire to three coaches
of a local train;

(b) if so. the causes thereof; and
(c) the total amount of loss to the
railway property 7

THE MINISTER OF RAILW;\YS’
(SHRI C. M. POONACHA): (a) Yes,

Sir.
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(b) The commuters demanded that 9
coach-trains should be run instead of 6
coach-trains and that all- fast trains
should stop at the Malad Station.

(c) Rs. 6 lakhs approximately.
‘GAZETTED CADRE FOR PURCHASE ORGA-
NISATION ON INDIAN RAILWAYS

*440. SHRI RAJDEO SINGH : will
the Minister of RAILWAYS be pleased
to state :

(a) whether the report of the sub-
committee appointed by the Railway
Board for determining the Gazetted

cadre on the Indian Railways for pur-
chase organisation has been received;

(b) if so, when Government's deci-
sion is likely to be implemented:

(c) whether this sub-commitlee has
been made somc recommendations
about the non-gazetted staff also; and

(d) if so. the decision taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir. :

{b) The report has been received
very recently and the same is still under
cxamination.

(¢) Yes, Sir.

(d) Does not arise in view of re-
marks against (b) above.

TEXTILE INDUSTRY

“441, SHRI KANWAR

GUPTA :
SHRI UMANATH :
SHRI1 M. L. SONDHI :

Will the Minister of COMMERCE be

pleased to state :

(a) whether it is a fact that somec
of the textile mills have been closed
down recently and some others are like-
ly to be closed down particularly in
Gujarat;

(b) if so, the reasons therefor: and

(c) the steps taken by Government
to revive them ?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH) : (a) to (c).
Owing to various reasons, such as in-
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efficient management, financial difficul-
ties, labour disputes, uneconomic work-
ing, etc., some cotton textile mills
always remain closed at any given time
of the year. Recently there have been
no serious developments in Gujarat.
During November, 1967. to January,
1968, 14 miles closed down while 10
mills were re-opened.

2. Government are fully alive to the
situation and they have been taking over
mis-managed or closed mills under the
provisions of the Industries (Develop-
ment and Regulation) Act. 1951. The
Cotton Textile Compamies (Manage-
ment of Undertakings and Liquidation
or Reconstruction) Act, 1967, has also
been enacted to enable Government to
liquidate such companies and to sell
the undertaking as a running concern.
1t also provides for the re-construction
of the Company in suitable cases and
the Government acquiring interest in
them. Textile Corporation is also pro-
posed to be set up to manage mills
taken over under the above mentiond
acts,

3. The Government of Gujarat have
appointed a Committee, under
Chairmanship of their Chief Secretary,
to recommend Government guarantees
to banks for advance of loans to textile
mills. This Committee has already re-
commended guarantees in the case of
certain mills, while the cases of some
other mills are under its consideration.
Another Committce has been appointed
by the State Government under the
Chairmanship of Shri Manubhai Shah,
lo suggest a programme for renovation
and modernisation of marginal textile
mills in the State.

TrRADE RELATIONS WITH LATIN
AMERICAN COUNTRIES

*442. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the question of improv-
ing India’s trade relations with Latin
American countries has been considered
by Government; and

(b) if so, the steps take in this direc-
tion ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The
question of improving India’s trade with
Latin American countries, as with other
countries, is constantly under review of
the Government.

(b) The steps take in this direction
recently include the conclusion of Trade
Agreements with Argentina and Brazil,
participation in the Pacific International
Trade Fair at Lima (Peru), the des-
patch of a representative of STC to
discuss supply of railway equipment to
Uruguay etc. We are also considering
the visit of an Indian Jute Delegation
to Latin America and the improvement
of shipping facilities with this region.

ExXPORT OF ENGINEERING GOODS

*443. DR. RANEN SEN : Will the
Minister of COMMERCE be pleased to
state :

(a) the steps taken by ‘Government
to boost the export of engineering goods
to foreign countries;

(b) whether there has been any in-
crease in the export of engineering
goods during the last one year;

(c) if so, to what extent; and

(d) the additional foreign exchange
carned as a result of the increase in ex-

ports ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Some
specified steps taken by Government to
boost exports of engineering goods
are :—

(i) A scheme of cash assistance
ranging from 10 to 25% of
the f.o.b. value of expo-ts; in
addition, additional cash assis-
tance of 5% to 10% is allow-
ed in respect of selected items
of export on the condition of
better export performance by
not less than 10% over export
performance of the previous
year;
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(ii) Under the Import Replenish-
ment Policy, non-indigenous:
components/raw materials used
in the manufacture of the pro-
duct exported are allowed to-
be imported against exports;

(iii) Supply of indigenous iron and:

steel at international prices for

production of fabricated pro-
ducts for export is allowed;

(iv) For dealing with bulk exports

orders and turn-key export

projects consortia of cngineer-
ing industries have been set
up, in certain sectors;

Railway freight concession is
allowed in case of selected’
items;

(v)

The Engincering Export Pro-
motion Council—a body spon-
sored by the Government
affords facilities to the export-
ers for Market Surveys, send-
ing  delegations and Sales
Teams abroad, publicity in
India and abroad, participa-
tion in fairs and exhibitions.
abroad, etc.

(vi)

(b) to (d). Exports of engineering
goods during the calendar year 1966
and 1967 are as indicated below :

1966 Rs. 25.20 Crores (US § 39.6
mill.).

1967 Rs. 31.03 Crores (US $41.4
mill.).
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MANUFACTURE OF TAMPING MACHINES

*445. SHRI CHENGALRAYA
NAIDU :

SHRI ANBUCHEZHIAN :
Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that India
has manufactured tamping machines for
making the trains run faster and
smoothes;

(b) whether any test has been made;

(¢) if so, when it is likely to be used;
and

(d) how many such machines are
likely to be manufactured in the coun-
try during the year and the cost thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir.

(b) Similar types have been tested.

(c) The first of the machines manu-
factured in India is expected to be put
into use by April, 1968.

(d) Twelve machines are expected
to be manufactured during the year and
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the approximate cost of each machine
is Rs. 6.20 lakhs.

CATERING SERVICE ON RAILWAYS

*446. SHRI D. N, PATODIA: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the
catering service on the Railways is run-
ning at a loss;

(b) if so, the quantum of loss in-
currétdd by the railways during 1966-67;
]

(c) how many of catering services
are run departmentally and how many
are given out on contract; and

(d) how the departmental catering
service costs as compared to the ser-
vices given out on contract?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Catering service on the railways is of
two types namely—

(i) Service through catering con-
tractors.

Service through departmental
catering. Information regarding
profits and losses of (i) above
is not available but as regards
(ii) above it is a fact that
losses have been incurred
every year since the inception
of departmental catering ex-
cept for the years 1963-64
and 1966-67 when profits were
made.

(ii)

(b) There was no loss to the rail-
ways on account of departmental cater-
ing in the year 1966-67. On the other
?ai:tclithemwasa profit of Rs, 1.19
akhs.

(c) Departmental catering obtains at
97 stations and on 26 pairs of trains.
Catering by Contractors is provided at
2,802 stations and on 23 pairs of trains.

(d) Details of cost of service by con-
tractors are not maintained by the Rail-
ways. It is, therefore, not possible to
indicate the comparative position.
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PILFERING OF GOODs FROM WAGONS AT
MOGHULSARAI RAILWAY YARD

*447. SHRI 8. R. DAMANI :
SHRI S. K. TAPURIAH :
SHRI NANJA GOWDER :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that pilfering
of goods from wagons at Moghulsarai
Railway Yard has assumed alarming
proportions; and

(b) if so, the measures which Gov-
ernment propose to take to prevent this
pilferage ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No Sir. The position is that in the year
1967, the Government Railway Police,
Moghalsarai, registered 18 cases of theft
of goods from wagons at Moghalsarai
invelving property worth Rs. 8,983.30 P.
as against 50 cabes involving property
worth Rs. 27,507 registered by them
in 1966. Police investigation resulted
into arrest of 32 persons in 1967 and
21 in 1966.

(b) To keep crime under control
various preventive measures are being
taken by way of guarding the loaded
sealed wagons, armed patrolling of vul-
nerable pockets, collection of crime in-
telligence, and surveillance over known
suspects and criminals.

Heavy ELECTRICAL PLANTS

*448, SHRI R. BARUA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government are con-
sidering some proposal to establish a
consortium of heavy electrical plants to
carry out sales promotion of electrical

(b) if so, the main features thereof;
and

(c) when a final decision is likely to
be wken in the matter ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir,

_(b) and (c). While the scope of acti-
vities of the proposed consortium is still
under consideration, the main objective
is that it should undertake turnkey jobs
and also cater to outside markets. A
final decision is expected shortly.

CULTIVATION OF RUBBER IN ANDAMAN
AND NICOBAR ISLANDS

*449. SHRI D. N, PATODIA :
SHRI P. C. ADICHAN :

Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that the
Andaman and Nicobar Islands have
great potentialities for large scale culti-
vation of rubber;

(b) whether any steps have been
taken to exploit it; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) and (¢). A preliminary project
outline covering about 30,000 acres has
been prepared. It is proposed to plant
6,000 acres with rubber at an estimated
cost of Rs. 265 lakhs during the Fourth
Plan period. A Research-cum-Develop-
ment Station, covering about 500 acres
in South Andaman, has been sanctioned
at an estimated cost of Rs. 40 lakhs.
Out of these 500 acres about 475 acres
have already been planted.
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PAINTS AND VARNISH MANUFACTURING
FACTORIES

2806. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number, names and places of
foreign and Indian owned factorics
manufacturing paints and varnishes in
India with capital investments, names of
directors, details of foreign collabora-
tion, if any, of each unit;

Writien Answers PHALGUNA 15, 1889 (SAKA)

1550

Written Answers

(b) the names and particulars of
products with their quantity and value
produced by each unit annually during
the last 3 years;

(c) the value of products exported
annually with the names of countries
during the above period by each unit;
and

(d) the amount of foreign exchange
allowed annually during the last 3 years
to each manufacturing unit and parti-
culars of items imported with their
specified purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR! F. A. AHMED) :
(a) to (d). The information is being
collected and it will be laid on the
Table of the House.

PAINTS AND VARNISH MANUFACTURING
FACTORIES

2807. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the amount of profit remitted to
foreign countries annually during the
last five years by foreign-owned com-
panies manufacturing paints and var-
nishes;

(b) the number of employees and
annual wage bill company-wise;

(c) the number of foreigners employ-
ed, their salaries and their annual re-
mittances overseas, company-wise; and

(d) the amount of annual profit by
the manufacturers during the last 3
years, company-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (d). The information is being
collected and it will be laid on the
Table of the House.

MATCH FACTORIES

2808. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS be pleased to state :

(a) the number, names and places of
foreign and Indian-owned factories
manufacturing matches in India with
capital investments, names of directors,
details of foreign collaboration, if any,
of each unit;

(b) the names and particulars of
products with their quantity and value
produced by each unit annually during
the last 3 years;

(c) the value of products exported
annually with names of countries during
the last 3 years by each unit; and

(d) the amount of foreign exchange
allowed annually during the last 3 years
to each manufacturing unit and particu-
lars of items imported with their specific
purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) In the organised sector there are six
mechanised and fiftyseven (57) non-
mechanised units. Besides these units
in the organised sector, there are about
1,140 non-mechanised factories produc-
ing safety matches in the hand-made
and cottage sectors, in the country. The
details regarding the names and ad-
dresses of the units in the organised
sector are given in the statement (An-
nexure I) laid on the Table of the
House. [Placed in Library. See No. LT-
343/68). The following 2 Companies
are producing safety matches with for-
cign collaboration :—

1., M/s. Western India Match Co.
Ltd., Bombay.

2. M/s. Assam Match Co. Ltd.,
Bombay,

Details regarding capital investment,
names of Directors and foreign collabo-
ration in respect of these two units are
given in the statement (Annexure II)
laid on the Table of the House. [Placed
in Library. See No. LT-343/68].

, (b) The production and the ex-fac-
tory value of safety matches produced
by the various units in the organised
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sector during the last 3 years are given
be .

(million boxes of 50 sticks.)

1965 1966 1967
Mechanised sector 4267 4308 4104
Non-mechanised
sector 1081 1358 *1066
TotaL : 5347 5666 *5171
Ex-factory value (Rs. in crores)
Mechanised sector 8.15 9.33 998
Non-mechanised 2.06 294 *2.60
sector —_—
ToTaL : 10.21 12.27 1258

*Estimated
(c) The total exports of safety mat-
ches during the last 3 years are as
follows :—
1964-65—Rs. 1,94,055/-
1965-66—Rs. 16,486/-
1966-67—Rs. 10,400/ -
The main countries to which safety
matches are exported are Iran, Nepal,
Nigeria, UK., Ceylon and Malaysia.

(d) Details of foreign exchange al-
lowed to the various units in the orga-
nised sector during the last 3 years are
given below :—

(Rupees in lakh)

1965-66  1966-67 1967-68
(upto 29.2.68)
Mechanised sector 486 264 1284
Non-mechanised
sector 1.75 4.39 2.60
ToTtaAL : 6.61 30.79 1544

It may be stated that the above for-
eign exchange has been utilized for the
import of red phosphorus by all the
units in the organised sector, as also the
import of spare parts by the mechanis-
ed units alone.

MaTcH FACTORIES

2809. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the amount of profits remitted to
foreign countries annually during the
last five years by the foreign-owned
match manufacturing companies;
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(b) the number of employees and the
annual wage bill, company-wise;

(c) the number of foreigners em-
ployed, their salaries and their annual
remittances  overseas, company-wisc;
and

(d) the amount of annual profit by
the manufacturers during the last 3
years, company-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (d). The information is being
collected and it will be placed on the
Table of the House.

DrconTrOL oF CEMENT

2810. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the date on  which cement was
decontrolled and the date on which con-
trol was again imposed with precise rea-
sons why the policy of decontrol was
revised so soon;

(b) the salient features of the invest-
ment, constitution and working of the
Cement Corporation of India with
names, designations, salary and emolu-
ments of its 20 top officers and places
where its offices are situated;

(c) whether the Cement Corporation
has plans of its own to expand its acti-
vities by acquiring cement factories in
the public sector and if so, to what ex-
tent and when; and

(d) the names and places of cement
factories in the country at present with
the amount of annual production of
each unit and its value with names of
three top Directots of each company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Cement was decontrolled with
effect from 1-1-66 and control has again
been imposed under the Cement Con-
trol Order, 1967 with effect from
1-1-68. The reasons for revision of this
policy were given in the statement made

PHALGUNA 15, 1889 (SAKA)

1554

Written Answers

by the Minister of Industrial Develop-
ment and Company Affairs on the
Floor of the House on 23rd December,
1967. A copy of the statement is at
Annexure I which is laid on the Table
of the House. [Placed in Library. See
No. LT-344/68].

(b) The information regarding the
salient features of investment, constitu-
tion and working of the Cement Corpo-
ration of India is contained in the Re-
ports and Accounts of the Corporation
for the year ended 31-3-67 copies of
which are available in the Parliament
Library., The subscribed and paid-up
capital is at present Rs. 3,35,16,000/-,
The particulars of the Corporation’s top
officers are given in the statement at
Annexure II along with the location of
its various offices which is laid on the
Table of the House. [Placed in Library.
See No. LT-344/68].

(c) Mo, Sir.

(d) The particulars of existing
cement factories regarding names, loca-
tion, production during 1967 with f.o.r.
prices are furnished in the statement at
Annexure IIT which is laid on the Table
of the House. [Placed in Library. See
No. LT-344/68]. The information re-
garding three top Directors of each com-
pany is being collected and will be laid
on the Table of the House.

ExporT oF COMMODITIES

2811. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) the commoditics that are export-
ed at a price less than the domestic
prices of those commodities;

(b) the prices of such commodities
in the domestic and foreign markets;

(c) whether losses on account of
price differential are subsidised by Gov-
ernment; and

(d) if so, in what swanmer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Commodities are normally exported at
prices determined by factors of inter-
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national marketing and competition.
Individual exporters may sometimes be
-exporting at prices prevailing in the
international markets which are lower
than prices prevailing in domestic
markets.

(b) Government do not generally
maintain information regarding price
differentials, as domestic and foreign
prices vary from market to market and
on account of other factors.

(c) and (d). Losses on exports on
account of price differential are not sub-
sidised. But Government have been
extending assistance to exporters of
selected products to overcome handi-
caps inherent in the present stage of
-development of the economy.

WIDENING OF UNDER-BRIDGE NEAR
NIZAMABAD RAILWAY STATION

2812. SHR1 M. N. REDDY: Wil
the Minister of RAILWAYS be pleased
to state :

(a) the latest progress made in re-
gard to the widening of under-bridge
near Nizamabad, South Central Rail-
way Station;

(b) whether the plans and estimates
were prepared for the above purpose
and communicated to the State Govern-
ment and City Municipality of Nizama-
bad; and

(¢) how much time is required for
the completion of this work ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
joint inspection of the site has since
been carried out by the Railway and
the concerned Road authority.

(b) No; plans and estimate for the
work could not be finalised so far duc
to the State Government/Nizamabad
Municipality having not communicated
their decision to the proposal together
with the centage charges as required
under the extant rules.

(c) It is too early to indicate at this
stage.
NiI1zAMABAD RAILWAY STATION
2813, SHRI M. N. REDDY : Will
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the Minister of RAILWAYS be pleased
1o state :

(a) the number of wagons booked
from Nizamabad Railway Station dur-
ing the last three years;

(b) the number of passenger tickets
sold from this Station during the last
three ycars, year-wise;

(c) whether Government are aware
of the inconvenience caused to the
public for want of sufficient accommo-
dation and proper sanitation in the Ist
Class Waiting rooms of this station;
and

(d) the measures Government pro-
pose to take into the matter ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) :

(1) Year Number of
wagons booked
1965 5612
1966 5008
1967 5765
(b) Year Number of
Passenger Tickets
sold
1965 903016
1966 962375
1967 996105
(c) Yes.

(d) The question of the extension of
the upper class waiting room at Niza-
mabad Railway Station is receiving
urgent attention, and the proposal is
likely to be included in the Works Pro-
gramme of 1969-70 for execution. With
the proposed extension sanitary arrange-
ments will also be improved.

OVER-BRIDGE ON LEVEL-CROSSINGS IN
Ni1zaMABAD (HYDERABAD)

2814, SHRI M. N, REDDY: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware
of the traffic jam and great inconveni-
ence and hardship caused to the people
of Nizamabad for the lack of an over-
bridge on the Railway level-crossing
near Gandhi Gunj in Nizamabad;
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(b) the daily number of goods and
passenger trains passing through this
levelcrossing in 24 hours;

(c) the number of times the gate on
this crossing is closed and the total
duration of closure during 24 hours;
and

(d) when and how Government pro-
posc to relieve this bottleneck ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No;
the level crossing across Nizamabad Sta-
tion Yard near Gandhi Gunj is indeed
u busy one, but its gates are closed for
about 12 minutes at a stretch only dur-
ing train movements, on safety conside-
rations,

(b) 22 Numbers.

(c) About 22 times during both day
and night involving closure of the level
crossing gates for about 44 hours.

(d) The only feasible remedial mea-
sure would be to replace this level-
crossing by a road over-bridge. There
has been no proposal, so far, from the
State Government for such a scheme.
As soon as the scheme is finally spon-
sored by the State Government indicat-
ing the relevant priority and allocation
of funds towards the road authority’s
share of the cost, the Railways will
simultaneously take appropriate action
to take up Railway's portion of the
work.

Fimu-en T w gofaior
faqm
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HINDUSTAN STEEL LTD.

2818. SHRI D. AMAT : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total number of employees
working in all the Departments under
the control -of the Hindustan Steel Ltd.;
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(b) the total number of employees
belonging to Scheduled Castes and Sche-
duled Tribes, Department-wise; and

(c) their percentage to the total
number of employees ?

THE MINISTER OF STEEL,
MINES AND  METALS (DR.
CHANNA REDDY) : (a) to (c). In-
formation is being collected and will be
placed on the Table of the House.

SALE oF FOREIGN CARrs BY S.T.C.

2819. SHRI J. MOHAMED IMAM :
SHRI C. C. DESAI :
SHRI LOBO PRABHU :

Will the Minister of COMMERCE
be pleased to state :

(a) the total number of foreign cars
offered to the State Trading Corpora-
tion by the Embassies and other foreign
agencies but rejected by the State Trad-
ing Corporation during the years from
1965-66 and 1966-67;

(b) the reasons therefor; and

(c) whether the rejected cars can
directly be sold by the Embassies and
other foreign agencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
2201 cars were offered to STC for the
calendar years 1965, 66 and 67. The
Corporation declined purchase of 150
cars during this period.

(b) The Corporation declines to pur-
chase vehicles on the following
grounds :

(i) that the cost of the vehicle in-
clusive of duty payable by the
STC and other charges, is
higher than the anticipated
price which will be obtained if
the vehicle is sold in tender;
and

(ii) when the general condition of
the vehicle and its mainte-
mance are not of acceptable

standards.
(c) Yes, Sir.
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ForelGN ExXCHANGE FOR ALLOY STEEL
PROJECTS

2820. SHRI SHASHI RANIJAN:
Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Starred Question No.
161 on the 20th February, 1968 and
state how much foreign exchange is
needed for the two alloy steel projects
and what will be its proportion to the
Indian money to be incurred on the
projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
The foreign exchange requirements of
the two Projects are currently being re-
examined in the light of indigenous
availability of equipment.

M/s. BENNETT COLEMAN AND COMPANY
L.

2821. SHRI BHAGABAN DAS :
SHRIMATI SUSEELA GOPA-
LAN :
SHRI K. RAMANI :
SHRI P. RAMAMURTI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the late
Prime Minister Jawahar Lal Nehru
assured that Shri P, L. Shah, the
Secretary and Shri K. C. Raman_ Pro-
duction Manager and other employees
of M/s. Bennett Coleman and Company
will be protected for giving evidence
against the management;

(b)-if so, whether it is a fact that
Government have issued an ordinance
for providing reasonable safeguards to
these employees which was later enact-
ed as an amendment to the Companics
Act;

(c) whether it is a fact that Shri
P. L. Shah was prosecuted in a fake
case and dismissed;, and

(d) if so, steps taken by Government
to fulfill the above assurance?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS
(a) Yes Sir.

(b) By an Ordinance promulgated
on 5th July, 1964, which was later re-
placed by the Companies (Amendment)
Act, XXXII of 1964, Section 635-B was
inserted in the Companies Act, 1956,
with a view to provide for temporary
protection to the employees of the com-
panies, whose affairs were under in-
vestigation or in respect of whom pro-
ceedings had been launched under
Chapter I1V-A of Part VI of the Com-
panies Act, 1956.

(c) Shri P. L. Shah, the Secretary
and Chief Accountant of the company
was prosecuted on a charge under Sec-
tion 406 of the Indian Penal Code for
criminal breach of trust in respect of
jewellery worth about Rs. 12 lakhs
alleged to have been entrusted to him
by Shrimati Rama Jain wife of Shri
S. P. Jain. The Additional Chief Presi-
dency Magistrate in his judgement deli-
vered on the 29th July 1966, while
holding the accused “not guilty” made
the following observation :—

(SHRI F. A. AHMED) :

“The possibility that this case was
filed against the accused out of mo-
tives of revenge, therefore, is a
strong possibility, specially in view
of the mature of the story and of
the evidence led in support of it.
The result, therefore, is that I find
the accused not guilty of the offence
with which he is charged and acquit
him."”

The Government of Maharashtra have
gone in appeal against this judgement
and the case is now pending before the
Bombay High Court,

(d) The Board of Directors of this
company with dissenting votes of two
Government nominated directors passed
a resolution on the 24th January to dis-
miss the following five senior employses
after following the procedure laid down
under Section 635B :—

(a) Shri P. K. Roy—General
Manager.
(b) Shri P. L. Shah—Seccretary-

cum-Chief Accountant,
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(c) Shri K. C. Raman—Produc-
tion Manager.

(d) Shri V. Parameswaran—Asstt,
Manager.

(e) Shri T. P. George—Stores
Supdt.

They also resolved to suspend them
forthwith pending compliance with Sec-
tion 635B.

The matter was referred to the Com-
panies Tribunal where the Government
opposed the company's proposed action
against the employees. The Tribunal
vide their order dated the 14th October
1966, restrained the company from sus-
pending these employees but allowed
them to follow the procedure laid down
under Section 635B in case they wanted
to dismiss them. In pursuance of this
decision by the Tribunal the company
made a reference to the Company Law
Board for the proposed dismissal action
which was objected to. The company
has filed an appeal against this objection
by the Company Law Board under
Section 635B which is now pending be-
fore the Bombay High Court. The
company has also preferred an appeal
against the Tribunal's order dated the
14th October 1966 on the suspension
point which also is pending in the
Bombay High Court. The Government
is opposing these appeals.

The Board of Directors, Government
directors dissenting, have resolved to
withhold payment of the retirement
benefits of Shri V. Parameswaran who
retired from service in June 1967 on
reaching the age of superannuation.
This matter has been referred by the
Government directors to the Bombay
High Court for directions to the com-
pany to releasc these payments and the
Government is supporting their applica-
tion.

M/s. BENNETT COLEMAN AND
Co, L1p.

2822. SHRI K, RAMANI:
SHRI K. ANIRUDHAN:
SHRI SATYA NARAIN

SINGH :
SHRI E. K. NAYANAR:
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Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Shrj
P. L. Shah, Secretary and Shri K. C.
Raman, Production Manager of M/s.
Bennett Coleman and Company met
late Prime Minister Jawahar Lal Nehru
on the 24th November, 1963 and sub-
mitted a memorandum and dGiscussed
the matter in the presence of Sri S. P.
Chopra, a Chartered Accountant who
was appointed in April, 1963 to investi-
gate into the affairs of the said Com-
pany; and

(b) if so, the details of the memo-
randum and the discussion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
{a) Yes, Sir.

(b) The memorandum alleged (i)
misappropriation of nearly Rs. 20,00,000
by the directors of thc company from
the sale proceeds of newsprint waste,
(ii) payment of Rs. 2,20,000 to Messrs.
Crosswords Limited for non-business
considerations, (iii) supression of profits
by change in the accounting of ad-
vertisement revenue, (iv) manipulation
of accounts by making debits for items
unconnected with the business of the
company, among other things, (V)
manipulation of the Minutes Book and
(vi) benami shareholdings.

In the meeting with the Prime
Minister, there was a general discus-
sion on the memorandum and also
about the need to protect the interest
of ‘the employees who were giving evi-
dence.

PENSION AND GRATUITY TO RETIRED

CLERKS GRADE I IN THE OFFICE OF

DePUTY CHEIF ACCOUNTS OFFICER

(TRAFFIC ACCOUNTS), NORTHERN RAIL-
way, DELHI

2823. SHRI M. L. SONDHI: Will
the Minister of RAILWAYS be pleased
to State:

(a) whether it is a fact that some
overpayment of leave salary has been
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made to a few retired clerks Grade 1
in the Office of Deputy Chief Accounts
Officer (Traffic Accounts), Northern
Ruilway, Kishanganj (Delhi);

(b) if so, the number of such clerks
‘Grade T whose pension and gratuity
are being held up; and

(c) how long it will take to settle
‘their claims for the payment of pension
and gratuity ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Yes, only in one case, Dealth-cum-
Retirement gratuity has been withheld
and appropriated towards part recovery
of overpayment of leave salary. No
amount of pension has been withheld.

(c) This will be possible only after
the retired employee concerned has
submitted the requisite document and
refunded the ouistanding excess pay-
ment,

SALES-cum-STUDY TEAM OF SILE AND
Ravon TexTiLEs ExporT ProMoTiON
CouNcIL

2824. SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be pleas-
cd to state:

(a) the amount of orders booked by
the Sales-cum-Study Team of Silk and
Rayon Textiles Export Promotion
‘Council during its visit to Canada and
other countries;

(b) the amount of firm and tentative
orders; and

(c) the reasons for leaving it to the
said Council to allocate these orders to
the manufacturers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Conrfirmed orders booked are of
the value of Rs. 2.3 crores approx. and
orders yet to be confirmed are Rs. 3.7
Crores approx.

(c) ST.C. was authorised by Gov-
ernment to organise effectively the ex-
ports of art silk fabrics. S.T.C. entered
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into an agreement with RAYEX, the
export undertaking of the Silk and
Rayon Textile Export Promotion Coun-
cil in terms of which RAYEX has been
made the sole business associate of

ST.C. In turn, the RAYEX has regis-
tered all interested parties, including
manufacturer-exporters and merchant-

exporters as its registered associates.
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INDIAN ExPORTS

2826. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether exports have increased
during the months of November and
December, 1967 and January, 1968 in
comparison with those of  preceding
three months;

(b) if so, the total exports,

during
cach of these three months and how



1567

Written Answers

they compare with those in the pre-
ceding three months and with that dur-
ing the corresponding period in the
years 1966-67 and 1965-66; and

{c) how far the devaluation of the
rupee has been successful in its objec-
tive to increase our exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Export figures for January, 1968
are not yet available. Although ex-
ports during the months of November
and December, 1967 do not show in-
crease as compared to those during the
preceding two months, exports during
the 9 months (April-December) of
1967 ($ 1203.3 million) showed an
increase by $70.9 million compared to
the corresponding period in 1966.

A statement showing
figures of exports during September-
December, 1965, 1966 and 1967 is
laid on the Table of the House.
[Placed in Library. See No, LT-362/
68]. It would be observed therefrom
that exports during November and
December, 1967 show an increase
compared to the corresponding months
in 1966, but show a fall compared to
the corresponding months in 1965,

comparative

(c) After initial period of unsettle-
ment following devaluation, exports
have started picking up. Various high
value contracts have been successfully
negotiated in the face of global com-
petition and an increasing number of
enquires are being processed. Exports
of traditional goods like tea, tobacco
unmanufactured, handicrafts, fish, raw
cotton, coffee, vegetable oils—essential.

onions, chillies etc.,, have registered
increases  during  April—November
1967 compared to the corresponding

period in 1966. These increases were
however somewhat offset by decreases
in exports of other traditional goods
like jute manufactures, oil cakes.
spices, leather and leather manufac-
tures, cashew kernels, coir yarn etc.
By and large the trend of exports par-
ticularly. of certain  non-traditional
items seems encouraging.
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ExrorT OF RAlL Wacons 1o USSR

2828. SHRI SHRI CHAND GOEL:
Will the Minister of COMMERCE be
pleascd to state:

(a) whether U.S.S.R. has agreed to
buy all the rails and railway wagons
produced in our country during the
next five years;

(b) if so, its repercussions on the
Bhilai Steel Plant and on other engi-
necring industries in thc country pro-
ducing railway wagons;

(c) whether there is a proposal to

set up more Indo-Soviet industrial
ventures; and

(d) the other aid promised by the
U.S.S.R. Prime Minister for this

country during his recent visit?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) When
the Soviet Prime Minister visited India
in January, 1968, he gave an assurance
to buy any number of railway wagons
that India can make right upto 1975,
provided they conform to Russian tech-
nical specifications. He also mentioned
that USSR is interested in buying
steel rails as well,

(b) The Bhilai Stcel Plant and en-
gincering indusiries in the country
engaged in the production of railway

wagons will have an opportunity to

work to full capacity for meeting
Soviet requirements,
(c) Yes, Sir. The possibility of set-

ting up more Indo-Soviet Industriat
ventures is under consideration.

(d) The Soviet Prime Minister has
generally agreed to give ald im regard
to better utilization of the capacities of
Soviet assisted projects and also for
purchase of more finished products in
the field of jute manufactures, leather
and leather goods. fruit juices etc.
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MANAGING AGENCY SYSTEM

2831. SHRI MOHAN SWARUP:
Will the Minister of INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2760 on the Ist December, 1967 and
state:

(a) whether tne scheme for the
abolition of the Managing agency sys-
tem has sincc been finalised; and

(b) if so, the details thercof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a}
No, Sir.

(b) Does not arise,
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ELECTRONIC COMPUTERS ON RAILWAY

2832. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether further consultations
have been held with the representatives
of the All India Railwaymen's Federa-
tion regarding the introduction of Elec-
tronic Computers;

(b) if so. whether agreement

has been reached; and

any

(c) if not, the further action for the
installation of computers has been
stayed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) Yes.
(b) No.

(c) The gquestion
installation of Computers
arise.

of staying the
does not

CooPER ALLEN COMPANY LD,
KANPUR

2833. SHRI S. M. BANERIJEE: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the State Trading Cor-
poration is likely to start a Shoe
factory in Uttar Pradesh for export
purposes;

(b) if so, the reasons for not taking
over Cooper Allen Company Limited,

Kanpur;

(c) whether any request has been
made to this effect; and

(d) if so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
Sir.

(b) to (d). A communication has
been received from the Government of
Uttar Pradesh suggesting that the
S.T.C. should take over Cooper Allen
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Company Limited, Kanpur and run it
under its management. The matter is
under consideration of the Govern-
ment in consultation with the Corpora-
tion,

IMPORT OF MANGANESE ORE TO JaPAN

2834. SHRI CHANDRA SHEKH-
AR SINGH: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have
examined the possibility of further
expanding the export of manganese ore
to Japan; and

(b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). India's share in the total import of
manganese ore into Japan has increased
from 44.2% in 1965 to over 48% in
1967. Actual exports during the years
1965, 1966 & 1967 werc 4,71,000
tonnes, 5,45,000 tonnes and 6,75,700
tonnes respectively. Continuous efforts
are being made to step up exports 1o
Japan.

MANUFACTURE OF SCOOTERS

2835. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether a small manufacturing
firm at Kolhapur has manufactured a

scooter entirely with Indian  capital
and Indian know-how;
(b) whether the scooter produced

by the firm has been tried on the road
and has been found roadworthy;

(c) whether the firm has asked Gov-
ernment’s permission to start commer-
cial production of the scooter; and

(d) if so, the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b) A scooter manufactured by a
firm at Kolhapur was displayed during
the meeting of the office bearers of
the Small Industries Associations held
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in Bombay on 8-2-1968 and it was
claimed that it was made entirely with
Indian capital and know-how, and bad
about 15% imported content. It was
also claimed that the scooter had been
found roadworthy.

(c) No. Sir;
(d) Does not arisc.

IMPORT LICENCES

2836, SHRI HIMATSINGKA:
SHRI CHINTAMANI PANI-
GRAHI :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of
he pleased to state:

COMMERCE

(1) whether Government have taken
u decision to liberalize imports  for
industrial units not covered by the
priorty list but which have « creditable
account of export performance;

(b) if so, the precise decision in this
regard; and

(c) whether Government have  also
reviewed the priority list which was
drawn up two years ago, and if so.

which additional industrics have been
added up to the list and which ones
have been removed from the list?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (2) and
(b). No, Sir.

(c) The list has been reviewed from
time to time, but no change has been
considered necessary so far.

INDIAN TRADE DELEGATION TO ITALY

2837. SHRI HIMATSINGKA :
SHRI R. R. SINGH DEO:
SHRI P. C. ADICHAN:
SHRI BEDABRATA

BARUA :

Will the Minister of COMMERCE
be pleased to state:

(a) whether an Indian Trade delega-
tion recently paid a two-week visit to
Italy and have suggested ways for the
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expansion of Trade including expansion
of pon-raditional exports to that
ceuntry;

(b) if so, the suggestions made
the team; and

{¢) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)}) to
(c). An Indian Trade Delegation visited
Italy for two weeks in the later part of
January, 1968. The Report of the
Delegation has not yet been received
but is expected to be submitted shortly.
The question of Government's reaction
to the suggestions made by the team,
therefore, does not arise.

by

NATIONALISATION OF PRIVATE RAILWAYS

2838, SHR! HIMATSINGKA: Will
the Minister of RAILWAYS be pleased
lo state:

(a) the Kailways which are
being run [ private companies;

still

(b) wher: :heir presemt contracts arc
due to expize:

(c) whetkor there is any proposal to
nationalise these Railways  particularly
the Shahdar.-Sahuranpur Light Railway:
und

(d) if no'. the main reasons there-

for?

THE MiNISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Pre-
sumably the Hon. Member has in mind
all  the privately owned railways
operating ir the country. A statement
giving the names of the Railways and
other relevant information is laid on the
Table of the Housc [Placed in Library.
See No. LT-345 /68].

(b) Their contracts have no set dates
for expiry. However, at fixed intervals
the contract: allow recurring option to
purchase the railways on terms pres-
cribed theren.

(c) and (d). The question of nationa-
lisation of these railways, other than
those for which the companies have
contracts with District Boards referred
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to in the attached statement, is consi-
dered, taking all the relevant factors.imto
consideration, as and when the option
for purchase falls due. The case for
the purchase of the Shahdara-Saharan-
pur Light Railway will be considered
when the next option for purchase
falls due in 1969.

WoRK TO RULE BY STATION MASTERS

2840. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of RAILWAYS
be pleased to state:

(a) the demands for which the
Station Masters on Railways gave
notice of “work to rule”; and

(b) the action taken by Govermnent
in the matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Pre-
sumably the refercnce is to the ‘Work
to Rule’ Campaign resorted to by cer-
tain Station Masters and Assistant Sta-
ion Masters during Deccember, 1966.
The demands related to their service
conditions including revision of existing
scales of pay. increase in the number
of posts in higher grade, revision of
their channel of promotion, and recog-
nition of their Association etc.

(h) These demands have been care-
fully examined, except the question
about the ‘Channel of Promotion’
which is still under review, but it has
not been possible to find any justifica-
tion to accept them,

NAHAN FOUNDRY

2841. SHRI PREM CHAND VER-
MA: Will the Minister of INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS be plcased to state:

(a) whether it is a fact that the
Nahan Foundry undertook to supply
C.I. Sockets at thc rate of Rs. 26-50
per piece against its cost of production
of 42.06 per picce and incurred a loss
of Rs. 76210 on one lot of supply
alone;

(b) whether it is also a fact that a
further loss occurred on account of
rejections which were quitc heavy; and
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(c) if so, who was responsible for
such a low quotation and whether any
inquiries were made and the responsi-
bility for the loss fixed and what action
was taken against those found respon-
sible as also the steps taken to obviate
such losses in future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI1 F. A. AHMED): (a)
to (c). The information is being collect-
ed and it will be laid on the Table of
the House.

RAILWAY WAGONS

2842, SHRI PREM CHAND VER-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) the reasons for the heavy fall in
production of railway wagons during
1966-67 as compared to 1965-66;

(b) whether the surplus wagon
manufacturing capacity was allowed to
remain idle or any other use of it was
made;

(¢) in case use was made, how much
production took place: and

(d) if the surplus capcity remained
idle, what was the extent of loss as a
result of that and how it is proposed to
be remedied in future?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
shurttall in production of railway
wagons during 1966-67 as compared to
1965-66 was mainly on account of
labour trouble in a number of wagon
building firms.

(b) The wagon builders had adequate
wagon orders during the year. As such
the question of utilising the capacity
for any other purpose, therefore, did
not arise.

(¢) and (d). Do not arise.

ExPORT OF HANDICRAFTS AND HAND-
LOOMS
2843, SHRI PREM CHAND VER-
MA: Will the Minister of COMMERCE
be pleased to state:

(a) the quantum and value of handi-
crafts and handlooms exported by the
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Handicrafts and Handloom Coporation
of India Ltd., during 1966-67;

(b) the net profit carned by the Cor-
poration during the year as compared
to the last year's result; and

(c) the fresh items introduced in ex-
ports and with what success?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Dur-
ing the year 1966-67, the valuec of ex-
ports effected by the Corporation in-
cluding sales through its shops/depots
abroad amounted to Rs. 61.75 lakhs.
As handicrafts and handlooms consist
of a large number of items and cate-
gories, it is not possible to indicate the
quantum of exports of cuch item.

(b) In its overall activities, the Cor-
poration did not earn any profit for
the year 1966-67. On the other hand,
it incurred a loss of Rs. 12.20 lakhs
during that year taking into account all
its activities including promotional
activites. The profit carned during
1965-66 was Rs. 4.91 lakhs,

(c) The fresh items introduced by
the Corporation are ‘Ready to wear
garments, printed cotton fabrics, print-
ed silk fabrics, Saurashtra embroide-
ries, folk-metal crafts, special ouality
of papier mache, X'Mas Thaugings.
Kanuj Wooden boxes, verigonda toy
and various items from Bihar such as
rag dolls, Madhubami paintings and
Gaya stoneware,

LoweR GRADE CLERKS IN OFFICE OF
Ciner ‘COMMERCIAL SUPERINTENDENT,
EASTERN RAILWAY

2844, SHRI MOHAMMED ISMAIL:
SHRI K, M. ABRAHAM :
SHRI NAMBIAR :

Will the Minister of RATLWAYS be
pleased to state :

(a) whether it is a fact that a large
number of Lower Grade Clerks in the
Claims Branch of the Office of the Chisf
Commercial Superintendent, Easteru
Railway after completion of 15 to 20
years have not been promoted to higher
grade;
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(b) if so, the total number of Clerks
with 15 years of service who have not
been promoted;

(c) whether it is also a fact that most
of clerks are doing the work of higher
grades clerks in some responsibility; and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) and
(b). 97 Clerks in lowest grade have put

in over 15 years’ service and have not
yat got promotions to higher grades.

(c) No.
{d) Does not arise.
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STOPPAGL OF ASSAM MAIL AT Nau-
GACHIA STATION

2846. SHRI SITARAM  KESRI:
Will the Minister of RAILWAYS be

pleased to state :

(a) whether requests have been re-
ceived for arranging stoppage of Assam
Mail at Naugachia Stations; and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The request was examined but
nat found justified in view of insufficient
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offering of long distance traffic at

Naugachia station,
SaLE oF HMT Propucts IN CeyLoN

2847. SHRI SITARAM KESRI :
SHRI DEIVEEKAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleased to state :

(a) whether an agreement has been
signed between the Hindustan Machine
Tools and the Ceylon Steel Corporation
appointing the latter as the sole-selling
agents for the Hindustan Machine Tools
products in Ceylon;

(b) whether Government have enter-
ed into similar agreements with any
other Asian or African country; and

(c) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED : (a)
Hindustan Machine Tools Limited have
concluded a Sales Agency agreement
with Messrs. Ceylon Steel Corporation
for distribution of their machine tools
in Ceylon. Information about nature
of agreement is being collected and will
be laid on the Table of the House.

(b) and (c). The relevant information
is being collected and will be placed on
the Table of the House,

MANUFACTURE OF BARRELS

2848, SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Governmnt have made
reassessments of capacities of barrel
manufacturers during 1964 and if so,
the reasons therefor;

(b) whether it is a fact that reasscss-
ments were made more than once;

(c) whether complaints have been
received by Government against the
reassessments made by them;

(d) the capacity of each barrel manu-
facturer after each reassessment;
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(e) whether it is a fact after
reassessment, thethmeﬁuﬁ.ng manufac.
turers received lesser .allocation of steel
sheets than what they were receiving

before; and

(f) the quantity of steel sheets allott-
ed to each barrel manufacturer before
reassessment and after reasséssment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED : (a)
to (f). As a sequel to the meetings
held with the representatives of the oil
companies as well as of the barrel fabri-
cators in December 1963 and in April
1964 it was observed that the total
assessed capacity at that time of the
oil barrel industry was about 3,000
tonnes per month and therefore the
needed supply rate of 4,700 tonnes for
the petroleun industry and other custo-
mers could not be effected unless the
existing capacity werc revised upward
or mew capacities created. In the cir-
cumstances, it was agreed that steps
should be taken to finalise the reassess-
ment of fabricating capacities of manu-
facturers so that proper supply rate of
barrels might be ensured. The capacitics
consequent on the reassessment under-
taken in 1963-64 along with the alloca-
tions made to commercial fabricators
from 1961-62 to 1966-67 are furnished
in the statement laid on the Table of
the House. [Placed in Library, See No.
LT-361/68]. Although, following rec-
presentations, another assessment was
undertaken during 1965, it was decided
that the assessment of capacity carried
out in 1963-64 should continue for the
present.
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SHORT-DISTANCE GooDs TRAFFIC

2850. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the Rail-
ways have been losing short-distance
goods traffic in the past two years;

(b) if so, reasons therefor; and

(c) the steps taken to attract short-
distance goods traffic for the railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Statistics available are for total
movement of traffic and their analysis
by distance zones being not readily
available, an answer will be placed on
tha table of the House as soon as the
compilation is completed.

IMrorT oF ENGINEERING GoOODs FROM
BULGARIA AND RUMANIA

2851. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
COMMERCE be pleased to state :

(a) whether agreement has been en-
tered into with Bulgaria and Rumania
for the import of ecngineering goods
during 1968; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). As per existing Agreements, the
engincering items are available for im-
port into India from Bulgaria du.nn;
1968 and Rumania during first half of
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1968 as per list laid on the Table of the
House. [Placed in Library. See No. LT-
346/68].

All these items are, importable under
import licences and other conditions of
the Trade and Payments Agreement.

PROTECTION TO AUTOMOBILE INDUSTRY

2852, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state

(a) the total annual requirement of
cars, trucks, busses and jeeps and the
number produced in the country; and

(b} whether the price rise of these
automobiles is in  keeping with the
essence of the tariff policy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
No_precise estimates of the annual re-
quirements of cars, trucks, buses and
jeeps have been made. However, the
actual pruduction of jeeps and commer-
cial vehicles (including buses) during
1967 has been enough to meet the de-
maad. In the case of cars, the produc-
tion has fallen short of the demand.

The production of various vehicles
during 1967 was as under :

Cars 33,339 nos.
Jeeps 5.561 nos.
Conmunercial vehicles
including buses. 31,462 nos.

(b) Government, at present, exercise
an informal control over the prices of
pussenger car manufactured in the
country. Accordingly, no car manufac-
turer can increase the prices of their
vehicles without obtaining Government's
prior approval. Although the informal
price control on commercial vehicles
(Trucks and buses) and jeeps has now
been lifted, Government had, before re-
moving the informal price control on
these industries, obtained written assu-
rances from the manufacturers that they
would not increase the prices of their
vehicles for a period of 12 months from
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the date of decontrol or till Government
takes a decision on the Tariff Commis-
sion Report, whichever is earlier, except
when such increases are necessitated by
factors beyond their control and wre
permitted by Government under the
system of informal price control prevail-
ing hitherto.

INDO-PHILIPPINES COLLABORATION

2853. SHRI D. N. PATODIA :
SHRI CHENGALRAYA
NAIDU :

SHRI DEIVEEKAN :
SHRI M. L. SONDHI :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that a Trade
Delegation from Philippines recently
visited India to explore possibilities of
collaboration both in trade and indus-
trial development between the two
countries;

(b) if so. the outcomes thereof; and

(c) the benefits which are likely to
accrue to this country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). A goodwill and Trade Mission spon-
sored by the Chamber of Commerce of
the Philippines visited India from the
30th January 1968 to 8th February
1968, at the invitation of the Federation
of Indian Chambers of Commerce &
Industry—a non-official body, The
itinerary of the Mission included visits
to Bombay, Madras, Delhi and Agra. It
has been reported that while at De_ll:i
the Mission met some representative
businessmen at a meeting organised by
the Federation of Indian Chambers of
Commerce & Industry, The Leader of
the Mission is also reported to have said
that their first-hand asscssment, specially
the visits io a number of factories in
Bombay, Madras and Dethi, had led
them to believe that new links in the
field of industry can be forged wnh
India which could lead to substantial
development of two-way trade.
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(v) w1 far fewe ammeii
T ¥ for gt fefoet o7 X
sfar T 7 g fa=re §
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AR afx gf, @ wa @ ferfem
fediomt & ag swfom =T Srgar ?

m HAT (ﬂ'} Ao 'l!o aﬂ'l'l'l) H
() &

(=) #iT (7). wivam ®r safy
#, AT 9R 79 50 ufas gag x4,
26,808 ITat faam fawe av afafag
fewgl qeamar FA gr s AT AW
FAT EfaT 12,500 T@ AT F@T
faar o sfafw feaar 87,482
= e fFrax ) oo safvam ¥
dtr Ara g gan fr faedrad & g6
wafy Frgaar F w7 afvam F s
o T &3 & 2wl B fewe
fazfaat axfewei %1 fafr 38,85,202
Fo T AGHT 44,37,873 To IW
fepet FYfaft ¥ 0 e vt
64,74,216 T 10 & F TAHT
81,09,565 Fo 47 GF T MY |

(a) it g S99 #R 79 T_g W
TG 37 TT & stfvam ot
g 7 fede = F#99 I THATTET
FragEar & faoe qata gfa Soas
I 2, ARATC S HEAT 9T WY
sfaam S=d S E

agas-fae! TeasE § TrET ¥
T O% A € weLt @k
= & (e s

2858. Ml FWA WA FTOAW : ¥T
AT g a1 wa ae R

(%) T ag &= ¢ & w7aQ, 1968
FEAAAE AU F wE
= ¥ fawe 8 aaffdi AeaTs
foedft mEEdE HAET AW 0w
BraT 1 g &7 frar ar A [da
fF 9 v, 1968 & frgeam &
FATSTT T gt €
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(w) sfzar, AAFwSFTTAATAS
fag /e & W FTEEEY S 2
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(7) TFRFTAFETOFA T
frac 2 fewfae F O weAd A
g

ek sl (Y Ao Ho garan) : (7)
AE 1 6-2-1968 FN FEAT WP
AeflgEe WY vl & 9 "
o Aiw FT wfegaal T
TEAE T f5E Fmamgn 9
TR A A T rE ARy Frageesr
F A

(&) T faem o7 awardy ¥=F
gfgw, g2 ¥ @ma wfas@r 7
qCA  FTATE FT AT T 8-2-68 71
TEH FORT F A IEAT arfwgaEt
F R FT7 A awA g0 | AT
dfgar ®reTr 363,366 W WA
™ wfufraw #ramwr 108 & wdm
TIT G 92 FEIA A7 ATHT
X ofew z7art F we wfafam
FIAT 25 F AT 0F GEAT T
efmar & qfaw gro s T 4

ST &

() @ #r ofmn s e
HFEA S qAET A @A T
TER A aF e e A
frderd &1 Tl Y@y qfew a1,
WTAEE  FTars w0 & fog, OHy 92
are fraea fogre far )

WTTAYT B AT 9T TR a7
&% ™ &=
2859. it ¥R AT FOIW : I
T wl g T F T F 6

(%) w10 ®EEQ, 1968 AT
AT e F edr agEE & 7w
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FA, 1968 ¥ WUH qEE H WAL
[ =WT 9T 338 TIERA AT FATY
T F 4T 9T FE AT syfeaay
FUES IAGH 4G

(=) afz g, @ sa% ofcewm-
ey frav wfee At 7§ aur
frewt  saffr  wmaw gu;

(7) v 79 wzAr A oiw wOE
m™e, A%

(w) afzer, @ s as foaw safea
firegare fsd mr €

AR /At (s Ao Wo  gATAY) :
(F) 31-1-1968 T WAL @
WA & 919 338 T[S ME F gAF F
Fraem #faq oz fedft § uF a3 s
FT TETET FHT 4T |

(@) 1 swadr AEN g |

() g 1| AEYT FT AT
@y ofqa 7 faemrzs o3rd sfufrm
FIYTT 3 F e AT FEAT 8 &
&1 H0F AWAT 35 fFATE |

(1) st aw F7E fremare w@igan
Q|

ForiicN TecHNICAL GUIDANCE FOR
IMPROVEMENT ON RAILWAYS

2860. SHRI K. LAKKAPPA : Will

the Minister of RAILWAYS be pleased
to state :

(a) whether it is fact that Railways
technical guidance from

(b) if so, the names of the countries

and the advice together with results ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a) No;
Indian Railways,
touch with technical developments in
foreign countries, tal

keep in

however,

(b) Does not arise,
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CEMENT PLANT IN BanDA DisTRICT

2861. SHRI JAGESWAR YADAYV :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
set up a cement manufacturing plant in
the Karanimanakpur area of Banda
District in Uttar Pradesh;

(b) if so. the main features thercof;
(c) the cstimated cost thereof: and

{d) when the plant is likely to be set
up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir,

(b) to (d) Do not arise.

OVER-BRIDGE AT BANDA STATION

2862. SHRI JAGESWAR YADAV :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
construct an overbridge at Banda Station
on the Central Railway;

(b) if so. the details thereof;
(c) the estimated cost thereof: and

(d) when the comstruction of the
overbridge is likely to start ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). Presumably the reference is to the
provision of foot over bridge, for the
use of passengers at the station.

The work of providing an additional
platform, together with a 8 wide foot
over bridge to connect the new platform
to the main platform has been sanction-
cd at an estimated cost of Rs. 2.49 lakhs.
The work on construction of platform
and fabrication of steel work of the foot
over bridge has commenced,
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ATTACHING OF BoGIE To PURNMAsANBOL
TRAIN

2863. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to

state :

(a) whether, in view of the public
pressure, there is a proposal to attach
a bogie to the Puri-Asansol train exclu-
sively for Rourkela that will be diverted
from the said train at Kharaghpur so as
to meet the much-needed requirement
of the people of Orissa; and

(b) if so, details thereof ?

THE MINISTER OF RAILWAYS
(SHRT C. M. POONACHA): (a) No.
{h) Does not arise,

ExrorT oF lroN AND STEEL ProDUCTS

2865. DR. RANEN SEN : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the steps taken by Government
lo increase the export of iren and steel
products;

(h) whether there has been amy im-
provement in the exports of these pro-
ducts in 1967-68 and if so0, 1o what
extent;

(c) the extent of increase likely in
the export of iron and steel products,
in 1968-69; and

(d) the total amount of foreign ex-
change likely to be earned in 1968-69
on account of the export of irop & steel
products ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) An Association of producers and
exporters known as Steel Exporters
Association has been set up for the
promotion of exports. Government is
cncouraging survey teams to explore
overseas markets for iron and steel, A
tcam of steel Exporters Association is
currently touring South East Asia for
this purpose. A study of markets in
USA was recently undertaken for light
engineering products including steel.
Hindustan Steel Ltd. have also sureeyed
a number of markets for their prodeots.
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A visit of a few delegations attending
UNCTAD was also arranged to Steel
Plants with a view to stimulating their
interest in our Steel products,

Besides, iron and steel is being sub-
sidised for export purposes.

(b) Export of iron and steel during
1967-68 is likely to yield foreign ex-
change of over Rs. 50 crores as compar-
cd with the figure of Rs. 20 crores for
1966-67.

(c) and (d). It is expected that export
of iron and stecl during 1968-69 would
be of the order of about 19.5 lakh
tonnes yielding about Rs, 80 crores in
foreign exchange.

PRODUCTION OF STEEL

2866. SHRI KANWAR LAL
GUPTA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the total steel production in the
public sector during the last three years
and the total capacity of the Plants;

(b) the total loss incurred in all the
Steel plants during the last 3 years; and

_(c). the steps taken by Government
to make the plant profitable ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
MNA REDDY): (a) to (¢). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-348/
68].

DEATH OF JAN SANGH PRESIDENT

2867. SHRI KANWAR LAL
GUPTA :

SHRI N, 5. SHARMA :

Will‘the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the dead
body of Jan Sangh President. Pandit
Din Dayal Upadhaya, was found in the
yard of Mughal Sarai Railway Station
at 3.20 AM. on the 11th Februoary,
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1968 but it was identified after six hours
though 1st Class and Reservation
Tickets were found in his pocket;

(b) if so, the reasons for the delay
in identifying his body;

(c) whether it is also a fact that there
was no Attendant in that compartment;

(d) whether Mughal Sarai Railway
Authoritics informed him and Govern-
ment about the murder of Pandit Din
Dayal Upadhaya if not, the reasons
therefor; and

(e)the action Government propose to
take to avoid recurrence of such tragic
incidents ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(e). The information is being collected
by the Ministry of Home Affairs and
will be laid on the table of the Sabha
by them.

(c) There was no Attendant in that
compartment as Attendents are not pro-
vided on this type of composite coaches.

fareit atT 7 faeelt @t ax
Yemfeat w1 fawra & qgamy
qQT AT

2869, T 3o o FATY : 4T
Y WA gg a9 FT FOT F 0

(%) 71 g # qav 2 f faeit
g wmomfedl & ged § 9w AR
farera 21 T & 17 g O ag= AT
mfsar Fwea A o fawra oman g
wife gw faeett i< 4 faeelt 22wt
¥ ange 71 ferar aman s

(=) afz i, &t feafa & guese
F fA0 Far FEw 3307 CE 7

WY WAl (st Wo Ho qATWT) :
(%) faet gra ofas feme e
F @y § g1 TR F F o faeeh]
it farelt RwAl 9 amAfar qwf
mfgat 1 wfr =i T 93w
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(a) fe=lt & = faoeft gT@
aifde fmer &R w1 & 18
w®EAL, 1968 FTIUEH TTE | T
feelt &vm @ it sfafee afaw
F ogaEaT FT AT @Y & | I AWt
& qfermraeg ggf ¥ AW T
it mfedi #1EM aTAT SRR A
LESIE ISR FG L A R i

Rérrast OF INDIAN PROPERTY BY
PAKISTAN

2870. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the question of release
of cargo and other property impounded
by Pakistan during the Indo-Pak. Con-
flict was discussed with the Prime
Minister of U.S.S.R. who visited, India,
recently, during the course of discus-
sions on the Indo-Pakistan relation; and

(b) if so, whether the Prime Minister
of U.S.S.R. has given any assurance to
take up this matter with Pakistan for a
settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The Prime Ministers of India and
US.S.R. exchanged views on the
question of normalisation of relations
between India and Pakistan on the basis
of Tashkent Declaration. The question
of release of cargoes and other proper-
ties seized by Pakistan jn 1965 was not
specifically raised,

TELLICHERRY-MYSORE RAILWAY LINE

2871. SHRI P. GOPALAN :
SHRI E. K. NAYANAR :
SHR A. K. GOPALAN :

Will the Minister of RAILWAYS be
pleased to statc :

(a) whether Government have any
proposal to start the work on Tellicherry-
Mysore Railway line within 5 years; and

(b) if not, the reasons therefor 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Engineering and Traffic surveys
carried out for this line have shown that
the proposal will not be financially
justified. Due to limitation of funds for
construction of new railway lines in the
Fourth Plan. it js unlikely that this line
will be taken up for consideration in the
near future,

CONVERSION OF SILK LooMs INTO
WOOLLEN LooMs

2872. SHRI P. GOPALAN :
SHRI UMANATH :
SHRI K. ANIRUDHAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to
the Unstarred Question No. 2634 on the
Ist December, 1967 and state :

(a) whether the Central Bureau of
Investigation have since completed the
cnquiry in connection with the illegal
conversion of silk looms into woollen
looms by the Model Wollea Mills,
Bombay:

(b) if so. details thereof: and
(¢) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). The C.B.I. have completed the in-
vestigation and their report is being
examined hy Government in consulta-
tion with the Central Viglance Com-
mission,

Tranr WiTH U.S.A.

2873, SHRI P. GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI  SATYA NARAIN
SINGH :

Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that the ex-
ports of Indian goods to U.S.A. have
gone down whereas imports of U.S.
goods to India have increased consider-
ably during the last two years:

(b) if so, the extent thereof:
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(c) the extent of Indian trade deficit
with the US.A, in US. currency; and

(d) the total value of agricultural
products purchased by India from the
U.S.A. during the period from 1951 to
1967 ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (¢).
A statement showing the imports from
and exports to U.S.A_ and the balance
of trade is given in Annexure 1 which is
laid on the Table of the House.[Placed
in Library. See No. LT-349/68]. The
deficit in US Currency was considerably
smaller than thc negative trade balance
in view of supplies of food grains etc.
which were effected under P.L. 480.

(d) A statement showing cstimated
value of Foodgrains imported from
US.A. from 1951 to 1967 is given in
Annexure 11 which is laid on the Table
of the House. [Placed in Library. See
No. LT-349/68]. Information in res-
pect of other agricultural products is
being collected and will be placed on
the Table of the House,

PuBLIC SECTOR AND AUTONOMOL'S
CORPORATIONS

2874.'SHRI E, K. NAYANAR :
SHRI NAMBIAR :
SHRI A. K. GOPALAN .

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred Question
No. 4617 on the 15th December, 1967
and state :

(a) whether the information regard-
ing the number of public sector and
autonomous  corporations under his
Ministry, the names of the advertising
agencies conducting the publicity and
the commission paid to them upto
December, 1967 has since been collect-
ed;

(b) if not, the reason for delay; and

(c) when the information js likely to
be collected ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY): (a) to (c). Information
asked for in Unstarred Question No.
4617 has already been sent to the De-
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partment of Parliamentary Affairs 1o lay
the statement on the Table of the House
in implementation of the assurance, A
copy of the implementation statement
is laid on the Table of the House.
[Placed in Library. See No. LT-350/
68], ’

CLOSURE OF INDUSTRIAL UNITs

2875. SHRI R. BARUA ;: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
he pleased to state :

(a) the total number of industrial
units lying closed throughout the coun-
try by the end of 1967;

(b) how muny industrial establish-
ments were closed before the current
recession and how many are supposed
to have closed down in the wake of the
recession;

(c) the total number of indwstrial
plants which are lying idle du2 o dis-
putes: and

(d) the cfforts made by Goverrment
to analyse the causes of their troubles
and to find out solution to remove
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
10 (c¢). The information is heing collec-
ted and will be laid on the Table ¢f the
House.

(d) The Government are getting
special reports from a sizeable number
of selected and representative units in
the major Industrial Sectors to get a
more realistic and objective picture of
the difficulties which are coming in the
way of their healthy growth, with a view
to resolve them to the extent possible.

NEw INDUSTRIES IN KERALA

2876. SHRIMATI SUSEELA GO-

PALAN :

SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of licences given by
Government for setting up new indus-
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tries in the private sector in Kerala
during the last two years; and

(b) the names of persons and firms
to whom such licences have been
isswed ?

THE MINISTER OF INDUSTRIAL
DEVELOCPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
One.

(b) The licence, has been issued to
Shri M. L. Gupta of M/s. Cochin Roller
Flour Mills, Ernakulam.

DEATH OF RAILWAY GANGMEN

2877. SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

SHRI MOHAMMAD ISMAIL:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No, 2837 on the 1st
December, 1967 and state ;

(a) whether the information regard-
ing the circumstances under which the
six Railway gangmen died of suffocation
has since been collected; and

(b) if not. the reason for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The information was laid on the
table of the Sabha. A copy of that
statement is laid on the Table of the
House, [Placed in Library. See No.
LT-351/68].

DurGarur STEEL PLANT

2878, SHRI GANESH GHOSH
SHR1 JYOTIRMOY BASU :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the loss of stores and immovable
properties which has taken place during
the last three years from Durgapur Steel
Plant and the value thereof;

(b) the number of times such losses
thefts took place during the above
period; and

(c) the total strength of the security
staff and their cost of establishment ?
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THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) Details of
losses of stores and movable properties
due to theft during the last three years

and the value thereof are given
below :—

Year Amount of Loss
1964-65 Rs, 1,29,957.13
1965-66 Rs. 2,80,907.93
1966-67 Rs, 2,18,448.48

(b) Number of times such losses/
thefts took place, during the above
period are indicated below :—

1964-65 138
1965-66 156
1966-67 266

(¢) The total strength of the security
staff excluding the Fire Wing is 842 and
their yearly cost of establishment is
approximately Rs. twenty lakhs.

Inno-TraNIAN  JOINT VENTURES

2879. SHRI CHENGALRAYA
NAIDU : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that India and
Iran have decided to exchange to ex-
plore possibilities of greater economic
collaboration and for establishing joint
ventures,

(b) if so, whether it is also a fact
that he had a meeting in New Delhi on
the 8th February, 1968 with the Iranian
Minister of Economy;

(c) if so, the subjects discussed and
the decision arrived at; and

(d) when the experts of India are
likely to visit Iran?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(d). During the talks held in Tehran in
November, 1967, between the represen-
tatives of the two countries, questions
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relating to industrial and economic co-
operation between India and Iran were
also discussed. The matter was also
discussed in New Delhi on 7th Feb.,
1968 with the Iranian Minister of Eco-
nomy. The representatives of the two
countries are expected to meet in the
near future to hold further consultations
in this regard.

ROURKELA STEEL PLANT

2880. SHRI BHAGABAN DAS:
SHRI JYOTIRMOY BASU :
SHRI P. RAMAMURTI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that there is
no co-ordination between most of the
senior executives in the Rourkela Steel
Plant;

(b) if so, the reasons therefor; and

(c) the action taken by Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) No, Sir,

(b) and (c). Do not arise.

STEEL PRODUCTION

2881, SHRI B, K. MODAK :
SHRI MOHAMMAD ISMAIL:
SHRI SATYA  NARAIN
SINGH :
SHRI K, ANIRUDHAN :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Govern-
ment have not drawn up any long term
programme for steel production;

(b) if so, whether it is also a fact
that due to no long term plan, _other
industries like coal and heavy engineer-
ing industries are facing difficulties; and

(c) the sction Government propose
to take in the matter 7

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-

MARCH 5, 1968

Written Answers

1600

NA REDDY): (a) The Draft Outline
of the Fourth Five Year Plan envisages
a capacity target of 14.8 million ingot
tonnes by the end of the Fourth Five
Year Plan ie. 1970-71, to achieve pro-
duction of 11.7 million ingot tonnes or
8.8 million tonnes of finished steel. The
mild stcel capacity is proposed to be
achieved by setting up new steel plant
at Bokaro to produce 1.7 million ingot
tonnes and by expansions of Bhilai
from 2.5 million ingot tonnes to 3.2
million ingot tonnes; of Durgapur from
1.6 million ingot tonnes to 3.4 million
ingot tonnes; and of Rourkela from 1.8
million ingot tonnes to 2.5 million ingot
tonnes. The first phase of expansion of
Bhilai i.e. the iron making stage, is al-
ready under implementation. However,
in view of the slow growth in the de-
mand of steel and paucity of resources.
implementation of further expansions of
Rourkela and Durgapur envisaged in
the Draft Outline has been deferred. In
the interim, the demand for iron & steel
up to 1980-81 is being reviewed, and
considering the vital importance of
developing Indian manufacturing capa-
city, a Committee has also been consti-
tuted to advise on the extent of self-
reliance in steel making capacity, The
need to set up additional steel making
capacity in the future would be reviewed
in the context of the expected demand
and availability of resources,

(b) We are not aware that the heavy
engineering industries and the coal in-
dustry are facing any difficulties on this
account,

(c) The question does not arise.

Joint PLANT COMMITTEE

2882. SHRI K. RAMANI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the sub-Committee ap-
pointed by the Standing Committee of
the Iron and Steel Advisory Council has
examined the question of pricing and
distribution of steel and functioning of
the Joint Plant Committee; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI) :
(a) Yes, Sir.

(b) The general view of the Sub-
Committee was that the present system
of pricing and distribution by the Joint
Plant Committec is cumbersome and un-
necessary and should be abolished s
ject to the provision that action should
be taken simultaneously to permit suffi-
cient imports to restore some kind of
cquilibrium between supply and demand
and prevent undue increase in their
prices. It also felt that the present
system of freight equalisation may be
continved at least for a year more.
Some institutional arrangements would
be necessary to operate the Freight
equalisation fund as well as the Engi-
neering Export Assistance Fund and
Fund for subsidised freight on supplics
of billets to Re-rollers for export. These
points are now being examined by
Government.

LEavE RESERVE STRENGTH OF MINis-
TERIAL STAPF ON NORTHERN RAILWAY

2883, SR NAMBIAR :
SHRI P, P, ESTHOSE :
SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Unstarred Question No. 4622 on the
15th December, 1967 and state :

(a) whether the information regard-
ing (i) leave reserve strength of Minis-
terial staff on various Divisions on the
Northern Railway and (ii) the earned
leave denied to the Ministerial staff due
to shortage of clerical staff in some of
the Divisions such as Ferozepur has
since been collected; and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The information has been laid on the
Table of the Sabha on 1-3-1968, copy
laid on the Table of the House. [Placed
in Library, See No. LT-352/68].

(b) Does not arise,
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WAR SERVICE BENEFIT TOo CLERKS ON
EASTERN RAILWAY

2884, SHRI NAMBIAR :
SHR1 P, RAMAMURTI :
SHRI SATYA  NARAIN
SINGH :

Will the Minister of RAILWAYS be

uh.pleasod to refer to the reply given to

Unstarred Question No. 5471 on the
22nd December, 1967 regarding War
Service benefit to the Clerks on the

Eastern Railway and state :

(a) whether the information bhas
since been collected; and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) and
(b). The reference given in Question No.
5471 was not correct. The relevant
orders have since been connected and
necessary information is being compiled.

ROURKELA STEEL PLANT

2885, SHRI JYOTIRMOY BASU:
SHRI MOHAMMAD ISMAIL:
SHRI K. M. ABRAHAM :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the number of occasions on
which production in Rourkela Steel
Plant was hampered due to local distur-
bances during the last three years;

(b) the details thereof;

(c) the measures taken to prevent
such happenings in future; and

from
to the

(d) whether some  people
Rourkela made representations
Prime Minister in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) to (d). Presumably by “local distur-
bances” the Hon'ble Members are refer-
ring to disturbances of a communal or
regional nature etc. involving law and
order situation, If so, production in the
Rourkela Steel Plant was nof lu.ippqﬂ
on any occasion during the last
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years, 1965-1967, on account of such
disturbances. There was, however, con-
siderable loss of production at the Plant
due to labour unrest and illegal strike,
etc. during the year 1967. In monetary
terms, the loss was approximately of the
order of Rs. 34 million.

UNCTAD

2886. SHRI BENI
SHARMA :
SHRI SHRI GOPAL SABQO :

Will the Minister of COMMERCE be
pleased to state :

SHANKER

(a) whether Government have taken
advantage of UNCTAD Conference to
have disscussions with the delegations
from abroad as to what India could sell
to these countries; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Yes, Sir. Government have availed
of the opportunity of the presence of
high level delegations from different
countries for UNCTAD to acquaint
them with India’s industrial development
and export potentialities in various fields,
The scope for expansion of trade and
economic cooperation has been explored
with several delegations and discussions
are in progress.

Trade agreements have been conclud-
ed with Mongolia and Brazil. Many
delegations have expressed great interest
in Indian products but actual business
contracts will take some time to materia-
lize.

CoLLECTION OF RENT 1N BapLi
INDUSTRIAL ESTATE

2887. SHRI BENI SHANKER
SHARMA : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to re-
fer to the reply given to Unstarred
Question No. 2701 on the 16th June,
1967 and state :

(a) whether the rent from all the de-
faulting industrial units at Badli Indus-
trial Estate has since been collected;
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(b) whether there are still certain
industrial units who have not paid rent
so far; and

(c) the action taken by Government
against such defaulting industrial units ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No, Sir.

(b) Yes, Sir.

(c) Notices have been issued to six
units and the case for collection of rent
arrears - has been sent to the Collector
in respect of one unit,

DieseL axb ELecTric ENGINES

2888, SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be plcased to state ;

(a) the total requirement of the
Indian Railways of the dicsel and elec-
tric Railway engines;

of the same
and  imported

(b) the proportion
manufactured in India
from abroad; and

(c) the places where the above types
of engines are being manufactured at
present and their full capacity ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) and
(b) Requirements of diesel and electric
locomotives depend upon traffic antici-
pations and vary from year to year. For
the year 1967-68, the requircment was 37
clectric locomotives, 98 diesel main line
locomotives and 28 diesel shunters, Out
of these, 32 diesel main line locomotives
and 21 diesel shunters arc being impor-
ted. For the year 1968-69, the proposal
is to procure 75 electric locomotives,
125 diesel main line locomotives and 45
dicsel shunters. Out of these, only 38
main line diesels may have to be import.
cd, the rest being indigencously manu-
factured.

(c) Diesel main line locomotives are
being manufactured at the Diesel Loco-
motive Works, Varanasi. The capacity
of this Works is expected to reach 150/
160 locomotives per annum by 1970-71.
Electric and diesel shunting locomotives
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are being manufactured at the Chitta-
ranjan Locomotive Works, The capa-
city of the Works is being developed to
reach a production level of 100 electric
locomotives per annum by 1970-71, The
production of diesel shunting locomo-
tives has just commenced and capacity
is being developed to reach a production
level of 60 locomotives per annum by
1970-71.

EasTERN RaiLway EMpLovees CoNnsu-
MERS BiSUDH COOPERATIVE SOCIETY
L1D., JAMALPUR

2889. SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI K. ANIRUDHAN :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unsta-ted Question No. 3516 on the
8th December, 1967, regarding malprac-
tices in the Eastern Railway Employees
Consumers Bisudh Cooperative Society
Ltd., Jamalpur and st:te :

(a) whether the
been completed; and

investigation has

(b) if so, the findings thereof and
the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
{b). The working of Cooperative So-
cietics is regulated by the Cooperative
Societies Act and the rules made there-
under by the State Governments.

The present managing committee of
the Eastern Railway Employees Consu-
mers Bisudh Cooperative Socicty Ltd.,
Jamalpur, has instituted a court case
against the previous managing committee
for mismanagement of the affuirs of the
Society.

The matter is now sub-judice,

ExporT OF STEEL TO US.S.R.

2890. SHRI ANBUCHEZHIAN :
SHRI BISHWANATH ROY:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :
(a) whether it is a fact that US.S.R.
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has agreed to buy 200,000 tonnes of
stcel from Hindustan Steel Limited;

(b) if so, the detailed of the agree-
ment;

(c) whether the payment will be
made in cash or kind; and

(d) whether any other country has
been approached for the sale of steel ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (c). Under an agreement dated
12-2-1968 between HSL and Promsyrio-
import, the trade organisation of the
USSR Government, the latter has agreed
to purchase from Hindustan Steel Ltd.
600,000 tonnes of steel sections com-
prising beams, channels and angles at
the rate of 200,000 tonnes each during
1968, 1969 and 1970. While the des-
cription, technical specifications, prices
ctc. in respect of delivery during 1968
have been settled, the same in respect
of deliveries during 1969 and 1970 will
be decided later. The payment by
Promsyrioimport will be made from re-
payments duc to be made out of credits
afforded by the Government of the
USSR to the Government of India.

(d) HSL has already concluded sc-
veral contracts for export of steel to a
number of countrics other than the
USSR. HSL are on the look out for
prospects to export to various countries
and they bid for contracts wherever the
delivery schedules and specifications are
suitable.

DURGAPUR ALLOY STEEL PLANT

2891. SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the ex-

pansion scheme of Durgapur Alloy Steel
Plant has been given up;

(b) if so, the reasons therefor; and

(c) whether it is also a fact that Gov-
ernment have given up the expansion
scheme under pressure from some big
private industrialists ?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) No, Sir.

(b) and (c). Do not arise.
ROURKELA STEEL PLANT

2892. SHRI C. K. CHAKRAPANI:
Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred Question
No. 4651 on the 15th December, 1967
and state :

(a) whether the information regard-
ing the daily loss of Rs. 20,000 in
Rourkela Steel Plant due to the ma-
nagement's failure to clear the conden-
ser pipes of Power Plant has since
been collected; and

(b) if not, the reasons for the de-
lay 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). The requisite information
has already been collected and the im-
plementation statement is being sent to
the Department of Parliamentary Af-
fairs,

NEw RAILwAY LINES IN MADRAS

2893, SHRI DEIVEEKAN : Will
the Minister of RAILWAYS be pleas-
cd to state :

(a) whether it is a fact that Gov-
ernment of Madras had submitted a list
of 17 new Railway lines to be laid by
the Central Government during 1956 in
Madras;

(b) whether it is also a fact that the
Madras Government had indicated the
preference to the 6 new lines out of
these 17 Railway lines;

(c) whether it is also a fact that only
3 out of these 6 were taken and the
fourth line i.e. from ChinnaSalem—
Chingalput has not been taken up so
far; and
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(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The Government of Madras had sug-
gested 17 new lines for construction
during the Second Five Year Plan,

(b) No.

(c) and (d). Three out of the 17
proposals recommended by the State
Government were taken up for cons-
truction. The Chinnasalem—Chingle-
put line was not included in the Rail-
ways Second Plan and due to limita-
tions of funds and resources it has not
been possible to consider the construc-
tion of this rail link.

EXPORT OF MANUFACTURED AND SEMI-
MANUFACTURED GOODs

2894, SHRI SHIVA CHANDRA
JHA : Will the Minister of COM-
MERCE be plesaed to state :

(a) whether it is a fact that India is
still facing difficulties in boosting her
exports of manufactured and semi-ma-
nufactured goods to developed coun-
trics;

(b) if so, what are the difficulties
and the ways in which Government pro-
pose to remove those difficulties; and

(c) the response of the developed
countries to India’s proposals in this
regard so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) The difficulties encountered take
the form of high import duties, quan-
titative limits or other restrictive poli-
cies, Through diplomatic channels and
through international organisations, all
endeavours are being made by us to
reduce the adverse effects of such mea-
sures on our trade.

(c) The response so far has been
inadequate. However, there are indi-
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cations that the developed countries
now appreciate our difficuities and the
need for solving them.

ExporT oF Cow-Boy SHOES

2895. SHRI SHIVA CHANDRA
JHA : Will the Minister of COMMER-
CE be pleased to state :

(a) whether it is a fact that India
exports cow-boy shoes;

(b) if so, the countries to which and
the quantity exported to each of them
annually; and

(c) the foreign exchange earned by
India therefrom annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (c). For the first time, India has ex-
ported to the U.S.A. in 1947, 2,400
pairs of cow-boy boots and 53,000 pairs
of vppers earning foreign exchange of
the order of Rs. 8.59 lakhs.

INCREASE IN SPEED OF TRAINS

2897. SHRI SHIVA CHANDRA
JHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Govern-
ment are planning to shorten the hours
in long distance journeys like Delhi—
Howrah, Bombay—Howrah eic., by in-
creasing the speed of trains;

(b) if so, by how much vis-g-vis
the present speed and between which
terminals;

(c) whether that plan will also be
applicable to Assam Mail; and

(d) if not, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). No. However, the feasibility of
running & train at speed of 70/75 miles
per r on Delhi—Howrah route is
being examined from a technical angle.
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(c) and (d). After the feasibility
study is completed and experience gain-
ed in running of the proposed train on
Delhi—Howrah route, other routes can
be considered for the purpose.

LU AR
2898. &' To Wo Wfww : wTIAX
Y a7 ET #Y F9r $G1 5
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fasre T famfor st w1 & W
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g
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Hel qg qaT ¥ T K G F

(%) warag o= & fis fameft Tk
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(&) o (). fregra @ 2w 9T
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(&) #avag o= @ fs 90 &= 1
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ROURKELA STEEL PLANT

2903. SHRI GADILINGANA
GOWD : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that Rour-
kela Steel Plant and Hindustan Steel
Ltd. have entered into a contract with
certain firms for the supply of iron ore
and manganese without inviting tenders
from other firms;

(b} if so, the reasons therefor; and

{c) the names of firms with which
the Steel Plant has entered into the
above contract ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (c). Presumably the Hon. Mem-
ber is referring to the contracts enter-
ed into between the Rourkela Steel
Plant, Hindustan Steel Ltd., and Messrs.
B. Patnaik Mines Ltd; Messrs. Misrilal
Jain and Sons, and Messrs. Rungta &
Sons. Pvt. Lid,, in July, 1966 for sup-
ply of iron ore and manganese ore on
a long term basis. If so, the opera-
tion of the contracts with the three
mine-owners has been taken over by
M.M.T.C. since July 1, 1967. The en-
tire transactions, including the reasons
for not inviting tenders, have already
been examined by the Committee on
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Public Undertakings who submitted
their Report in December, 1967.

NEW RAILWAY LINES IN ANDHRA
PRADESH

2904, SHRI GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that Gov-
ernment of Andhra Prdaesh has urged
the construction of some new railway
lines to facilitate transport in the State;

(b)
and

(c) the lines accepted for survey by
the Central Government ?

if so, the lines recommended;

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The Government of Andhra
Pradesh have recommended the follow-
ing new railway lines for the Fourth
Plan :

(i) Ongole-Hyderabad via Nagar-
junasagar.

(ii) Bailadilla-Kothagudem.

(iii) Bhadrachalam Road to Kov-
vur. :

(c) Engineering and Traffic surveys
for u new line from Dantewara (Baila-
dilla) to Bhadrachalam Road and fea-
sibility-cum-cost studies for the Bhadra-
chalam Road-Kovvur link have already
been carried out.

IMPORT OF STUDIO EQUIPMENT AND
Raw FiLMs

2905, SHRI GADILINGANA
GOWD : Will the Minister of COM-
MERCE be pleascd to state :

(a) whether it is a fact that the Gov-
ernment of Andhra Pradesh have re-
quested for allocation of foreign ex-
change for the import of latest studio
equipment and raw films for the pro-
ducers in the State; and

(b) if so, the action takem by Qov-

ernment in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, Sir. The Government of
Andhra Pradesh have recommended an
application for import of Studio equip-
ment for establishment of a new film
studio at Hyderabad which is under con-
sideartion. The present distribution ar-
rangements of raw film quota for
Aundhra Pradesh is working satisfactory
and as such no change is necessary.

IAT A 9T A wowa:
qIgwiT afnfa & Aegmmd
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(%) g F ofem # swE
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g

INDUSTRIAL DEVELOPMENT
CORPORATION

2908. SHRI S. R. DAMANI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the National Industrial

Development Corporation has secured
consultancy assignments from abroad;

NATIONAL

(b) if so, the names of countries who
are willing to avail of its services;

(c) the amount of foreign exchange
earned through these assignments; and

(d) the steps which are being taken
by Government to develop this line of
export 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir.

(b) Iran, Kenya, Malayasia, Ethiopia
and Kuwait.

(c)} Rs. 4.91 lakhs.

(d) Necessary encouragement is

given for the export.

I 9I|W A WU W T
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ofer @ 57 arg wwd § fomd &
wraTfae €4 991 ITECT F¥ AT
TN 13. 55 q16 €90 gHIT 1 ag fe
§ ITHCIT FT ATGME YA IR &
frafa & g€ oo & a< FoAT ATERY
21

(7) 2baT)

IrRoN ORe DerosiTs IN CALICUT

2912, SHRI P, VISWAMBHARAN:
Will the Minister of STEEL, MINES
AND METALS be pleased to state the
steps taken by Government to exploit
the iron ore deposits in Calicut district
in Kerala?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY): The Geologi-
cal Survey of India are presently under-
taking detailed exploration of the iron
-ore deposits in Kozhikode area in Cali-
cut District, Kerala. The question of
exploitation of these deposits will be
«considered after the results of the ex-
ploration are known to Government.

‘COMPENSATION TO VICTIMS OF RAIL-
WAY ACCIDENTS

2913, SHRI P. VISWAMBHARAN:
‘Will the Minister of RALLWAYS be
Ppleased to state :

(a) whether it is a fact that com-
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pensation to the victims of Railway ac-
cidents is paid on the basis of their pre-
vious earnings;

(b) the basis of compensation to the
victims of railway accidents who are
not earning members; and

(c) whether Government propose to
modify the rules to pay compensation
to the non-earning members also ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Compensation to persons involved in
railway accidents and to dependents of
those killed in railway accidents, where
payable in terms of Section 82A of
the Indian Railway Act, 1890, is de-
termined by the rules framed in pursu-
ance of powers confererd by Section
82J of the same. A copy of these rules
is laid on the table of the House.[Plac-
ed in Library. See No, LT—354/68].
It will be seen therefrom that the com-
pensation payable bears a rclation to the
income of the person involved in the
accident at the time of accident.

(b) The basis is indicated in the at-
tached rules,

(¢) In view of the reply to part (b),
the question does not arise.
IATHIN A g gAw w1 fawre

2914, =T RYFg W17 : F7 Atefirs
fawrs FuT awaATAT WHT gg 99T
# FaT 4T F

(%) SO WRW F AT q4T WELT
Hat & o gwt & fawra ¥ fad <
g¥-adfy dvr & ferdr nfer fras
Frag g; o}

(@) @ g # ffafe F6a
HEHTC a9 IO WM A F
fog sere y anfa M TE @ ?

sivefime fare ot GwATC-FTd Ha
(w7 ) wet s : (F) A5
& AmEEw &1 gar Ay g
w1 afaw o e @ ¥ @ 5
R |
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(&) w9 o R N wHfF-wR
q< 97 S99 gwerdr @ A1 afafa
TUY-AT 9T AT FT AEA FE
Ty fear qmar &, foad @ Mt §
& ¥ o Tey & sfafafa /€1

Ty geen favy aw 7 WAl &
fog @3t w1 famraw

2915. 1 HIGg AT : w1 A
Hell qg FAT FY T FE F

(%) 7% feoelt feaq @ @€ 7
1962 ¥ IFX FIU 1968 TF &I
wafa # i@ gem favm g« & Wi
§ fad fewr-fe a=re-mat 1 fasmma
fad e gedF #1 faa-foaw w70 &,

(@) 71 ag o 7w g 5 R
THIEAIR-9E1 &1 ST AT q@l
g &y Tfn & wg; &7

() afz g, & 9% ¥@T FTOO

?

Uy

¥R Heli (0 Ao Ho gmaT) : (F)
fomr gmrTe-gEt &1 faw far g,
F AW AR faATIAT 1 704 T A
§—

WHRTITLGA ®T AR feaa wra W

vyt femt aan
1963 & fa@ nq famawr
To
1. fggeam ergsw, % faeeft
(isf) 328. 60
2. gfewm vwsa, 7 feeelt
(#sfY) 225.00
3. TrgR o gfET, A
fereett (Sl ) 177.60
4. Rmdw, wF el
(siift) 138. 60
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1968 ® fad wa fawre
1. fawafia, qe (fdY) 44.00%a
(=) off, 7 |
() war = Sar 1
¥ g favie =

2916. i Wi9g wEW : w7 IR
Hell ag q@Ty A FT F4 F

() =¥ gear faiw o § Wit
& fod fror afasrdy faedmre § qur
T4 & fFaw srfeerdr smmfam srfir
Far sgfEa snfen wifeat & §; ok

(@) afe w77 eqgfaa anfor
aa1 srpgfan snfen sfaai & #r s
sfusrdt 7t § a1 zEF ¥ owTO
g7

T wAEl (ﬂ'} Fo Ho Tﬂﬂ)
(7) ™ @wan faoiw oo § weff &
wrafrad &9 F37 a Afuwifal #F
WT""IS
=7 sfaaifedi & safaa snfajsmgfaa
afen wnfa ¥ sfuwifeai A dem
...,*‘quﬁ"rl

(&) wiff F@7 % 79 7 sqgiaw
afe & faelt srferrér %1 7@ <wn W
w1 wify wdlaafemdi & amgfaa
arfa &1 wE sfusrd @ 91

ot ¥ =edt § frowe

2917. =it a0y Tifew ; 7 wfvw
welt ag T A g HG

(%) v ag &= § fs wgrag Tow
% e P a7 @AM AT OF
sema o fen g fe sy gf aar
far avéy g€ & ov &% g & a
areft sifas Tfi w¢ Wi & o %
Frar T M sfaaey & wroor A e
TR T s F sl o wiqe
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TAY g AT F g AT gE A
IR F7 g T ¢ T IEA T A
¥y @ F o 97 faar ;) e

(@) afzgr 71 zaam & a7FTe #
a1 sifafwar 8 7

arforsy daiaa § IT-Ha) (o WgFw
wH FWW) © (F) 4 FEQ, 1968 T
FETL 1 A= ATl T91, IR
gra oifem s &1 0w wfa s gs )
TEIE Y gHE a g faEor §
ATEE

(@) 7w @ar feawaz, 1967
# wafera srEmaTor: 39 g1 B A
A FuyaiHadfrgm & 39 froae
ark § | g weT s o 7 Faw AT
wEH F aWaE gl § AT 39 §
afrg 1966-67 F sfuFaw wedl &
Wt afes § | wew fefs &1 e
qTdET 9 § W FAE I
I FuRl  feal @7 w & fao sfee
aug 9X aEwgE TmE fRE S o
v & e, @ ¥ #1 I
TAT JURT FT F14 AT T §F TAH
% fog 9T & 1 qEr & a9 @
FHr F 90 A F fag dt fFar amr
TELEF I F qFaeg J a9 A 5
fag enfew #r wf afafs & afa3z=
Y weAT F¥ @7 W E | FIL F P9
frgewr &1 Wg 9% weeE §, 96
TI3T & w1 & 709 af F @i
B ¥ swTEAT § 1T T AT 97 7
Ty fere fear o @ @

famm

4 w0rd, 1968 # faaw Fawrd
awr, T (W) W dew §
qificy §eT T HET-8T T —

1. & ¥ graeg & =w Sfqasdi €Y
21 &A1 fye |
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2. WIdT g fad /9 g aqw
wreq faat #1 of qdgqr g F0 &
St fadw faar & 98 9T qar 7 fady
gz frar &1

3. gt 7 9T & o7 fAgaaw g
faar s =nfew

4. WA & F geqt 7 fraae )
2@ g0 eE FT AT 77T F7 fgar v
Euadl

5. v &1 srarfas &8 ¥ oaw
FEAT FTGWT A FIF AT AT AT
Eucull

6. HIHTL F1 Tf FT T T2TF 0T
LA FT 37 F1iE |

7. 9T F grAT AT A AT, T qF
fram, st &8 % aaraws fasr 7
FN\ FH AT AGHTQN H7 g1 I8 Ay
ARG (el el

SLEEPING ACCOMMODATION IN MAIL

AND ExPrESs TRAINS

2918. SHRI YAINA  DATT
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of Mail and Express
trains involving night journeys wherein
slecping accommodation in third class
is available;

(b) the number of those where the
same is not available; and

(c) the time likely to be taken for
extending this facility in all trains in-
volving night journeys ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). Third class sleepers coaches
have been provided on all Mail and
Express trains involving night journeys
except on 5 pairs of trains,

(c) It is expected that this facility
will be made available by the end of
the Fourth Plan period on all trains
involving night journeys where the like-
ly occupation of sleeper coaches is ex-
pected to be adequate.
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Ay AR o W faafa

2919 =t T Fag mwd

st T

w1 mfosy wet gy F@E T
Far 5 .

(%) @ wrcfm gy woF fow
g ¥ OFTC  Arder Fr R qe
Rt Forg & faig am & faar
W ;

(@) afz &, =@ X & a9
TaEEt #7 Far wfafsm §;

(w) gy wfgad feadt a3
qzr A Farg gd; A

() g ak & TG FaFA
favg fearmar § 7

aiforeg wWwtew §  Suwed (s
Agewa AR AN ¢ (F) AT (W) ¢
W ¥ @ G4 § e IW e
7 frats o= &1 & fog semeEa
fa¥r §, o= SeUTEF qAT AL TAFT
fad T WE

() m@ @ @t F FAONA IO
v ¥ faata & g Frafafaa § . —

W
T FUT  To

s
1964-65 9.72
1965-66 9.02
1966-67 13.18

(v) s R ez @ @1 2 )

RELIBVING MESS AT  ALIPURDUAR
JuncTiON .

2920. SHRI B. K. DASCHOW-
DHURY : Will the Minister of RATL-
WAYS be pleased to state :

(a) whether there is any provision of
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Relieving Mess for Railway staff at their
Headquarters stations;

(b) if so, the reasons for mot pro-
viding Relieving Mess at Alipurduar
Junction; and

(c) the total number of Relieving
Messes provided on the Northeast
Frontier Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
to (¢) The information is being col-
lected and will be laid on the Table of
the Sabha.

RESERVATIONs OF SEATS FOR RAILWAY
STAFF

2921. SHRI B. K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the stafl on duty are al-
lowed to travel in any classes where
accommodation is available while they
are going for Emergency duty in the
interest of the Administration;

(b) if not, whether there is any pro-
vision of reserved scats only for the
staff;

(c) whether any complaints have
been received from the Relieving Stafl
in connection with the accommodation
in trains; and

(d) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
No.

(b) Yes, in certain cases essential
staff travelling on duty are provided re-
served accommodation.

(c) No.

(d) Does not arise.
ExtensioN ofF B.G.
KALKA

2922, SHRI PARTAP SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there is any scheme to

extend the broad-gauge line beyond
Kalka on the Northern Railway;

LINE BEYOND
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(b) if so, the details thereof; and

(c) when the work is likely to be
taken in hand and completed ?

THE MINISTER OF RAILWAYS

(SHR¥ C. M. POONACHA) : (a)
No.
(b) and (¢). Do not arise.
Coir PRODUCTS
2923. SHRI R. BARUA : Will the

Minister of COMMERCE be pleased
to state :

(a) whether the export potential of
coir and coid products have dwindle;

(b) if so, the reasons therefor; and

(c¢) whether any steps are proposed
to be taken to save the industry from
its possible fast decline ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). While the export potential for coir
has not dwindled, therc has been some
decline in our exports due to compe-
tition from other sophisticated floor co-
verings due to general rise in the stan-
dard of living in the developed coun-
tries and the shift in consumer’s tastes
for better type of products. A state-
ment indicating the steps taken for in-
creasing exports of coir products is at-
tached.

Statement

Steps taken to step up exports of coir
products

1. Various export promotion measu-
res have been undertaken, such as im-
port replenishment, publicity abroad,
participation in exhibitions and Fairs,
disseminating publicity literature, docu-
mentary films, etc.

2. Compulsory pre-shipment inspec-
tion of coir door mats and coir yarn
has been introduced to ensure quality
of exports.

3. Divemsification of production and
introduction of modern designs for
traditional products are being encoura-
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ged. New products such as rubberised
coir goods, curled fibre, wall hangings
etc. are now being manufactured es-
sentially for exports.

4. In order to meet the more sophis-
ticated type of demand, mechanisation
has recently been introduced in the
manufacture of coir mattings. The Coir
Board itself has set up a five-power-
loom unit.

5. Negotiations are held for reduc-
tion/removal of tariff and quantitative
restrictions in foreign countries.

6. A sales team is being sponsorcd
to visit some of the African countries
to explore possibilities of exporting rub-
berised coir products.

7. On a review of coir export, the
export duty on coir yarn has been re-
duced from 25% to 15% ad valorem
and the export duty on other coir pro-
ducts abolished with effect from the Tth
February, 1968.

srretedin farm avdas

2924. o7 HfwT A qvET 2 7T
stafos fasm aar awge-v wq6
qg 90T FY FAT T4 7 ¢

(7) sFad<dy fagrg wevea &
feaa ot 7wy fam 47

(&) va% 7 fig faq W@ 4 ;

(7) w8 9T WA g feaaT @
fFrg mar ar; AT

(q) 990 ®WEM § W ¥
qfcorrea®T W wt F4v AT gav ¢

Afre fawm aar  awETT-eE
Aat (st wwn{m weft 3gw) ;o (F)
& (7). ag wvee 7Y & fr areig aaer
frm weie &1 ow wX Q@ § 1 afk
T afwgrg  qErET-feaae, 1067
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# wawg 7 v farere o g€ -
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faqow
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PricES oF Raw CoTTOoN

2925. SHRI M. SUDARSANAM :
Will the Minister of COMMERCE be
pleased to state :

(a) the steps taken to stabilise the
prices of raw cotton; and

(b) the effect on such steps on the
price of raw cotton ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). For the cotton year 1967-68 (Sep-
tember—August), in response to the
wishes of the farmer, the industry and
the trade, statutory ceilings on prices
of cotton were removed. [n order to
protect the legitimate interests of in-
dustry, labour and consumer, certain
safeguards such as stock control and
credit control were kept in operation.
To assure farmer of a reasonable re-
turn, minimum support prices have been
fixed at 5—10% over the correspond-
ing floor prices in the previous yesr
and it has been declared by Govera-
ment that they would be prepared to
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buy whatever quantities are offered for
sale at these prices. Following further
steps have also been taken to regulate
the marketing of cotton :—

(i) Mills and other cotton licence
holders are required to dec-
lare their cotton stocks to the
Textile Commissioner each
month in a prescribed form.

All purchases and sales of
cotton are to be registered
with the Indian Cotton Mills
Federation who are to submit
a consolidated report to the
Textile Commissioner regular-
ly.

No specific delivery contract
are to be for a period of more
than one month.

(ii)

(iii)

2. From the latter half of January,
prices have shown a declining trend to-
wards Teasonable levels from the high
levels touched in November, December,
1967.

TRADE AGREEMENT WITH MONGOLIA

2926. SHRI BISHWANATH ROY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether a trade agreement bet-
ween India and Mongolia has been sig-
ned recently; and

(b) if so, the terms of the agree-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) Under the trade and payments
agreement signed on 13th February,
1968 between India and Mongolia, both
the countries will accord each other most
favoured nation treatment and also help
each other in respect of actual move-
ment of trade between the two coun-
tries. It has also been decided under
this agreement that all payments for
current transactions between the two
countries shall be effected in convertible
currency unless otherwise agreed to. In
case the two Governments agree to
make payment for some transactions
through a clearing account, it will also
be permissible.
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2. The agreement envisa export
from India to Mongolia ol‘g.ix:ems like
tea, tobacco, spices, shellac, vegetable
oil, canned fruit juices and various in-
dustrial goods viz. light industry machi-
nery, lectro-technical goods, transport
cquipment, measuring instruments, me-
dical equipment and pharmaceuticals,
chemical goods, textiles, jute manufac-
tures, tarpaulins and other consumer
goods. The main items available for
export from Mongolia 1o India are
wool, skins of animals, woollen nitwear
and woollen cloth, cattle horns etc.

ELECTRO-MAGNETIC SIGNALLING DEVICE

2927. SHRI MANIBHAI J. PATEL:
Will the Minister of RAILWAYS be
pleased to state : '

(a) whether a new Electro-Magnetic
signalling device has been introduced at
Delhi Main Station recently;

(b) Relay equipment and other es-
borated in the project and the amount
spent thereon; and

(c) the utility of having this new de-
vice in terms of handling traffic and
savings to be effected thereby?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes. A new system of Route Relay In-
terlocking has been introduced at Delhi
Main Station on 14-2-1968.

(b) Relay equipment and other es-
sential accessories were obtained from
France at a cost of little less than Rs.
16 lacs in foreign exchange;

(¢) The benefits of this system

are [ —

(i) increased safety of train mo-
vements,

quickening of all movements
in the Yard including recep-
tion, despatch and shunt ope-
rations,

better flexibility in Yard mo-
vements and operations.

increased efficiency due to
centralised operations.

(ii)

(iii)

(iv)
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(v) 2.1 lakhs saving in revenue ex.

penditure.

PosTs OF ASSISTANT PERSONNEL INs-
‘PECTORS ON BIKANER AND JODHPUR
DiIvisiOoNs

2928. SHRI RAM SINGH AYAR-
WAL : Will the Minister of RAIL-
‘'WAYS be pleased to state :

(a) the number of sanctioned posts
of Assistant Personnel Inspectors (Ad-
judication) on the Bikaner and Jodhpur
-divisions of the Northern Railway;

(b) thc vardstick on the basis of
which these posts are sanctioned; and

{c) if not, the reasons therefor ?
THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA} (a)
Bikaner Division 2
Jodhpur Division .. .. 3

(b) and (c). The strength 5 fixed
on the basis of tactual quantum of
work.

TrRADE UNIONS ON THE RAILWAYS

2929. SHRI RAM SINGH AYAR-
WAL :  Will the Minister of RAJIL-
WAYS be pleased to state :

(a) whether therc is any difference
between the rights and privileges of
registered trade unions on the Railways
and in other Government Departments;
and

(b) if so, the details thereof and
the action being taken to reconcile
them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The rights and privileges of
registered trade unions are the same for
all industrial establishments.

Fere adw & wher wifreye o
# e ¥ wroww

2930. S WA qrEy ; FT -
frres farre v erwraTm- Wk el o e
Y Ty w31 fF
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SALE oF CaRs

2931, SHRI HARDAYAL DEV-
GUN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that a number
of imported cars have bcen sold to the

Ministers/Government High Officials
and or their relations after January,
1966;
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(b) if so, whether the normal pro-
cedure followed for the sale of import-
ed cars was followed in those cases also;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir. Cars are allotted according to the
nriorities laid down by the Government.
‘L he Institutions/Departments eligible for
such allotment are (1) Tourist Promo-
tion; (2) Rashtrapati Bhawan; (3) Raj
Bhawan; (4) Central Government De-
partments, (5) State Governments; and
(6) Public Undertakings. Sale to the
public is done only on tender basis.

(b) and (c). Do not arise.

CLASH BETWEEN TRAIN LOOTERS AND
POLICE NEAR MORADNAGAR STATION
(N. Rry.)

SHRI YASHPAL SINGH :
SHRI VISWANATH PAN-
DEY :
Will the Minister of RAILWAYS be
pleased to state :

2932,

(a) whether it is a fact that some
persons tried to loot the train and en-
countered with the police near Morad-
nagar Station on the 15th February,
1968;

(b) if so, the number of persons
injured as a result thereof; and

(c) the action taken by Government
in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
But the incident occurred on 13-2-1968.

(b) Two culprits sustained minor in-

juries as a result of exchange of firing. '

(c) A case has been registered by
the Government Railway Police Meerut
City on crime No. 26 u/s 395 IPC.
Due to prompt action by Police and
* Railway Protection Force four culprits
were arrested along with the looted
property. Two persons are reported to
have escaped. A pick up which was
brought by the miscreants to transport
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the looted property has also been seized.

Efforts to apprehend the remaining cul-

prits who escaped are continuing,
fawroa-aist sgw 0T

fraa WY w@wal a7 Qe

W Wy

2933. St ®fwX : FT WA HeT
I AT AT FAT F

(%) zfan-nex =3 F fagraan-
qUAT T T 0F L1 FY GET e
g Wi T & fav fase Y gt
MY

(@) form 2wt a7, fawre 7 qaw
ALY & qBT ATAFA TIWHT FT AT FawT
& .

(w) 7 7z 7= 3 fF 5 A O
feqq aga @& w@yeT 97 Wil fawrelt
Y Eedr A E, oY & 99 & qAq
qre ¥ Y AL SqATH AT AT

(=) afz @i, ar &9 @7 | FT
FEEATEN F &7 fa=2 &

[T Ad! (st Ao Ho gavEm) -
(%) fawmmEng ol @ & o =wEl
a7, fawreft Y s S TEF

(&) 12 R 9% Hewm
yefrerai & fagt F d« ¥ Awr &
SaET A T |

() =vafraT 12 @wET F @i
e 7 gy 1 A fear ST @ A7 A
afafre @ foar sman & fir dv7 s
ARAE N

() =ar= 7 It |
MINERAL WEALTH IN PHULBANI Dis-

TRICT (ORISSA)

2934, SHRI A, DIPA: Will the
Minister of STEEL, MINES AND
METALS be pleased to refer to the
reply given to Unstarred question No.
4615 on the 15th December, 1967 and
state :

(a) whether similar survey for the
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exploration of mining wealth in Suvaran
Giri, Bali Guda, sub-division Phulbani
District (Orissa) has been undertaken;
and

(b) if so, the details thereof ?

THE MINISTER OF STEEL,
MINES AND METALS DR. CHAN-
NA REDDY): (a) and (b). Yes, Sir.
Systematic geological mapping and pre-
liminary mineral investigation in the
Baliguda sub-division was taken up by
the Geological Survey of India in 1964
and an area of about 2,000 sq. km was
mapped on scale of 1,63,360 upto 1966-
67. As a result of survey carried out
no minerals of economic importance ex-
cept building stone have been found.

PuuLBANT DISTRICT OF
ORISSA

2935. SHRI A. DIPA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 5523 on the
22nd December, 1967 and state :

INDUSTRIES IN

\2) whether any representations have
since been received by Government to
set up new industries in Phulbani Dis-
trict in Orissa; and

(M) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir,

(b) Does not arise,

OVER-BRIDGE NEAR PARLI STATION

2936. SHRI E. K. NAYANAR :
Will the Minister of RAILWAYS be
pleased to state when an over-bridge
near Parli Railway Station in Palghat
District (Kerala State) is likely to be
constructed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The esti-
mate for the railway's portion of the
work of the bridge proper has been sanc-
tioned. The work would however, be

PHALGUNA 15, 1889 (S4K4)

Written Answers 1638

physically taken up as soon as the State
Government take up their portion of the
work of the slopping approaches.
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PurRcHASE OF CorTOoN FROM U.S.A.

2938. SHRI K, M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that an agree-
ment has been signed for the purchase

of 30,000 bales of cotton from the
USA,;

(b) if so, the rate at which it would
be purchased;
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(c) whether it is likely to affect the
Indian cultivators; and

(d) the reasons for concluding
agrecment ?

this

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and
(b). Yes, Sir, The total amount involved
is about U.S, $§ 6.3 million. The actual
purchase price will vary depending upon
the varieties and the market conditions
in U.S.A. at the time of purchase.

(c) No, Sir.

(d) Import of cotton is arranged to
the extent necessary to meet the short-
fall between the expected availability of
indigenous cotton and the estimated re-
quirements of the cotton textile industry.

Inpo-U.S.S.R. JOINT VENTURES

2939, SHRI S. R, DAMANI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the new avenues of collaboration
in the economic and industrial ficld that
are being proposed between the Govern-
ments of India and US.S.R.; and

(b) whether the new joint ventures
will be confined only to the public sec-
tor or the private sector will also have
its share ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) The avenues of further collaboration
between India and USSR in the econo-
mic and industrial fields under discus-
sion, include the improving the quality
and composition of the goods currently
being exported to USSR such as Tea,
Jute goods, Cotton Textiles, Furnishings.
Footwear, Cotton & Woollen Knitwear
and Readymade garments etc., through
exchange of ideas between Indian and
Soviet Experts. It is also envisaged
that joint studies, on basis to be mutually
agreed upon between the two countries.
for technological improvements might
be undertaken as a long term arrange-
ment, to start with in industries like
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Rolled steel products, Leather manufac--
tures, Processed food and fruit including.
fruit juices, GLS Lamps, Radio transis--
tors, diodes and semiconductors, Electric:
fans, Refrigerators and room aircondi-
tioners, Automobile ancillaries, Ferro
alloys, Building hardware, Railway
wagons and Railway equipment, etc.

(b) As the proposals are still at the
discussion stage it is difficult to state
their exact coverage,

IMPORT OF RUBBER

2940, SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken
any final decision to import rubber du-
ring 1968-69;

(b) if so, the nature thereof; and

(c) the estimates of production and
consumption of rubber in India during
the year 1968-69 worked out by the
Rubber Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir. T

(b) Does not arise,

(c) The Rubber Board has estimated
the production of rubber (natural and
synthetic) in India at 1,02,000 (onnes
and consumption at 1,15,000 tonnes,
during 1968-69,

PRICES .OF RUBBER

2941, SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the price of natural rub-
ber notified by Government is not really
made available to the cultivators; and

(b) if so, the steps being taken to
assure the payment of the notified price
to the cultivators ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) The
notified price of natural rubber is mow
available to the cultivators,

(b) Does not arise,
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CANCELLATION OF TRAINS oN UNECO-
NoMIC LINES

2943, SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there are any proposals
to cancel a number of trains on uneco-

nomic routes; and

(b) if so, the names of such trains,
Zone-wise ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise,

RE-ALIGNMENT OF KANGRA VALLEY
(N.G.) RAILWAY

2944, SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) the progress made in the re-align-
ment of the Kangra Valley (N.G.)
Railway consequent on the construction
of the Pong Dam;

(b) whether the final estimates have
been completed and if so, the amount
involved; and

(c) who will bear this cost 7

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) The
work has not been taken up so far, as
the acceptance to the cost of this work
has not been conveyed by the Beas Dam
Project Authorities;

(b) Yes. The amount involved is
Rs. 3.62 crores approximately,

(c) The Beas Dam Project Adminis-
tration,
ExXPORTS TO ISRAEL

2945. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that during
the last five years, India has exported
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to Israel goods worth Rs. 31 lakhs
whereas India has imported goods from
that country worth Rs. 80 lakhs;

(b) if so, whether the present trade
with Israel is in the interest of India's
national economy; and

(c) if not, the steps taken by Gov-
ernment in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes.
Sir,

(b) The volume of trade is too negli-
gible to have any bearing on India’s
economy,

(c) Trade with Israel has been carried
on by private parties as normal commer-
cial exchange.

Maror INDUSTRIAL PROJTECTS IN
ORIssA

2946, SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
set up major Industrial projects in
Orissa in the Fourth Five-Year Plan;

(b) if so, whether Talchar Industrial
Complex has been included in the
scheme; and

(c) if so, the expenditure likely to be
incurred thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) and (b). The work in connection
with the formulation of the Fourth Five-
Year Plan beginning from April 1969
has just been initiated. The inclusion
or otherwise of the Talchar Complex in
the mew Fourth Plan will be considered
at the appropriate stage,

(¢) Does not arise,

DEVELOPMENT OF INDUSTRIES WITH
IRANIAN COLLABORATION

2948. SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that talks for
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the development of Indian industries
with the economic collaboration of Iran,
were held with the leader of the Iranian
delegation to U.N.C.T.A.D.; and

(b) if so, the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMTNT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). No, Sir. When His Ex-
cellency Dr. Alinaghi Alikhani, Head of
the Iranian Delegation to UNCTAD
called on the Union Minister for Indus-
trial Development and Company Affairs
recently, he stated that Iran was keen
on getting technical assistance from
India on the subject of Small Scale In-
dustries, in particular, the type of indus-
tries that could be taken up profitably
in Iran and the technique of starting
such industries especially in Industrial
Estates. He also desired that an Indian
Team of Experts might be sent to Iran
to study the local conditions in consul-
tation with Iranian officials and prepare
a scheme to assist the Iranian Govern-
ment,
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TeXTILE MILLs

2951. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleas-
-ed to state :

(a) whether it is a fact that Govern-
ment propose to give substantial assis-
tance for the modernisation and expan-
sion of the textile mills;

(b) if so, the details thereof; and

(c) when the proposed scheme is
likely to be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). Some of the measures already taken
to assist modernisation and expansion of
the textile industry are :

(i) The Industrial Development
Bank of Ind.a has evolved a
scheme of giving deferred
payment guarantee for the
supply of indigenous textile
machinery to the cotton textile
industry for rehabilitation and
modernisation purposes;

Deferred payment schemes has

been cxtended to 7 years in
deserving cases;

(i)
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(iti) The limit on credits for avail-
ing of rediscounting facilitics
by the Industrial Development
Bank of India has beea in-
creased from Rs, 25 lakhs to
Rs, 50 lakhs per unit per year;
and

(iv) The Industrial Development
Bank of India, etc, have been
advised to consider applica-
tions from the textile industry
for loans required for moder-
nisation,

VISIT BY SOVIET EXPERTS TEAMY

2952. SHRI D, N. PATODIA :
SHRI R. R, SINGH DEO :
SHRI BEDABRATA
BARUA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that four
teams of Soviet experts will be arriving
in India shortly to study the possibilities
of exports of industrial goods from
Indiz to USSR,

(b) whether the visits have been spon-
sored at the instance of Government;
and

(e) if so, when the Reporta of thesc
teams are likely to be submitted to Go-
vernment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESI) : (a) The
advance party of the four €Xpert groups
from USSR are currently in India, but
they will be reinforced by other experts
as and when the need arises,

(b) The visit of the experts are ap-
parently as a consequence of the propo-
sals of the Government of India to the
Government of USSR at the time of the
annual trade talks during December.
1967 for a closer economic and indus-
trial collaboration between the two coun-
tries.

(c) It is now too early to specify the
time by which the views of the teams
would be made available to the Govern-
ment,



1647 Written Answers PHALGUNA 15, 1889 (SAKA)

SHoE INDUSTRY IN AGRA

2953, SHRI YASHPAL SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the shoe
industry is facing a great crisis at Agra;

(b) whether it is also a fact that
nearty 200 factories have been closed;

(c) if so, its effect on the labourers;
and

(d) Government's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) The general recession has affected
the shoe industry to certain extent.

(b) The State Government has re-
ported that on-the-spot enquiry did not
confirm closure of two hundred units.

(¢) and (d). Do not arise.

EMPLOYEES OF SUPERIOR CADRE ON
RAILWAYS

2954. SHRI MURASOLI MARAN :
Will the Minister of RAILWAYS be
pleased to state .

(a) the number of employees of
superior cadre who are paid less than
those in the inferior cadre ¢o which they
had been originally recruited in each of
the Railway Zones because of the imple-
mentation of pay scheme of 1956; and

(b) the steps proposed to bc taken
to remedy the adverse effects after the
judgment of Andhra Pradesh High
Court on the 7th February, 1968 and
other High Court Judgments ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) and
(b). Information is being collected and
will be laid on the table of the Sabha
in due course,

CONCESSIONAL RAILWAY TRAVEL
FACILITIES

2955, SHRI MURASOLI MARAN :
Will the Minister of RAILWAYS be
pleased to state :
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(a) the reasons for restoring conces-
sional railway travel facilities for bona
fied professional entertaining companies.
and parties during December, 1963;

(b) whether such concessions are still
in vogue;

(c) if not, the reasons therefor; and

(d) whether these concessions are pro-
posed to be restored in view of adverse
effect on the cultural activities in the
country ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) The
concessional railway travel facilities for
bona fide professional entertaining com-
panics and parties were withdrawn from:
I1st January, 1963, partly to reduce pres-
sure on rail transport. The position
having eased, the facilities were restored,
subject to certain conditions, later in the
year,

(b) These concessions wera with-
drawn from 1st February, 1968,

(¢} In the present difficult financial
situation, the Railways cannot afford to
maintain all the concessions they have
been granting in the past. Besides, there
appears no justification for professional
entertaining companies and panties being
given special consideration in this
matter,

(d) Considering the special transport
requirements of circus companies, a
special rate for their baggage and equip-
ment, including animals, booked in
vehicle loads was quoted again from 7th
February, 1968,

It is not proposed to restore the other
concessions for professional entertaining
companies and parties, The structure
of cultural activities in the country is
not so shallow as to break down by the
necessity of payment of normal trans-
port charges.
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ManuUFAcTURE OF CoTToN, HAIR BELTS
aND Hose PIPEs

2957, SHRI JUGAL MONDAL :
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 4614 on the
15th December, 1967 and state :

 (a} whether the information regard-
ing the manufacture of cotton, hair belts
"mcii hose pipes has since been collected:
an

(b) if so, whether any enquiry has
been instituted against the Fastern Belt-
ing and Cotton Mills (P) Ltd., Wes:
Bengal for the setting up of looms with-
out permission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
gj{OHD. SHAFI QURESHI): (a) Yes,

r.

(b) An industrial licence was issued
to regularise the additional looms ins-
talled by Messrs Eastern Belting and
Cotton Mills Ltd., West Bengal.

ExrorT oF FILMS

2958. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of COM-
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MERCE be pleased to refer to the reply
given to Unstarred Question No. 4588
on the 15th December, 1967 regarding
export of films and state:

(a) whether the requisite information®
has since been collected;

(b) if so, the names of films exported
to foreign countries during the last five
years ending the 31st October, 1967;
and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). Exports statistics are maintained
by the Directorate General of Commer-
cial Intelligence & Statistics.  That
Orgaunisation maintains export statistics
of films in metres and value. No expornt
statistics in terms of names of films ex-
ported are being maintained by that
Organisation, However, efforts are be-
ing made to collect information asked
for from the Reserve Bank of India, As
this involves going through a large num-
ber of documents, some delay in fur-
nishing the information is unavoidable.

PILFLRAGE IN ASANSOL DIVISION OF
EASTERN RAILWAY

2960. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) the amount of demand for claim
made on the Railways in the Asansol
Division, during the six months ending
December, 1967;

(b) whether it is 5 fact that the num-
ber of cases of pilferage and wagon
breaking is the highest in Asansol Divi-
sion of the Eastern Railway; and

(c) if so, the steps Government pro-
posc to take to meet the situation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
During the period of six months ending
31st December, 1967, 8091 claims for
compensation, involving a total amount
of Rs, 72,20,437 were preferred in res-
pect of loss due to theft, pilferage,
damage, deterioration etc., of ~goods
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and coaching traffic booked to stations
in the Asansol Division of Eastern Rail-
way.

(b) No.

(c) The following steps are taken to
prevent and control thefts and pil-
ferages :

(i) All loaded wagons at
transhipment points are
checked for their rivets and
seals before they are unloaded
and transhipped.

the

(ii) In order to localise bad spots,
Pilot Schemes have been intro-
duced so as to sclect pairs of
stations on different Railways
which include transhipment
points, where loading/unload-
ing of affected commodities is
closely supervised.

Important goods trains in
vulnerable sections are escort-
ed by Railway Protection
Force armed guards. Railway
Protection Force staff arc
posted round-the<lock to
guard important goods shed
yards,

Zonal headquarters as well as
Railway  Board's  Central
Crime Bureau staff are deploy-
ed to conduct surprise raids
and also investigate important
cases.

{iii)

{iv)

(v) Close co-operation is main-
tained with the Government
Railway Police and State
Police and joint action taken
for surveillance over suspects
and criminals and other pre-
ventive and detective measures.
(vi) Big and important yards
where the incidence of crime is
high are sclected for special
patrolling by armed parties
and by dog squads,

GATEMAN AT GIRIDIH

2961, SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the post
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of the Gateman at Giridih level crossing
has been recently surrendered;

(b) whether it is a fact that in the
absence of a gateman there is a collision
between a truck and railway engine oc-
curred resulting in the death of the truck
driver; and

(c) the action Government propose to
take in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) Yes.

(b) Yes, but the collision cannot be
attributed to the absence of 3 Gateman.
The truck driver received only minor in-
juries and did not die.

(c) The shunting porters accompany-
ing the coal pilots have been assigned
the duty of closing the gate against road
traffic and the gate is normally closed
to rail traffic. This arrangement is
considered to be satisfactory and no
change is contemplated,

MEMORANDUM FROM LICENSED PORTERS
OF ALWAYE STATION

2962, SHRI VISWANATHA
MENON : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have receiv-
ed a memorandum from the licensed
porters of Alwaye Railway Station;

(b if so, what are their demands; and

(¢) the action taken to redress there
grievances.?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Their complaint was that they
were compelled to do loading and um-
loading of Railway parcels for 15 days
in a month for which they were paid
low rates and for dhe remaining 15 days
they were allowed to carry passengers’
luggage, with the result that they did
not get adequate wages. They demand-
ed that they should get decent wages.

(c) Licensed porters have been divid-
ed into groups and each group is em-
ployed in loading and unloading of par-
cels only for a part of the day and for
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the rest of the day the licensed porters
in the group carry passengers’ luggage.
The groups are rotated periodically.

The question of enhancing the rate
of renumeration paid to the licensed
porters for handling of parcels is also
under consideration,

ExpPorRT OF PEPPER

2963, SHRI VISWANATHA
MENON : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether it is a fact that the World
Market for pepper is facing heavy com-
petition because of pepper production in
Indonesia and Brazil; and

(b) if so, the action proposed to he
tuken so as to stabilize the price of the
Indian Pepper ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
Sir.

(b) Efforts are being made to reach
agreement among producing developing
countries on export prices, Special steps
through publicity and other such
measures have also been taken on hand
by the Export Promotion Council for
Spices for promcting the exports of

Indian pepper.
OVER-BRIDGE AT PUNNURANNI, KERALA
2964, SHRI VISWANATHA

MENON : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is a proposal to
construct an over-bridge at the railway
crossing at  Punnurunnl,  Cochin
(Kerala): and

(b) if so, dectails thereof ?

THE MINISTER OF RAILWAYS
(SHRI C, M, POONACHA) : (a) No.

(b) Does not arise.

TRANSFER OF EMPLOYEES FROM RalIlL-
WAY ELECTRIFICATION DEPARTMENT,
ALLAHABAD

2965, SHRI VISWANATHA
MENON : Will ¢the Minister of RAIL-
WAYS be pleased to state :

(a) whether thirty employees who
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were employed for more than six years
in Railway Electrification Department,
Allahabad, had been transferred to
Northern Railway on the 29th March,.
1967;

(b) whether Government have receiv-
ed any representation from these em-
ployees for pay protection;

(c) if so, the action taken on that
representations; and

(d) whether it is a fact that such em-~
ployees transferred to the North Eastern
Railway on the same day have already
been granted pay protection ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). The information is being collected
and will be laid on the Table of the
Sabha,

UNEMPLOYED ENGINEERS

2966, SHRI VISWANATHA
MENON : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government propose to
give loans to the unemployed engineers
and graduates so as to help them to.
start some small-scale industries; and

(b) if so. the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) No, Sir. However, if any of the
Engineers and graduates want to start a
a small scale industry, every assistance
that is normally given to a small scale
unit would certainly be given to him.

(h) Does not arise.

ZINC SMELTER PLANT NEAR UDAIPUR

2967, SHRI D. C. SHARMA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Zinc Smelter Plant
ncar Udaipur has created a problem of
raw material, for its production during
the last two months of its trial run has
exceeded the plant capacity by 20 per-
cent; and
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(b) if so, the steps taken in the

‘matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C, SETHI) :
(a) and (b). In accordance with the
agreement entered into with the techni-
cal consultants, the zinc smelter was
expected to achieve production capa-
city at 60%, 80% and 1009 in Ist,
2nd and 3rd years respectively of the
start up of the plant. The production
of lead—zinc ore/concentrates from the
Zawar Mines was accordingly planned.
Owing to excellent performance of the
smelter, it has been working at its full
capacity from the 1st January. 1968.
To maintain the existing level of pro-
duction of the smelter, the requirements
of zinc concentrates during the next six
months will be met from the present
production. of the mines and the ac-
cumulated stocks of the concentrates.
Some difficulty may be experienced after
the exhaustion of accumulated stocks.
Intensive efforts are being made t¢o in-
crease the production of ore/concen-
trates from the mines. Action is also
being taken to explore possibilities of
importing zinc  concentrates from
abroad.

HINDUSTAN ZINC LTD.

2968. SHRI D. C. SHARMA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the management of the
Hindustan Zinc Ltd. is faced with a
problem of accumulation of a huge
stock of superphosphate fertilizer in the
zinc smelter godowns in Debari during
its trial run;

(b) if so, the steps taken or proposed
to be taken in the matter; and

(c) what will be the position after
the plant runs to full production ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI) :
(a) As the demand for fertilisers during
the off season is considerably less the
stock of superphosphate fertilizer has
accumulated with the company.
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(b) and (c). Efforts are being made
with the assistance of Rajasthan Gov-
ernment to sell in bulk the stock of
superphosphate to the Cooperatives in
Rajasthan and in the adjoining States.
With the commencement of the sowing
season after about two months it s
hoped that the Company will be able
to sell the entire stock of superphos-
phates. In case the stock accumulates
and it becomes difficult to sell the super-
phosphate. its production may have to
be restricted and sales arranged for the
sulphuric acid.

DousLiNG oF RAILWAY Track

2969. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
fo state :

(a) whether Government have esti-
mated the return from wagons as a re-
sult of the improvement in thc move-
ment of wagons consequent on double
tracking already done;

(b) if so, the details thereof:

(c) the railway lines already double
tracked and the plan for the next year;

(d) whether Government propose to
further increase double tracking:

(e) whether tokenless blocks have
been introduced and if not, the reasons
therefor; and

(f) the saving from tokenless blocks ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) and
(b). The financial return on the capital
outlay on each proposal for doubling of
drack takes into account, infer alia, the
savings in wagon days attributable to
the doubling. Studies made indicate that
a saving of 1022 wagons accrued due to
the doubling of the Godhra-Ratlam
Sectron on the Western Railway and 304
wagons due to the doubling of the
Allahabad-Kanpur Section of the North.
ern Railway, The corresponding mone-
tary value of the savings is Rs, 14.72
lakhs and Rs. 4.37 lakhs per year res-
pectively, representing the interest, re-
pairs, maintenance and depreciation on
the wagons saved,

(c) At the end of March 1967, 9442
route kilometres was double track in
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addition to 325 kilometres of multiple
track, About 450 kilometres more of
-double track is expected to be completed
-during 1967-68. In the Works Pro-
gramme for 1968-69, provision has been
made for the doubling of 127 kilometres
more.

(d) Doubling of track is undertaken
when other less expensive means like
improved signalling, provision of more
crossing stations, introduction of cen-
tralised traffic control, introduction of
diesel or electric traction, etc., cannot
provide the required line capacity.

(e) Tokenless Block instruments have
been introduced on several busy single
line sections.

(f) As a result of the introduction of
Tokenless Block, there has been an in-
crease of about 15 per cent in line capa-
city and the man-hours spent on deliver-
ing and rcceiving the tokens have been
saved.

PRE-SHIPMENT INSPECTION

2970. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that clectric
faps, sewing machines, etc. meant for
export are brought under compulsory
quality control and pre-shipment inspec-
tion;

(b) whether exports of these items
are to be accompanied by a certificate
of quality;

(c) whether certificate from one of
the Export Inspection Agencies establish-
ed by Government is considered essential
before their export; and

(d) if so, the reasons for the pre-
shipment inspection and certificate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes,
“Sir.

(b) Yes, Sir.

(c) Yes, Sir.
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(d) In a bid to create an image of
quality in the foreign markets and with
a view to promoting exports on a long-
term and permanent basis, the Govern-
ment of India in the year 1963 launched
a comprehensive programme of quality
control and pre-shipment inspection
under the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963) for
all products except textiles other than
of jute and coir. Quality of fabrics
made of cotton, silk, woollen and syn-
thetics is governed under the Textiles
Committee Act 1963. By now, all the
major export commodities covering
over 85% of exports have been brought
under a system of compulsory quality
control and pre-shipment inspection.

FiLiinGg uP oF Vacancies ofF Crass 111
AND IV AND ARTISAN CATEGORIES

2971. SHRI VISWA NATH PAN-
DEY : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of vacancies of Class
IIT and IV and Artisan catcgories ad-
vertised to be filled in each of the Rail-
ways and the Railway Board in the years
1963-64, 1964-65, 1965-66. 1966-67
and 1967-68;

(b) how many such advertisements
showing numbers of vacancies are in
hand to be finalised during the above
period;

(c) the number of applications re-
ceived from goldsmiths affected by the
Gold Control Order of Government in
the year 1963 to fill up these vacancies
in each category during the abowve
period;

(d) the number of goldsmiths actually
selected and appointed in each category
during the above period; and

(e) the number of vacancies still ex-
pected to be filled in by goldsmiths
against selection under finalisation, if
any ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(e). Information is being collected and
will be laid on the Table of the Sabha.
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VIGILANCE ORGANISATION OF INDIAN
RAILWAYS

2972. SHRI RAJ DEO SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any steps are taken by
Vigilance Organisation of Indian Rail-
ways to locate the persons at the back
of complaints specially when such com-
plaints are repeated and there is no subs-
tance in the material referred to in such
complaints (anonymous and pseudony-
mous);

(b) if so, action taken against such
complaints; and

(c) if not, whether Government pro-
pose to take some steps in this dircc-
tion ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
Anonymous or pseudonymous com-
plaints are not investigated, In case of

doubt about pseudonymity of a com-
plaint, attempts arc made to locate the
complainant before taking up investiga-
tion;

(b) As indicated above, no action is
taken on anonymous and pseudonymous
complaints, Besides, instructions exist for
prosecution of a person who is found to
have made false complaints against rail-
way servants, Where such a complain-
ant is found to be a railway employee.
he is liable for disciplinary action, in
addition ¢o such prosecution,

(c) In view of the existence of the
safeguards mentioned above, no further
steps are considered necessary.

VIGILANCE INSPECTORS

2974. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
1o state :

(a) the number of Vigilance Inspec-
tors who have completed their tenure in
the Vigilance Organisation of the North-
ern Railway;

(b) the number of Vigilance Inspec-
tors for whom sanction has becn obtain-
ed from the Railway Board for continu-
ance of their further retention:
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(c) the steps beins taken about the
remaining Inspectors; and

(d) the steps which are propased to
be taken to appoint a non-Railway
Officer as Vigilance Officer for Northern
Railway as per general policy of the
Northern Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. - POONACHA). (a)
Two Vigilance Inspectors on the North-
ern  Railway have completed their
tenures, of whom one has received his
orders of transfer and in the case of the
other, the decision to return him to
parent department has been taken,

(b) Dwoes not arisc,

(c) Does not arise us their tenures
have not yet expired.

(d) Does not arise as it is not the
policy of the Northern Railway to ap-
point a non-Railway Officer as Vigilance
Officer on that Railway.

SUBSIDY TO STAFF CANTEENS ON INDIAN
RAILWAYS

2974, SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleaseil
to state :

(a) whether it is a fact that the Rail-
way Board have changed the decision
about the quantum of subsidy to stafl
cantcens on the Indian Railways made
by the Second Pay Commission and
Home Ministry;

(b) whether it is also a fact that these
changes arc also not in tune with the
local rates fixed by the local authorities
in Delhi; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Railway canteens are
run by Managing Committees which are
autonomous bodies and it is for thesc
Committees to fix the pay-scales of their
employees etc,

Crass 1V Posts IN DeLHI Division oF
NORTHERN RAILWAY

2975, SHRI RAM CHARAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) the total number of Class IV pests
of various types notified during the last
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threc years in the Delhi Division of-the
Northern Railway;

(b) the number of applications re-
-ceived for the above posts and the num-
ber of candidates actually appointed;

(c) the number of above posts filled
through Employment Exchanges; and

(d) the criterion adopted for calling
.candidates for interviews ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). The number of posts notified was
2,080 and the notifications were ulso
sent to the Employment Exchanges. In
all, 17,577 applications were received
and those who fulfilled the prescribed
conditions were called for intervicw.
The number of persons actually appoin:-
ed so far out of them is 652.

Price oF CoaL

2976. SHRI S. K. TAPURIAH : Will
the Minister of STEEL, MINES AND
METALS be pleased to refer to the
reply given to Unstarred Question No.
5784 on the 14th July, 1967 and state :

(a) the present prices of coal and
softt coke after decontrol at pit-heads and
at the destinations like Delhi, Bombay,
Madras, Lucknow, Calcutta and Hydera-
bad;

(b) whether Government have analys-
ed the break-up of the differential bet-
ween pit-head price and the selling
price; and

(c) if so, what are the elements of
differential ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) to (c). With decontrol of coal prices,
information is not available in respect
of all centres, However, information col-
lected from sources in Delhi and Bom-
bay are appended as Appendices 1 and
Il which is laid on the Table of the

House. [Placed in Library. See No, LT-
355/68]
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SUBSIDIES PAYABLE TO COLLIERIES

2977. SHRI S. K. TAPURIAH : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the monthly position in jegard
to the arrears of subsidies payable to col-
lieries during 1967; and

(b) the steps taken to eliminate un-
necessary delays in payment ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
(a) Two statements (1) showing the
claims submitted by the collieries during
the year 1967 for subsidy and (2) the
payments made by the Coal Board are
enclosed at annexurc I and II laid on
the Table of the House, [Placed in Lib-
rary. See No. LT-356,/68].

(b) The Coal Board is making all
cfforts to sce that payments arc made as
up-to-date as possible.

REQUIREMENTs OF CoAL

2978. SHRI S. K. TAPURIAH . Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the revised targets of production

of coal, coking as well as non-coking.
for the Fourth Plan, field-wise and
sector-wise;

(b) the tentative projections of re-
quircments of coal during the Fifth
Plan; and

(¢) whether Government have en-
sured phased production of metallurgical
coal for meeting requirements of Steel
Plants, cokeries and also for exporis ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI) :
(a) According to the assessment made
in June, 1967, demand for coal by
1970-71 has been tentatively placed at
]99,51 million tonnes, as detailed be-
ow :

MNam< of the
firld

Estimatrd denrand
by 197 71

Coking Non-coking Total
and blendablc

(Million Tennes)
649 42.17

1. Bengal-Bibar 68.66
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2. Singrauli —_ 3.69 3.69
3 Cential India coalfields 10,22 10.22
4. Pcnch - 3.82 3.82
5. Maharashtra - 3.24 324
6. Taicher — 1.42 1.42
7. Singarcni —_ 7.76 7.76
B. Assam — 0.7 W]

2649 7302 99.51

Present trends however indicate that the
tatal demand may not exceed 82 million
tonnes. The target of production would
be more or less of this order. The pub-
lic sector production is expected to be
of the order of 22 million tonnes out
of 82 million tonnes if the demand picks
up according to expectations. The
position regarding demand, however, is
being periodically reviewed and natu-
rally the share of the public and private
sectors in production accordingly musi
change.

(b) These have not been made so far.
It is yet too early to do so.

(c) Government is seized of the prob-
lem and all possible steps are being taken
to ensure phased production of metal-
lurgical coal for meeting requirements of
steel plants etc, The question of phasing
production for export has not been speci-
fically taken up in view of inherent diffi-
culties involved in doing so.

qF I9q § T § A
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MANAGING AGENCIES

2980, SHRI B. K. DASCHOWDHU-
RY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of cases where per-
mission was given/refused for extending
the term of Managing Agencies under
the Companies Act, 1956 during the
period from March to October, 1967
and December 1967 and January, 1968;

(b) the names of companies to whom
permission was given/refused; and

(c) the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI
AHMED) : (a) (i) In 35 cases per-
mission was given during thc month of
March 10 October, 1967,

(it} In 6 cases permission was given
during the months of December, 1967
and January. 1968.

(iii) In 24 cases permission was re-
fused during the months of March to
Oclober, 1967,

(iv) In no case permission was re-
fused during the months of December,
1967 and January, 1968,

(v) In 11 cases applications under
Section 326 of the Act could not be
entertained during the months of March
to October, 1967, because of the notifi-
cation dated 21st December, 1966 issued
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under Section 324 of the Act, Therc was
one such case in January, 1968,

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No, LT-357/68].

(c¢) Renewal of managing agencies
was approved or rcjected having regard
to the merits of each individual case, in
accordance with the criteria laid down
in Section 326 of the Companies Act,
1956 and the policy of the Government
in regard to the Managing Agency Sys-
tem as announced on Sth September,
1966 by the then Law Minister and on
1st December, 1967 by the Minister of
Industrial Development and Company
Aflairg in the Parliament.

IMPORT OF REFRIGERATORS AND AIR-
CONDITIONERS

2981, SHRI ARJUN SINGII BHA-
DORIA : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of refrigerators and
air-conditioners imported since the 15th
August, 1947, year-wise und the names
of the parties;

(b) the total amount of foreign ex-
change spent on their imports;

(c) the number of refrigerators and
nir-conditioners or their components that
arc likely to be imported during 1967-
68 and the names thereof; and

(d) the amount of foreign exchange
involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(h). A statement showing imports of
domestic refrigerator and Air-Conditivn-
ing machinery from 1947-48 to 1967 68
( April-October, 1967) is laid on the
Table of the House. [Placed in Library.
See No. LT-358/]. The names of
the parties are given in the “Weekly
Bulletin of Industrial Licences. Import
Licences and Export Licences” issued by
the Chief Controller of Imporis X%
Exports from 1952 onwards, copies of
which are available in the Parliament
Library, Information prior to 1952 is
not available.
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(c) and (d). According to the existing
policy, unport of refrigerators and air-
conditioners is banned, Import of parts
of refrigerators and air-conditioning ma-
chinery other than domestic refrigerators
is allowed to established importers on
a quota of 10% and the extent of licens-
ing is estimated to be of the order of
Rs. 6 lakhs during the current licensing
period, ‘

TOKEN STRIKE AT CHITTARANJAN
LocoMoTivE WORKS

2982. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that about 15
persons including the President and
Vice-President of the Chiitaranjan Loco-
motive Works Labour Union have been
suspended following the peaceful token
strike there on the 16th January, 1968

(b) whether it is also a fact that on
the day of strike, armed police farcibly
entered the premises, insulted the women
and forcibly tried to drag workmen to
work; and

(c) the main demands of the strikers
and the steps contemplated to  meet
them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Only six clerical staff of the office of the
Controller of Stores at Calcutta, were
placed under suspension, for grave mis-
conduct during the strike period,

(b) Government are aware of no such
incidents.

(c) The main demands of the strikers
related to recognition of the CLW.
Labour Union, and certain other service
conditions.

Bipartite conciliation proceedings werc
held by the Assistant Labour Comruis-
sioner (Central) Asansol who is the
Conciliation Officer in this case but the
proceedings ended in a failure.
STOPPAGE OF ASSAM MAIL AT MANTPUR

RoAD STATION

2984, SHRI M. MEGHACHAN-
DRA : Will the Minister ot RAIL-
WAYS he pleased to state :

(a) whether it is a fact that passengers
are experiencing great hardship and in-
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convenience due to the stoppage of the
Assam Mail at Manipur Road Railway
station for only 3 minutes or so, sincc
Manipur is the only busy Railway
Centre for the passengers of Manipur
and Nagaland; and

(b) if so, the steps Government pro-
pose to take to ease the situation ?

THE MINISTER OF RAILWAYS
(SHR1 C. M, POONACHA) : (a) and
(b). No, Prior to 15-1-68, 4Dn. Assam
Mail used to stop at Manipur Road for
5 minutes and 3 Up Assam Mail for 3
minutes, With effect from 15-1-68 the
stoppage of 3 Up Assam Mail has also
been increased to 5 minutes, which is
considered adequate,

PAPER MILLS

2984, SHRI M, MEGHACHAN-
DRA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the places where new paper mills
are being set up during 1968-69;

(b) whether there is any proposal to
set up a paper mill in the Union Terri-
tory of Manipur; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) No new paper mills are likely to be
set up during 1968-69,

(b) No, Sir,
(c) Does not arise

SETTING UP OF CEMENT FACTORY IN
MANIPUR

2985, SHRI M. MEGHACHAN-
DRA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unslarred Question
No. 4654 on the 15th Dccember, 1967
and state :

(a) the progress made in the setting
up of a C:ment Factory in Manipur;
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(b) whether it is a fact that there has
been much delay in starting the said
factory; and

(c) if so, the reason therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) to (¢). The Government of Manipur
have recently proposed to entrust the
work of detailed investigations of all as-
pects of the matter to the National In-
dustrial Development Corporation, who
may utilise other agencies also, to make
comprehensive recommendations to Go-
vernment for final decision. This pro-
posal is under consideration.
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freat F1 faFre FT W &)
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1 W99, 1968 ¥ IwTEA
TN Y T | AT #T qfew
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g% afafr gard @dwor
T HI(EA FTT TAT FeTETH
FTF Jo Mo To WTEo o FY
HEMTAT A AT AT | I
FTHA T, 77 JTF| % fafra,
TIENT F y77asr 847 §
AT AIAM T T I

. ot gferfar &

(m) &, wfrem
TAEH F HFIE FT AT
2987. W) HF AT AgW : 7
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(%) a7 Goeq= & 9T & T
T qqW & fod Fvv1 gra A€ afqard
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(&) afx ady, v fadely v ot
%1 GTST AAF BT AT F wfwl aqr
st B AN A wfearg
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T F0 F f@ v & s
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T mfwT §; sraw ¥ AW qew
fratfa s#=1 faad 9 qea) 9¢ A&
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(%) wm wroaw § o s 9T
GITE WIATY @R Wi & ave
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(@) afze, @1 vasraaoang?

A Al (W ¥o Ho gATEN) :
(%) g

(&) uF faawor gav g9 9T 7@

@ § | [qeawTeg & van mar | fwd
wear qF @359 [68]

sgwEEr & faed| aw A wgA
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(%) ®|r AT § FFATETE a7
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IAYL WK AXGT wFAgTas § FeAr
IF TG T GIFE F A g,
Tug gfadi F1 Afqar ST § 9%,
E1ie

(@) = a5 37437 9rT (F) 7
Sfeafar gfaad gz ad ¥ 7
4 TF FAT AT X UF AT AAT
Zot &1 wod fesar A @0 ARET R
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fgrgeama fore fafwds
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(%) ¥ a=w & fegmm faw
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(=) urg fom & qEmEE F w
H feelt afw &; aar

MARCH 5, 1968

Written Answers 1672

(m) afz sl axm N emEST
T8l fear g @t wamaw 91 afw & A
# fig ST I A% 39 1 A g
fFd o & wr oo & 7

TEAMA. W7 TG 4G WA § -
Tl (s Wo Wo EEAY) : (%) ol 7%
A ¥ 1,067. 75 A §IF 9
NG TAT A WO F ®F F FEAT
7 =g frar &

(@) =t % wrd afawz 78 fear
T

() wfasT & wfor s =73 47
faeeg #77 § @wg 79 71 & FIO
az 1 § FF Aza Frdrem o gfem
HTFTT FT FFGAT F1 Aeafq, afweafa
AGT FAET TAATAT ST ATATT F 9L
mifawr af 3 #wr faasr fr d=w
Freariem s st (faama srafa)
sfufras 1966 (1966 3T §&AT 36)
F yaEal F SFATY HATIEEAT 4T |
Ty ST gIAAT A4T ATAAT HT AT
fagior &1 #19 714 & fAavar 9 &
AT T TR JA(T F7 =TT 3 | TG TR
w1 gEar ¢ 5 afufmga & swig 3
sfas7 &t A frator w7 F @g9
@ searat g v mg AT Fm R
sfawe a1 afwr fafes a s &
T Fzer FTCNRAA 97 chean #1 wiver
& ST qW qE o

DETENTION OF REWARI-BOUND TRAIN
AT PATEL NaAGAR LEVEL CROSSING

2991, SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that traffic
between West Delhi and the rest of the
city was held up on the 21st February,
1968 when several humdred passengers
detained a Rewari-bound train at the
Patel Nagar level crossing, Delhi;
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(b) if so, the causes of the incident;
and

(c) the action taken by Government
in the matter ?

THE MINISTER OF RAILWAYS
{SHRI C. M, POONACHA) : (a) and
(b). As a sequel 10 persistent alarm
chain pulling on 1 BDR Dclhi-Rewari
Passenger near the level crossing at
Patel Nagar station by passengers pro-
testing against its late running, there was
a hold up of road and rail traffic on
21-2-68. Late running of 1 BDR passen-
ger on that day was due to failure of
newly installed Power signalling resuit-
ing in late arrival of the locomotive from
the locoshed under unavoidable circum-
stances,

{c) A special watch is being kept on
the punctual running of 1 BDR and
other trains to avoid inconvenience to
the users including commuters.

UNDERGROUND RalLwaAY LINE IN
CALCUTTA

2992. SHRI BENI SHANKER
SHARMA : Will the Minister of RATL-
WAYS be pleased to state :

(a) whether it is a fact that Govern-
ment had decided to construct an un-
derground railway line to case the road
traffic in Calcutta;

(b) if so, the position of the scheme
at present;

(c) whether it has been suspended for
the time being or given up altogether:
and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). The Planning Commission, in con-
junction with the West Bengal Govern-
ment, has constituted an Expert Com-
mittec to go into this question in all its
aspects. An interim survey report has
been submitted and this is under exami-
nation by the Expert Committee.

PHALGUNA 15, 1889 (SAKA)

Written Answers 1674

SELECTION OF CLAIMS INSPECTORS

2993, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleas-
1o state:

(a) whether on the Northern Rail-
way, the Claims Inspectors in the
grade Rs. 250-380 are eligible for selec-
tion of Goods Supervisors in the same
grade but the Chief Goods Clerks in
the grade Rs. 205-280 are not allowed
to appear for the selection of Claims
Inspectors in the grade Rs, 250-380;

(b) if the reply to part (a) be in the

uffirmative. the reasons for giving
double benefit to the Claims Inspec-
tors; and

(c) the steps taken or proposed to
bz taken to rcmove this anomaly?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) to
(c). Informaiion is being collected and
will be laid on the table of the Sabha.

BORDER ALLOWANCE TO RAILWAY STAFF

2994, SHR! SURAJ BHAN: Will
the Minister of RAILWAYS be pleased
1o state:

ta) whether it is a  fact that the
Railway stafl working on the Indo-Pak.
horder belt have demanded grant of
horder allowance; and

(b) if so. the action taken or propos-
ed to be tuken by Government in the
matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Some
representat,ons have been  received in
this behalf.

(b} Border allowance has not been
sanctioned to any  Central Govern-
ment staff serving on the Indo-Pak.
border.

QUT-HOUSES ATTACHED TO RAILWAY
BUNGALOWS AT SIRSA AND REWARI
STATIONS

2995. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased
to State:

(1) the number of out-houses attach-
ed to the Railway Bungalows at Sirsa
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and Rewari stations on Bikaner Divi-

sion, Northern Railway;

(b) the number of out-houses allot-
ted to the Railway employees;

{(c) the number of out-houses occu-
pied by the outsiders and rent recover-
ed from such occupants;

(d) the number of Railway employees,
essential and non-essential, without Rail-
way quarters at these stations; and

(e) the steps which have been taken
or are proposed to be taken to evict
the outsiders and allot the quarters
thus vacated to Railway employees?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): {a) to
(e). The information is being collected
and will be laid on the table of the
Sabha,

wster sint | s fawrw

2996. =N MY TW AfgTam :
1 s fawe A wwEETETy
HefY TZ AT FT T FG O

(%) 71 78 w= & {5 o7 7 d9-
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() afz &, 7 3wwr ;v ofome
frar; st

(7) =@ F7Fa & Y o safea
¥ favg v gTO W FTEAE &Y
TEg?

T Ad (w7 Ao o g :
(F) =

(@) & (=). Far ¥ 3217

RENEWAL OF MINING LEASE LICINCES
IN ORISSA

2999. SHRI D. AMAT: Will the
Minister of STEEL, MINES AND
METALS be pleascd to state:

(a) the number of persons from
Origsa who applicd for the renewal of
mining lease licences during  1967-68;
and

(b) the number of persons who have
upplied for mining prospecting licences
and the names of such persons?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI):
(1) and (b). The information is being
collected and will be placed on the
Table of the House when available.

FAYT wA 9% fevT T

3000. 7 wwA Tag wdifoar : 70
WX AT T AT WY gy w4

(%) 77z 77 & fF Fg7 ¥
=u & fodm 741 Teae s
§ fese 7271 91 &0 w04 & (o7
aren fae e 2, A f Fraet & freg
2,

(w) afy z, &Y wv &0 A=
maﬁmgfvﬁafﬂ I I T
ATIEFAT )

() afos Fa T oFi T FAw
FHATCHT HY 7 & FTOT T E; WY
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e wfurrr ¥ faeg sar adavEr A
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(%) @7 (=), S a@¥
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(@) wm g ot a= & & oot o=
o qF WS F WeET Qv 9T AW
TEe-gd ordE e oF " oA
Fzwa af ;) 3

() afz &, & g7 T g
& afrmersy feaw safss wit m
/AT HTAW § A FHEATSHT FT FroOr
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(%) et
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AT

FALL IN PRICE oF CoTToON

3003. SHRI RAGHUVIR SINGH
SHASTRI :

SHRI DEORAO PATIL :

Will the Minister of COMMERCE
be pleased to state:
(a) whether it is a fact that the

prices of cotton have shown 4 steep fall;

(b) whether it is also a fact that the
Indiun Cotton Mills Federation  has
directed its members not to buy cotton
s0 that the prices may fall further: and

(c} if so, the action being taken by
Government to safeguard the interests
of cotton growers and to ensure that
the area under cotton cultivation is not
reduced as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
has been some but not steep fall in the
priccs of cotton recently. However,
even now the prices are well above not
only the support price for the current
season but also the ceiling prices for
1966-67.
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(b) Government is not aware of any
direction by LCM.F. to its members
nol to buy cotton,

(c) Government have declared that
they would be prepared to buy cotton
if offered at support prices. In view of
this and the fact that prices of cotton
are ruling even above the last  years

ceiling prices, there is no reason for
arca under cotton  cullivation  being
curtailed.

TR frgre—aas

TR SEA

3004, %1 WEW AW FIT : AT
R A gz Fa A oFW R
T 7 Ffegr o wfzgre d TEE
AT 797 71gA Ao A g w1 w1
7 7F T7T g1 & oy # 7

d Far (= Fo Ho gmaT) -
TET AT &1 T 7 FfzgTe i uE
AW ATAETE T Fgi 1 e F10
frar @t &, w6ty avamEE 51 gfe
q it AT sifaer 7§

wfegm :2a=

3005, o wEE AT YT P
WY HAT ag F@ 1 Tar w74 fF o

(%) = ag ww 2 f& =fege
FZIM F agd TN A & AT AgH 9
g a7 fadaw &5 wfea g1 v €
9 5 FACAET ATTAAT FT TE1 FlSATE
g £ o7 www 3gA W A @ar
% W

(@) afz gf, @ mF A% LuT F7
Fa faaior F3 F1 avFr7 #1 faare d ?

AT wadt (o Fo Ho gATHT) :
(%) o, =&

(=) Fave FEF 5877 |

ALUMINIUM INDUSTRY

3006. SHRI  NITIRAJ SINGH
CHAUDHARY: Will the Minister of
COMMERCE be pleased to state:

(a) the period for which it is pro-
posed to continue the protection to



1681 Written Answers

Aluminium Industry under the Indian
Tariff Act; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Aluminium Industry is already protect-
ed upto 31-12-1968 under the Indian
Tariff (Amendment) Act, 1934, No. 51
of 1964, The question of further con-
tinuance of protection is being examin-
ed by the Tariff Commission and a
report is expected to be submitted to
Government during this year,

(b) The reasons for continuance of
protection upto 31-12-1968 are explain-
cd in paragraph 16 of the Tariff Com-
mission’s Report (1964) already laid on
the Table of the House in December,
1964, along with Government Resolu-
tion No. 1(1)-Tar/64, dated 9th Decem-
ber, 1964, issued thereon. This Reso-
lution has also been published in Part 1.
Secction I of the Gazette of India Extra-
ordinary dated the 9th December,
1964,

RESOLUTION PASSED BY VIDARBHA
SETAKART RE. CoTTON PRICES

3007. SHRI DEORAO PATIL: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have recciv-
ed a copy of the resolution passed by
the Vidarbha Setakari Sabha of
Maharashtra State on the 4th Febru-
ary, 1968 regarding the prices of raw
cotton; and

(b) if so, the main points of the
resolution and Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The main points in the Resolution
passed by Vidarbha Shetkari Sabha of
Maharashtra, received by the Govern-
ment, are as in the statement laid on
the Table of the House [Placed in
library. See No. LT-360/68].
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There has been some fall in the
prices of cotton recently in compari-
son to the unusually high prices preva-
lent in November and December, 1967.
However, even now the prices are well
above not only the support prices for
the current season but also the ceiling
prices for 1966-67. The prices situa-
tion is constantly under review and at
the appropriate time measures necessary
to safeguard the growers’ interests will
be taken,

Imports of cotton arc effected onlv
to meet the shortfall between availabi-
lity of indigenous cotton and the re-
quircments for maintaining normal
machine activity.

As regards building of a buffer stock.
the report of the Committee set up to
cxamine this question is awaited.

As regards price control on  cloth,
its removal is likely to hurt the poorer
section of the population and the mat-
ter is receiving careful consideration.

wAYT & AT ATATH AW w7 G
& gaT A
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qvE IW gheAr 1 ¢ fowA Ao 85 A
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PropuCTION OF MILK AND MEAT SuB-
STITUTES OUT OF SOYABEANS

3009. SHRI M. SUDARSANAM:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there is any proposal to
cstablish a Public Limited Company in
Bombay to produce milk and meat sub-
stitutes out of soyabeans;

(b) whether there is any forcizn col-
luboration; and

(c) if so. the details thereof?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS (SHRI F. A, AH-
MED): (a) to (c). The proposal of
Mys, Jivanlal Sons & Rathnam, Bom-
bay to enter into collaboration with
M/s. Harry W. Miller Jr. Engincering
Services USA for the manufacture of
Sava Vegetable Milk (veverage tvpe),
Soya vegetable Milk Powder, Soya Vege-
table Bologona (Mock Meat loaf), Soya
Vegetable Wieners (Hot Dogs), Soya
Vegelable Chicken like Meat, Soya
Vegetable Bzaf like meat and Soya Oil
refi has already been approved by
thefGoverament.

ALLING ATTENTION TO MATTER
OF
URGENT PUBLIC IMPORTANCE

REPORTEZ DIMOLITION OF ANDAMAN
CELLULAR JAIL

SHRI SAMAR GUHA (Contai) : |
call the attention of the Minister of
Home Affairs to the following matier
of urgent public importance and re-
quest that he may make a statement
thereon :

The reported demolition of the his-
torical Andaman Cellular jail which
bears memories of innumerable martyrs
und great frcedom fighters along with
Netaji Subhas Chandra Bose.
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker Sir, The Cellular Jail at Port
Blair was completed some time in the
vear 1903. The building was a brick
building, constructed in the shape of a
star with seven three-storeyed wings
spreading out from a Central Tower.
Although the jail was meant for con-
victs sentenced to transportation for life,
freedom fighters were also lodged there.

The jail was damaged due to bom-
bardment by the Japanese in 1942, Two
of its wings were pulled down hy the
Japancse in order o obtain an easy
supply of bricks to build trenches and

pill-boxes.  After reoccupation of the
Islands in 1945, the building was
examined by engineers and a major

portion of it was declared unsafe. There-
fore, it was decided to pull down the
entire structure exccpt the Central
Tower and to use the site for a hos-
pital. Only threce wings, besides the
Central Tower, arc now left. At pre-
sent two wings arc being utilized as
district jail and the third wing contains
some stores. The question  whether
any of these wings can be preserved,
is under consideration. As the House
knows, it had alrcady been decided to
preserve the Central Tower of the jail
as a memorial for the freedom fighters
who were kept there. Plaques with
names of these freedom fighters are
heing put in the Central Tower to pre-
serve their memory.

SHRI N. C. CHATTERIJEE (Burd-
wan): May 1 seek a clarification ?

MR. SPEAKER: No. This is
attention, Shri Samar Guha.

Wit & g ¢ WA WP, & AT
aﬁw%mwﬁmﬂﬁrﬁ
ez gy & fd Y IR A e
%1 Fform F=T

7z zare fam g ot o €T A
ara § fF aroeft st & @ @ a1
modm AR T R § fr
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HuTH Y oF wEer ard wfird o R

call
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fF siewm e 99 @ faw ®
Tgd AT aEET ¥ 3T AT W Ex
AT AT @ T8 | IE F a1} FEN
s fz Zfegm Weagmw ot sfa= &
TE 7 ITEH WTE AT S JeeATHE L
o fagin & wgem @@ FmEr @
wite Afufa & @ge gfem am,
A< Twadl anfy F1 @ ™y v |
TEq Ag™E F gAw W aify Fetege
g a1 3 F wiawiiEl A
e, s agee el anfe &
o 39 F €T T v |

Feqy w{Eg @ gw = fard of
FMEG

ot gAY ;TR O F qE T
7 forg 5 wgr Wirawrd A f aeft
ot Sifed § o7 gad 99 7
T | FATEATY F Aqed § THA AT
F wfasrd & 1915 & Fawa}
A 7 Go THATR F AqA | fammyx
#r M fovegme g faw & <feam
It & gert, faat st ot 7 fewm
for st g # ara fai aF s

Fool § AT IT F FfH11<ET F1 T4

# @n | T a3g ¥ AR it
W F9 3R FwT A 7 Fiferstaat
%fmwfmmﬁﬂﬂﬂﬁw

faa & wfasifat 1 agr o¢ 7=
T 1 1935 & A agrgT Wiawi @l
I AT IR A FEAA T F ATAT AGA
fear

T2 W F} a9 § fF w6 e A
Fg1 sigw A fewidee F a1 @F
9 4g T Wifgd ar fF 1943 §
Fch goamaE W F W& o™
el arw Sfear 71 oz fmam )
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It is a matter of shame that he quoted
the British tradition by saying that
Andamans was reconquered by the
British,

T W TSI §t g wf #
ST FA R QO ARATE TR AG G |

(1) = fogw fadt gard gaw sl
sewa quTdl @ W IEE
IH qHG W A A e
R G A mie &
wfe sgiwfa sfem o ?

(2) 0 77 siEwT AqER q9 A
UF Awaa wgfouw & w9 F
T F qTE4T FY TR ?

(3) 71 sigwm d= =1 gfwgw
fray # sgarar AR A
avE & geit ?

(4) 7T gETTEE 9/ A SEEE
AR frpame giat w1 1R qew
FU MY o ey’ i
AT | AT R e
#r ‘"musd’ fiv A oW
A A ?

(5) %1 3=EWA & AATSH GRIEAE
I wfa § ww & fad
agt §© sgaeqr Y qw@dr ?

SHRI Y. B. CHAVAN: As far as
the sentiments expressed by the hon,
member are concerned, 1 certainly
share them. There is no question
about it. When I visited Andamans
for the first time last year, 1 myself
went there to pay my respectful hom-
age to the great patriots who spent the
best part of their lives there. The
word re-occupation which is used here
is not used in any political sense. It
was merely a statement of fact.

SHRI SAMAR GUHA: Was it not
a fact that Netaji occupied the island
in 1943 and liberated Andamans? Is
that not a historical fact?

SHRI Y. B. CHAVAN: | have not
cast any reflection on what bappened
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before. I have merely made a state-

ment of fact that it came under the

Indian administration at that time, in
1945,

SHRI SAMAR GUHA: It was British
administration.

SHRI Y. B. CHAVAN: 1 did nol
usc the word ‘“re-conquered”, but
“re-occupation”. Let us not fight
about words. [ said T agree with his
sentiments.

As far as the number of barracks is
concerned, at the present moment there
are only three barracks. The central
tower, which is a very basic structure
there, which is, really speaking, morc
important, we have already decided to
strengthen it and keep it in its present
form. Whether we " should keep the
three barracks in their present form or
not is a matter for consideration. 1
had been there personally to find out
things because all the big names with
which we are sentimentally attached
were mentioned. Revolutionaries like
Savarkar lived therc and s0 many
people were there.

SHRI RANGA (Srikakulam): Tiwary
was there,

SHRI Y. B. CHAVAN: Unfortu-
nately the whole record had been des-
troyed during the Japanese occupation.
It is very essential to build up the his-
tory of the people who were there, The

whole story started with political
overtones with the sending of freedom
fighters after the 1857 independent

struggle. Later on it was converted
into some sort of a conviction-centre
and a large number of freedom fighters
went there. A large number of people,
revolutionaries, were sent there. We
have no information as to who was sent
there from East Bengal, Sind and North
West Frontier Province; these form
part of Pakistan. We are trying to col-
lect information from the local people
so that the history could be reconstruct-
ed in course of time. Some marble
plaques are being prepared and are put
up in the name of people who stayed
there. A list of nearly 310 persons
about whom we could collect infor-
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ma_tion was placed on the Table of the
Rajya Sabha. Some further informa-
tion is also collected,

There was a suggestion about chang-
ing the name; it is a suggestion which
might be considered.

SHRI NATH PAI (Rajapur): There
was a resolution moved on this subject
by Mr, Kamath last year.

SHRI Y. B. CHAVAN: 1 do not
know the ultimate fate of that resolu-
tion. 1If there was a resolution, it is a
formal suggestion which should be
considered and we have not taken any
final decision. ..

SOME HON. MEMBERS rose—. . .
(Interruptions) **

MR, SPEAKER: Order, order.
Nothing shall be taken down; the Press
also will not take this down. . (Interrup-
tions) **

The same point which Mr. Hem
Barua wanted to raise here this morning
was considered by me. He wrote to
me.  An hon. Member from the Con-
gress Party and three hon. Members
from the Opposition came to me yester-
day. I considered the matter and told
them that it was a matter of law and
order in a Statc where there was a
State Government. It is not a question
of party matter at all. All the parties
were there. We discussed the matter, T
wis wondering how I could allow some-
thing about a State Government when
there was a State Government function-
ing there. ... (Interruptions)

SEVERAL HON. MEMBERS rose—-

MR. SPEAKER: Order. order, Will
you all kindly sit down? When I sit
down, anybody can talk. but when I
am on my legs. please sit down. I did
tell them, and we did discuss with them
yesterday afternoon. I told them that
this is a matter which 1 cannot allow
on the floor of the House. because the
Statc  Government is there. (Inrerrup-
tion) Will you kindly sit down? I am on
my legs. Until T sit I cannot allow any-
body to rise. Therefore, after having
told those hon. gentlemen who came
and discussed it with me, now, just
because I get some chits, is it proper "

**Not recorded
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for me to allow anybody to raise the
subject? I would request them to con-
sider this, They came to me yesterday
and they were good enough to discuss
it with me, (lnterruption) It would be
most unfair, in the circumstances, if
1 allow anybody now to raise such
things here. A number of gentlemen
came to mec yesterday. Mr. Sambhali
was there, [ nced not mention the
names. [ requested them. Now, just
because some Members want to raise
it here without notice, am I fair to the
others, I want to know. I wuant to
know if I shall be fair to those who
came and discussed it with me, if it is
raised her now. (/nterruption).

SHRI HEM BARUA rose—

MR, SPEAKER: T am not allowing
anyone—Shri Hem Barua also—to rise
now. (Interruption).

SEVERAL HON. MEMBERS rose-—
12.17 Hrs.

RFE. MAKING OF POLICY STATE-
MENTS

off 7y fomd (Fiv) & Afque
FY 9T gTTAT AT fRgw 376 7 o
ATIHT ST HTH{GA FIAT AAT 7 |
F o eqmATETT 4T FTHLET F AT H
T AT AT RTE | A FAA ey
ey =7 faug ¥ a7 we £ fE
79 HTA &1 FEATE 4 A9 AT E |
Afqum &1 9 9§ 9TTE qma
g @ g fom w A oAar § sfawet
%Y fafeeas faomr mar & 1 @ 7 9z
A ATTHT A4 T 81 ®T AT AT
argar g 1 7ad F7r g fa e
FT IFGT AT qAE F FOA 3T A
THT T A | K ¢ T FF AAG
TR AR FAT Area g o f5 "t
#Y aTw 75 € fod wgr A £ v ag
qEHTC AT Aifa s s * fAo
@ 789 & yfg IO § 99 Ay
Fafradi 1 e n17aTo F AT
o fa<fra farndas & oot faee foer =1
TEX § ¥ 79 9T F " Ry f5E

AT, TS AT F qHer ALY | Sy o
T & % aEm A agw Fa
THT BT |

MR. SPEAKER: How can a point of
order arise now? There is no point of
order,

vy e X am wE

# A% 91 T Ter aWT F Ffiwrd
%aﬁt‘fﬂwg'lmﬁtrrm‘l’ﬁgi

g3 Afod | 1087 wE o d
e fedt #7 & An¥ #F, fadaw &
T H AT A AT w A
is% # agAa & daar gem

I HI ATEE TR ATET 4% & fr

#Hifa araet gvsw 5 ¥ F R
q U9 A F gu § A stew qEt

ﬁh*ﬁ,ﬁtﬁﬁ@ﬂﬁhﬁgml

T AEear & fF oq@r fify grae
ey IS WTE FfAAT & @ F
a1 17 fa=lt & ATt § 8 95 o™ awr

F At f7 7 oET T uew |er &
AT fad S | sere agr fe om
& o7 7@ aEw e § At fex gw A
T FT R E T gW @R W oy A
A1 T g 1 d@fqaa A g wroet
F 977 A1 gAR afawe § I agw
§ ymAT wEeqr wg g fewm Afa
FrEl qFT HEA K a0 AT Ty
qAT F o ?

MR. SPEAKER: | wish the hon.

Members would write to me, and then
I can look into it.

SHRI NATH PAI (Rajapur): I have
written,

MR. SPEAKER: Even now, while
the Question Hour was on, after we
begun the questions, a number of
things have come to me. They came
to me after I came here, not before.
The rule is that all hon. Members should
write to me before 10.30. But then,
when T am sitting here, after balf the
Question Hour was over, the Secretary
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has received a bundle of things. May 1
know how 1 can look into it? Hon.
members should realise it,

Wt wa fowa : & ¢ Afew 7 @0
ST STEAT | (A ) § QX §EA *
ATEFT A FH FT G E |

MR. SPEAKER: | am prepared to
look into it if they give me notice and
allow me to think about these things.
The things which came to me before 1
came to the House, I have been look-
ing into in my chamber. But after 1]
occupied the Chair at 11 o'clock, if
they go on sending letters and other
things, how can I look into them?

SHRI HEM BARUA (Mangaldai} :
That does not apply to my letter.

MR. SPEAKER: Your letter, of
course, 1 saw earlier. [ had already
spoken about that particular subject to
four hon. members of this House. I will
see what best can be done.

SHR1 HEM BARUA) : You can
direct the Home Minister to make a
statement on it.

MR. SPEAKER : Let us see. The
point raised by Mr. Limaye is a funda-
mental, major issue, whether the Gov-
ernment could make a statement in the
Rajya Sabha...

SHRI MADHU LIMAYE : Major
policy statements.

MR. SPEAKER : I cannot offhand
give a ruling on it now. It has been
going on for so many years. We have
to think about it deeply. We should
not have a rupture between the two
Houses.

o gag A aer (faeht @wy) o
Femm WENEA, UE UF dgd HaEw,
T ATHET & | AT T & e fa
e ¥ ¥ fegenta & frr
S ¥ ween § AT AW AL S
Y Fq7 %) Y7 | I F S FHG F qUf-
gtz wAE B 5% 7 wrew fafex
Y xm faug o< oF qiferly 2ede
# 31 & g9 T Fgn g § Sfew

MARCH 5, 1968

1692

Starenents

# o1a @ g FE W g v ww feufa
# gL WO FT FO FrEET TE gh
TAAEE #Y aCF § O fesafos nine
o @ g F A= ¥ mEm W
AT A, TH 99 F AW W Ad
I 3T %1 %9 A fFm 9@ | 37 T
i war & iy el @ ) fadig &
¥ 99 TH §IT & d9A & W@r ar ar
& 1 38 9 & fF aw w & wied
fF = grew A9 w0 Gow afe
TR g W a9 fanw o Az
% wene 7 o 9@ afew @it 3@
FE R A A T G

MR. SPEAKER: 1 cunnot tell the
Government anything on any  subject
raised here offhand like that. This s a
new thing which has come up during
the lust three days again—the zero
hour. They do not write or give notice
to the Speaker in advance. They just
get up after Question Hour und raise
somc points. The rules are there.

AN HON., MEMBER : You are the
custodian of our rights.

MR. SPEAKER: Certainly, but you
should give me notice. Also, it does
not mean the moment any hon. mem-
ber has written to the Speaker about
something, he has the right t raise
it in thc House, The Speaker must
permit it. Yesterday 1 permitted Mr.
Vajyapyee to raise some point and we
had a brief discussion in which all of
you participated. It was very good.
But the moment you write a letter, that
does not mean you have the authority
to raise it here. That is what is hap-
pening. I have not seen some of the
letters, they are perhaps with the office
or with the Secretary. May I appeal to
hon, members? Let this be the last
day this sort of thing happens.

SHRI HEM BARUA: Whatever you
permit is very good. It means, if you
do not permit, it is very bad?

MR. SPEAKER: Unfortunately 1 am
the Speaker and you are not. What 1
permit is good. Of course, under the
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rules only what 1 permit, that alone
comes up here. 1 know you are a
senjor to me, and more learned than
me, but unfortunately I happen to be
the Speaker,

SHRI NAMBIAR (Tiruchirapalli):
You are the Speaker fortunately.

SHRI RANGA (Srikakulam): I am
sorry something has been said about
Government making important state-
ments in the other House. I have had
the opportunity of being a member of
the other House also, Except in regard
to financial matters, both the Houses
arc equal in every way. This has been
raised here several times. The first
Prime Minister also had made it quite
clear. I am glad the other Housc has
had the opportunity of taking the inmi-
tiative, within the time that was given
to it, of raising some very important
questions.

Thereby an opportunity is given to
Government to state their policy or
their attitude. Therefore, we should
not regret that opportunity that the
country has had. I would like to make
one small suggestion. In regard to
such questions it may not be possible
for you to allow a discussion here. In
such cases it is your privilege and
vour right to call upon the Minister
concerned to make a statement, and
vou have ruled it already that when-
ever such a statement is made hon.
Members in the House need not put
amy questions and take the time of the
House.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, you have already
given a ruling in this House that when-
ever the House is seized of a certain
matter no spokesman of any Ministry,
whether it is Finance or External
Affairs, should come out in the Press
with any statement. Even after that
they are coming out with such state-
ments. When the Deputy Prime
Minister went on a foreign tour some
such statement was made by a spokes-
man of the Ministry of External
Affairs. Then you gave a ruling that
it was not right for him to do like that.
Recently, Sir, when we were discussing
the Kuchchativu issue on two days a
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spokesman of the Ministry of External
Affairs has come out with statements in
the Press saying something different.
The Prime Minister came out with a
statement only yesterday. How is it
that even after your specific ruling such
statements are being made by spokes-
men of the Ministries concerned?

SHRI H. N. MUKERJEE (Calcutta
North East): I agree with Shri Ranga
that we should not countemance any
friction between our two Houses, but
there is also a definite provision in the
Constitution regarding the poution of
this House. From that point of view,
my submission to you is just this. You
have already indicated your desire for
the discussion in this House, in what-
ever form it may be, of the issues aris-
ing out of the migration from Kenya,
and there have been motions and all
that sort of things. It is rather para-
doxical, when an international issue of
such great significance is being agitated
in different parts of the world, the other
Howse has an opportunity for discuss-
ing it but this House has not. From
my side I do not mind confessing that
sometimes we on this side may perhaps
have made it rather difficult for Gov-
ernment to provide matters in such a
way that many important subjects can
be discussed. But we are the Opposi-
tion, It is not our business, it is not
our responsibility to see that Parlia-
ment gets time, at whichever hour, to
discuss some important issue. Here is
an important issue whose importance
was underlined by you yourself, and
yet we have not had an opportunity to
discuss it. Some of us are giving
notices of motions, but nothing is being
done in regard to the issue of the
migration matter. The whole thing is
hanging jn the air,

MR. SPEAKER: We are meeting
today and we will fix up some time for
such matters.

SHRI H. N, MUKERJEE: I would
like to submit that this is happening too
often. In regard to matters of inter-
national importance there is the Kenya
issue. In regard to matters of national
importance we were told sometime ago
that the Bengal issue was to be dis-
cussed. But nothing is taking place.
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MR. SPEAKER: We will take up
that also.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, we do not go against the
provisions of the Constitution or against
the Rules of Procedure of the House.
But the hon. Members perhaps may not
be aware that that policy statement
was made in the other House because
there was a Calling Attention Notice
in that House whereas herc there was
no Calling Attention Notice.

o e formg - wifer g Afew

g & WY faar qr | Tew g & wEew

wf gw ¥ Ty Agadr A g4 gl
L

DR. RAM SUBHAG SINGH: There

the Chairman ruled that the matter may

again be taken up in the afternoon

and, therefore, the Prime Minister had
to make a statement (Interruptions).

st fowenrouw  (a=ft) - wEE
wgixa, # 49 F( NEIWT ATEATE |
ot @ AT F A9 43 FT A7 FQ
€ &1 I9 & q1% AT T T AADE |
wHE AT F AT ITHT qET FY A
wt owERy g ()
oft g W wBATW  (INAT) - EA
T THET, gA T THET
off fwroraw - @ § 9g W w@
gfeNTem s T 8 W&
FATT FF grar T1fegd |

WETW WERQ . ATST AT AfEA |
&% A9 qrE w1 qEET )

SHRI NATH PAI: I would have
abided by your wish that you would
read my letter and indicate your mind
on the subject, but now that you have
allowed it, I am making my submis-
sion. I have taken the necessary pre-
caution of writing to you. I have also
sent you the requisite cuttings from the
dailies of Delhi. ..
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MR. SPEAKER: For my informa-
tion, may I know when you gave that
leugr. be:un'elhaveaot_se:nil?

SHRI NATH PAI: It was given at
about 11.30.

MR. SPEAKER: How can 1 knew
about it? I have been sitting in the
Chair from 11.

SHRI NATH PAI: 1 am not blam-
ing you, Sir. Now that you have
allowed me, I am raising it. The
whole of last week we tried to raise it.

MR. SPEAKER: | have not read it.
I do not know the subject.

SHRI NATH PAL It is precisely the
subject which Mr. Limaye has raised.
I am endorsing it.

MR. SPEAKER: Don't refer to year
letter, because I have not seen it, as
you yourself said, you sent it at 11.30.

SHRI NATH PAI: Since the matter
has been raised, I am submitting my
point. Otherwise, 1 was abiding by
your wish. Sir, I have given you the
necessary cuttings. Our objection is en
two grounds. Time and again this
matter has been brought before the
House. You have indicated in the last
session of this House that if on any
important policy matter Government
wants to come forth with a statement.
this House will have to be given pre-
ference. I do not want to go into
details, because the minister says, “Let
us sit and discuss it”. 1 do not want
a false controversy with the other House.
But we find that this is not accidental.
I gave a calling attention, adjournment
motion and a substantive motion on
this subject. That is not admitted, but
the minister tells the House that a
calling attention notice was admitted in
the other House and therefore a state-
ment was made there. I agree, Sir,
that you have a difficulty in this matter.
Secondly, Sir, 1 fully respect the right
of the ruling party to discuss any
matter. We are not challenging it,
because we claim the same right to us.
[ have no objection to the Congress
Party discussing any issue including the
issue of Indians in Kenya of Indian
origin. But I object to the fact that
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both the Prime Minister and the Minis-
ter of State for External Affairs made
major policy statements at the party
meecting, thereby rendering any debate
in this House meaningless at all. I want
to seek your protection. If the Govern-
ment does not find time to take this
House into confidence, are we to sit
idle? Are major policy statements to
he made before parly caucuses 7 I draw
a distinction between discussion and
making major policy statements. Mr.
Panigrahi rightly said they have a right
to discuss it. 1 cannot challenge it.
Even if I challenge it, you will not up-
hold it. Onmly yesterday the Deputy
Prime Minister told us that this House
shall not be side-tracked. But within §
hours, they proceeded to do this by
making a major policy statement on the
issue of Indians in Kenya that Govern-
ment will not withdraw from the Com-
monwealth and so on. What do we sit
tere for, Sir? May I know your mind

oow whether the Government was
justified in doing it?
MR. SPEAKER: I cannot give my

mind now.

SHRI D, C. SHARMA (Gurdaspur):
Sir, it has become a habit with some of
us to pit the Rajya Sabha against the
Lok Sabha and the Lok Sabha against
the Rajya Sabha. I think this s a
very very unhealthy trend.

AN HON. MEMBER : How ? (In-
terruptions) .,

MR. SPEAKER: He has a right to
hold his own view.

SHRI D. C. SHARMA: That is a
very very umhealthy trend that is gain-
ing momentum in this House. I have
been in this House for the last 16 years
and every time I have been told by the
late Pandit Jawaharlal Nehru and by
other Prime Ministers that these two
Houses are the limbs of the same body;
they have the same importance and they
have the same kind of power and in-
fluence. Thereiore, I think that this
should not be done.
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Secondly, they do not understand the
difference between the Lok Sabha and
the other House, though some of them
have been members of the Rajya
Sabha. I am very sorry to say that.
They have forgotten their past. Now
that they have come to the Lok Sabha
they have got used to the atmosphere
of the Lok Sabha. In the Lok Sabha
we discuss so many things.

SHRI KANWAR LAL GUPTA:
What about the Congress Parliamentary
Party 7 (Interruptions).

SHRI D. C. SHARMA : You give
time for one hour discussions, for dis-
cussions which last for two hours, aad
for 24 hour discussions. All these
things (gke place here. This house
enjoys in that way much more power
and influence, much more responsibility
than any other House in any democra-
tic part of the world.

SHRI J. B. KRIPALANI (Guna):
Sir, have you given permission to every-
body to express his views?

MR. SPEAKER: 1 entirely agree
with Acharyaji, but this is happening.
Today shall be the last day. I will
myself tell that.

SHRI D. C. SHARMA : Now, some
persons say that the Prime Minister
made a statcment in the Congress
Parliamentary Party.

MR. SPEAKER: All right. 1 have
understood the point. Will you kindl)
sit down now?

SHRI D, C. SHARMA: Do they read
the procecdings of the House of Com-
mons ? Do they know what is happen-
ing in the House of Commons? Do
they know what is happening in the
Labour Party? Do they know what is
being done by Mr. Harold Wilson? Do
they know all thosc things? If they
know all this, they will not criticise a
Congress Parliamentary Party.

MR. SPEAKER : I appeal to you
again to sit down. I plead with hon.
Members of this House to co-operate
with me. At this rate it will be diffi-
cult for me to continue. They must
follow the rules. It has become a
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terrible thing after the Question Hour.
We do not know who will get up after
the Question Hour and what subjects
they are going (o raise. After the
Question Hour I am in such a difficulty.
If anything is given before time and
it is discussed and permitted, you can
certainly raise, But when there is a
vacuum, after the Question Hour, how
can a point of order be raised? I can
understand some point of order being
raised about a subject, but then you
raise points about something which is
not there or something about a Minis-
ter.

SHRI S. M.
Under rule 376.

MR. SPEAKER: That also must be
confined within the rules. There must
be a subject before the House about
which a point of order can be raised.
But you simply cannot raise a point
about the working, about Parliament,
about the Constitution and say that the
Constitution is wrong; therefore, there
is a point of order. Therefore, if any-
thing has to be raised after the Ques-
tion Hour, it has to be with the permis-
sion of the Chair. Senior Members
are there; all parties are there and 1
cxpect the leaders and hon. Members
to co-operate with me. They can
discuss with me, if they think it neces-
sary, and convince me; or, 1 will con-
vince you. Yesterday I convincea
four hon. Members from all the four
parties when they came to me. I con-
vinced them, “Please, for heavens
sake, do not raise this; this will be the
difficulty if T admit this and ihis will be
the problem; we will discuss it between
ourselves.” 1 was happy that I con-
vinced them. At other times you can
convince me. ... (Interruption).

SHRI HEM BARUA : I do not know
what happens in your Chamber.

MR. SPEAKER: You are only 24
hours’ late; they were 24 hours in
advance.

BANERJEE (Kanpur):

With your willing co-operation only
1 can run this House. I do not know
how many motions 1 have admitted.
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They are all pending. Today in the
evening we have to meet and fix time
for them. On everything of some im-
portance, I am admitting one hour dis-
cussion, two hours discussion, etc. You
must only find the time. It is for the
Business Advisory Committee to con-
sider whether we sit extra in the even-
ing or sit on Saturday to dispose them
of. All this will have to be considered
by the Busincss Advisory Committee.

Now, may I appeal to you from to-
morrow don’t misunderstand mc if .T
am not going to allow any subject to
be raised like this. If you cannot help
me, I will be helpless in this Chair and
I will not be able to conduct the pro-
cecdings. Papers to be laid.

12.40 HRgs.

PAPERS LAID ON THE TABLE
FINAL  REPORT OF BHOOTHALINGAM
COMMITTEE ON RATIONALISATION AND

SIMPLIFICATION OF TAX STRUCTURE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
of Shri Morarji Desai, I lay on the
Table a copy of the Final Report of
the Bhoothalingam Committee on Rat-
ionalisation and Simplification of the
Tax Structure. [Placed in Library. See
No. LT-337/68]

SHRI S. M. BANERJEE (Kaapur):
Sir, I want to say somcthing on item 3.
The Final Report of the Bhoothalingam
Committee on Rationalisation and
Simplification of the Tax Structure has
been laid on the Table. I would also
request, through you, Sir, to the hon.
Minister, Shri Morarji Desai, or his
deputy that the Report of the Sarkar
Committee which has already come out
in the press may also be laid.

MR. SPEAKER : What has that got
to do with this I want to know. Any-
thing Mr. Bhoothalingam does will be
connected with this!
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Papers Laid
REVIEW OF NATIONAL NEWSPRINT AND
PapERs MiLLs LTD., NEPANAGAR AND
ANNUAL REPORT THEREOF FOR 1966-67

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): 1
lay on the Table:—

(1) Review by the Government on
the working of the National Newsprint
and Papers Mills Ltd., Nepanagar, for
the year 1966-67 under sub-section (1)
of section 619A of the Companies Act,
1956.

(2) A copy of the Annual Report of
the National Newsprint and Papers
Mills Limited, Nepanagar, for the year
1966-67, along with  the Audited
Accounts and the comments of the
Comptroller and Auditor General there-
won (Bnglish and Hindi versions),

[Placed in Library, See No. LT-

138/68).

ANNUAL REPORT OF KHADI AND VILLAGE
INDUSTRIES COMMISSION, BOMBAY, FOR
1966-67; CERTIFIED ACCOUNTs OF COIR
BoARD, ERNAKULAM FOR 1966-67 AND
'‘CARDAMOM BOARD SERVICE, (RECRUIT-
MENT) RULEs, 1967, ETcC,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I lay on
thc Table:—

(1) A copy of the Annual Report of
the Khadi and Village Industries Com-
mission, Bombay, for the year 1966-67
under sub-section (3) of section 24 of
the Khadi and Village Industries Com-
mission Act, 1956, along with the Sta-
tistical Statements. [Placed in Library.
See No. LT-339/68).

(2) A copy of the Certified Accounts
of the Coir Board, Ernakulam for the
vear 1966-67 and the Audit Report
thereon under sub-section (4) of section

17 of the Coir Industry Act, 1953.
[Placed in Library. See No. LT-
340/68].

(3) (i) A copy of the Cardamom
Board Service (Recruitment) Rules,
1967, published in Notification No.
G.S.R. 1758 in Gazette of India dated
the 2nd December, 1967, under sub-
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section (3) of section 33 of the Carda-

mom Act, 1965.

(ii) A statement showing reasons for
delay in laying the above Notification.

1889 (S4KA)

[Placed in Library. See No. LT-
238/68].
(4) (i) A copy of the Rubber

(Amendment) Rules 1967, published in
Notification No. G.S.R. 1756 in
Gazette of India dated the 2nd Decem-
ber, 1967 under subsection (3) of sec-
tion 25 of the Rubber Act, 1947,

(ii) A statement showing reasons for
delay in laying the above Notification.
[Placed in Library. See No. LT 237/68]

12.42 Hgs.

COMMITTEE ON SUBORDINATE
LEGISLATION
(i) MiNuTEs OF FIRST To FOURTEENTH
SITTINGs
SHRI N. C. CHATTERJEE (Burd-
wan): I beg to lay on the Table Minutes
of the first to Fourteenth Sittings of
the Committee on Subordinate Legisla-
tion.
(i1) FIRST REPORT

SHRI1 N. C. CHATTERIEE: I beg to
present the First Report of the Com-
mittec on Subordinate Legislation,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SeVENTH REPORT

Wt glo ATe faartt (waremior) :
acaer wEET, o gdr gsfagfar wre-
qrror fafaes & ars 7 g afafa
(Avedy @ T9T) & 517 SfE A7
#r 1% fawfon ox AvFF g7 #7r
¢ FdaEr ¥ fava § g ITHAY
w341 afafy #r araai 9f78z7 9o Fm

g1
12.43 Hgs. .
RAILWAY BUDGET—GENERAL
DISCUSSION—cond.

MR. SPEAKER : Now, only about
4% hours are left for the General Discus-
sion. The Minister will, naturally, need
about half an hour.
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Yes, My
colleague, the Deputy Minister, will
intervene.

MR. SPEAKER : That is a different
matter. The hon, Minister will reply to
the debate at about 5-15 p.M. In bet-
ween, his deputy may intervene. That
is a different matter. At 5-15 p.M., the
Minister will reply to the debate. Shri
Ramchandra J. Amin.

SHRI RAMCHANDRA J, AMIN
(Mehsana) : Mr. Speaker, Sir, speaking
on the Railway Budget, 1 would like to
bring certain points to the notice of the
Railway Minister about the complaints
of the general public who are travelling
by railways.

12.44 mrs.

[MR. DEPUTY-SPEAKER in the Chair.]

The Railway Board which is establish-
ed since very long working for the in-
terests of the people never attends to the
real facilities of the users of the rail-
ways. One point that I may bring to the
notice of the hon. Minister is about the
opening of flag stations, Whether it is
highly expensive or not will be judged
by the Minister himself. When we
approached the hon, Minister, the whole
matter was explained about the earth-
work and whatever else is necessary for
opening the flag stations betwcen two
big stations 6 to 7 miles apart. It is
quite necessary to give the facility of
opening up the flag stations between the
two stations 6 or 7 miles apart. I think
the only expensc which the Railways will
incur is hardly Rs, 1,000 a year. But
the Railway Board thinks that it is
highly expensive to open a flag station.
I do not understand how the Members
of the Railway Board who can add one
more Member on the Railway Board
and incur the expenditure of Rs. 50,000
a year say that it is highly expensive to
spend Rs. 1,000 a year to give the faci-
fity to the general public by opening flag
stations. 1 do not understand the wis-
dom of the Members of the Railway
Board when they say that they can incur
an expenditure of Rs. 50,000 a year by
adding one Member to the Railway
Board but cannot open a flag station
which requires only Rs. 1,000 a year.
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There the people are ready to do the
earthwork; the Railways have only to
put up a yard and keep a man there to
issue tickets to the travellers and to col-
lect tickets, Nothing more was to be
done. Yet, the Railway Board refused
the demand of the public which was
standing for the last 11 years, A number
of flag stations were opened when the
Company was managing the railways. I
think, the Railway Board has no other
business but to attending to such minor
matters as opening a flag station or not.
Can the Minister not intervene and say
that this lies in his jurisdiction, to allow
it or not to allow it. How does opening
a flag station come in the way of railway
administration and increase the work ?
Only two or threc passcnger trains are to
stop there—not all the 50 trains running
up and down. It docs not count much
if the trains stop therc for a minute or
two. On the other hand, it will be a
great facility to the public.

1 wish to place before the Minister
two of our demands in Gujarat on the
Western Railway, for opening of two
flag stations, one between Dangarwa and
Abliason and onc between Sabarmathi
and Ahmedabad near the Shahibagh
crossing. The train stops there nearly
nine days in a fortnight on account of
‘no signal’. Yet, when we ask for open-
ing of a flag station there to give facili-
ties to the suburban people who can get
down there, they refusc to open that
Station. I'really do not understand this.
When the train usuvally stops there on
account of signulling work, why can
they not open a flag station there and
give this facility by a statutory order so
that the pcopl: can get down there and
reach home earlier instead of getting
down threg or four miles away ?

Another thing is that the Railway
Board should be dismissed as early as
possible, This is not at all necessary, It
is a white clephant and it unnecessarily
comes in the way of the jurisdiction of
the Minister. I do not understand
whether the Railway Board is a higher
authority or the Minister is a higher
authority. Let us have this cleared,
whether the Railway Board should pass
the final order or the Minister. When we
appoint a Minister, who js the represen-
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tative of the people to administer Rail-
ways on behalf of the people, I should
say that he should have the last word in
this matter and not the Railway Board.
If the Railway Board intervenes, let it
be dismissed and earlier it is done, the
better it is. Let us stop this expenditure
of Rs. 1 crore a year unnecessary; they
are only intervening and are not facilita-
ting the work of the people.

The second thing is about curtailing
expenditure, Every year when the
Railway Minister comes out with his
budget, he always proposes an increase
in freights and fares, and he does not
find any other means to find the revenue.
He does this as if the only way to meet
the losses is to tax the people as much
as he can. He never finds a way to
decrease the expenditure in the Railways
themselves. There is this superfluous
staff in Railways. T say, there are a
number of things by which he can curtail
the expenditure and one way is this :
have one Guard for a train of 20
coaches. Still they are engaging one
special conductor for every coach; for
the first class coach, there is one con-
ductor of the rank of Guard: there is
one special conductor for the ACC
coach, For one coach they have one
conductor: but for 20 coaches, there is
only one guard. T do not know how the
guard is expected to cope up with his
work. Formerly, there were only two
guards: one was helping the passengers
and the other was managing the train
work; but now they have engaged only
one guard but one conductor for the
third class coach and one conductor for
the air-conditioned coach. 1 wish to ask
the railways whether they cannot do
away with this kind of thing ? Can they
not manage with just an attendant for
the coaches and two guards for the
trains, one to manage the train work and
the other to manage the work of the
passengers 7

They never look to the conveniences
of the third class passengers, There is no
water for them and there is no accom-
modation for them. The people are
always complaining, but there is nobody
to look to their difficulties and grievan-
ces, Nowadays, the people consider it a
luxury to have a conductor in the first
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class or air-conditioned coach. I think
the sooner they are removed from those
coaches, the better it would be.

While Government have revised the
pay scales of the class 1IT employees and
other people have derived the benefit of
those scales, the guards have not been
benefited by them. The guards carry a
very great responsibility on themaselves,
namely that of taking the train to the
destination and looking to the conve-
nience and security of the travelling
public, but the guards are never cared
for. There has been no revision of their
grades till now, So far as the responsi-
bilities are concerned, the duties of the
conductors from the commercial depart-
ments have been imposed on them but
so far as the grades are concerned, the
guards have not been looked after well.
The guards of the permanent grade are
really decaying in old grades that have
been in force for the, last twenty years.
There are only three grades for the
guards. Usually, a guard has to spend
20 years in the goods train; after 20
vears, a few of them, perhaps one per
cent get a chance to go to the B grade
or become a passenger train guard, and
only those who are very lucky get =
chance to reach the grade of mail train
or express (rain guards. So, I would
urge that the grades of the guards should
be revised. Their allowances, also I
would submit. have not been up to the
mark considering the work that has been
entrusted to them which is far greater
than that of the conductors. While the
conductor may get Rs, 5 a day the guards
who are attending to the passenger faci-
lities and security get only Rs. 2 or Rs.
2.50. So 1 would submit that their al-
lowances also should be increased.

It is now more than twenty years
since Government took over the manage-
ment of the railways. The people have
been demanding increased coaches for
third class passengers. Even now, in
Gujarat. on the Western Railway, the
people have to travel on the roofs of
coaches. How long have they to travel
on the roofs? The railways say that .
they are constructing many new coaches,
Where are those coaches? Why are
they not attached to the trains so that
the third class passengers could travel
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more comfortably ? At present, 2 num-
ber of people are obliged to travel at the
cost of their lives on the roofs of the

Another thing that I would like to
bring to the notice of the hon. Minister
is this. I know that there are ways in
which they can cut down their expendi-
ture. For instance, I might mention that
when we travel from Delhi to Ahmeda-
bad, we see a2 number of rails lying idle
by the side of the track, and I find that
have been lying there for a number
years. I think that if these rails could
used, they would be enough to have
a double line on many of the routes all
over India. 1 would like to know why
the railways could not sell them away

are not needed. Why

eep idle crores of rupees
If the rails are allowed
to remain idle in this manner, the
t they might get stolen,

they are lost. Govern-
realise crores of rupees by
them if they are not useful to

them at present. I hope the Railway
Minister will take note of this thing also,

They can decrease the expenditure by
doing away with special coaches for the
officers who travel by special coaches
now. If the Minister can travel by first-
class or air-conditioned class, why not
the officers? Why should special re-
serve coaches be attached to trains to
carry these officers ? By doing away
with these special coaches, we can de-
crease the load in the train. The class
of passengers who give the maximum
revenue to the railways is the third-
class passengers. But they are the peo-
ple who are the real sufferers from the
management of the railways at present.

The third suggestion I would make is
that if they are not able to cut down the
losses, the railway should be handed
over to private companies. They will
run the railways without any loss. No-
body undertakes the running of any
commercial concern without making a
profit. The railways are a commercial
concern; they are not running an admi-
nistrative department. It is a commer-

8'9-5
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cial concern which has to yield a profit.
When companies and other commercial
concerns are earning profit and declar-
ing dividend, why should the railways
run at a loss? Why should the loss in-
crease from Rs, 22 crores to Rs. 37
crores ? This matter should be attended
to and necessary action taken.

I hope all the points I have made,
specially the one concerning the opening
of flag stations, will be looked into as
important matters, and not thrown away
as minor matters, and better facilities
offered to the travelling public.

SHRIMATI UMA ROY (Malda) :
Although I am convinced that there are
strong reasons for increase in the rail-
ways' expenditure, 1 am not sure if con-
siderable increase in revenue could not
be effected by introducing more inten-
sive anti-corruption measures to eradi-
cate corruption among those railway
employees who are entrusted with the
job of checking ticketless travelling and
carrying of freight-chargeable luggages
by passengers without paying the
scheduled freight,

It cannot be denied that an element
of serious competition has been slowly
but surely coming in with the very rapid
development of other alternative trans-
port systems, namely, road transport
and air transport. The travelling public
seriously consider, among other factors,
speed, and with the development of
road transport in the form of long-dis-
tance buses and inter-state goods traffic
by the road transport systems, the rail-
ways have got to face a serious competi-
tion. If the railways depend for earnings
only on increase in freight charge and

railway fare, the anticipated revenue
may not be available.
1 suggest that considcring these as-

pects of the matter, the administration
tightens up the machinery of checking
unauthorised travelling and movement
of goods. I am sure if really serious
and sustained efforts are made in this
regard, there would be quite conudu
able earnings to combat the increase in
the working expenses.

The drive for economy should not be
at the cost of public utility, because
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apart from their commercial character,
the railways represent a very important
and essential public utility service.
Therefore, closure of the so-called un-
cconomic lines with the expectation of
curtailing expenditure is not at all advi-
sable. In my constituency, in the Malda-
Singabad section of the NFR, such &
decision in regard to closure will very
bodly affect the travelling public, This
stretch of the railway line covering a
distance of about 30 km, is a portion
of the erstwhile Malda-Godagarighat
scction (now in East Pakistan), A run
of just 30 km. may not be economic
but considerations other than economic
should sometimes be the determining
factor. Apart from giving redress to the
members of the public and small traders,
continuance of this section is of para-
mount importance from the point of
view of the defence of our border with
Pakistan.

MR. DEPUTY-SPEAKER : The hon.
Member may resume her speech afier
the lunch recess.

13 HRs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
RAILWAY  BUDGET—GENERAL
DISCUSSION—contd.

S gFR W wPAW  (IAA) ¢
JAEAH WZIRG, W AT AT SAIEAT
AET § FET oy o fawe f1 @
afea & afl gar

JUTSAH WEET  HT R HETTATE |

ot gTW W wOAW : TT AGE A
w1g faa qi fawe &= 927 391 @
a7 dF AHL KA Z1 qF w AT
sfa & ? o gr T ag 9 Ayaw @
e <Tq O7 qEE 97 ATIITE HIEL AT
gyfeafy oo sqaear 7 a ArfF ag
THATAT FA & AW & FO0O FAG
mRIgmT
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MR. DEPUTY-SPEAKER : This
matter has been raised several times.

SHRIMATI UMA ROY: In case of
emergency, if there is necessity of mov-
ing men and materials to the border,
this small line to which 1 have referred
may prove as much important as a small
needle in the fabrication of a huge tent.

The district of West Dinajpur in West
Bengal is not directly connected with the
rest of the country by railways. After
partition of the country, the facilities of
dircct rail link between Calcutta and
West Dinajpur were lost. The district
has got a very vast border, perhaps the
longest in the State, with Pakistan, While
we do not have facilities to move our
men and defence materials in case of
emergency, Pakistan, which inherited the
railways existing since before the parti-
tion, has got the strategic advantage of
the railways, running along almost the
entire Pakistan border with the district
of West Dinajpur. The district has
assumed special importance as ome of
the few surplus rice producing districts
of West Bengal. There are more than
20 large rice mills producing huge quan-
tities of rice which cannot be economi-
cally transported by the road transport

system.

A survey was undertaken a few years
ago and it was proved that the construc-
tion of a railway line connecting Hili
and Balurghat of West Dinajpur District
with old Malda Railway Station would
be remunerative,

From the point of view of strategic
considerations and also from the point
of view of aiding local trade, the con-
struction of the railway line connecting
Hili with either Eklakkhi or Old Malda
Railway Station of the Northeast Fron-
tier Railway is thus considered indis-
pensable and it would not be an uneco-
nomic vehture as the ling will certainly
prove to be remunerative. If not for
anything else, at least for possible de-
fence needs, the matter should be given
a priority consideration.

1t cannot be gainsaid that the railways
are suffering from huge losses due to
pilferage of railway properties and also
of railway rolling stock. It would be
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seen from the budget that in Place of
Rs. 10,60,62,000 actual during the
financial year 1966-67 and the revised
estimate of Rs. 12,36,71,000 during the
fimancial year 1967-68, a demand for an
amount of Rs. 12,75,23,000 has been
made in the present budget for security
organisation. Thus, it is seen that the
railways propose to increase expenditure
for security organisation by more than
Rs. 2 crores in the course of two finan-
cial years. It would be rcasonable to
expect that the taxpayer gets his return
from the extra expenditure. If, in spite
of excess cxpenditure to the tunc of
Rs, 24 crorzs, it is seen that the railways
continue to suffer loss on account of
pilferage and theft of railway properties
and rolling stock. such expenditure can-
not be supported.

Fwould conclude by pointing out the
serious inequitous trcatment meted out
to the travelling public in certain sections
of the railways. For example, in certain
sections of the N.F.R. and E.R., ameni-
ties provided to the passengers are
deplorable, in sharp contrast to those
provided in other sections of other rail-
way zones. Arrangements for sanitation
are primitive and are not properly look-
ed after. In composite corridor system
of upper class accommodation, cven
attendants are not provided, and this
causes not only inconvenience to the
passengers, but sometimes leads to theft
of electric bulbs and wires from the run-
ning trains. 1 would like to point out
that when the burden of paying fares is
cqual on the entire travelling public in
the country, convenicnces and amenities
also should be equally shared, 1 would
stress that this principle should apply to
all classes of the travelling public.

The BandekKatwa section of the
Eastern Railway should be immediately
brought under the Railway Electrifica-
tion Project. The lines in tHis section
should be doubled. Before electrifica-
tion there should be some temporary
measure for reducing the running time.
Diesel locomotives may be used for this
purpose.

Sir, 1 think that the top heavy railway
administration must be reformed, There-
fore, the Railway Board must be replac-
ed by a Committece consisting of the
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the railways
with the Railway Minister as the Chair-
man,

SHRI §. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, the budget that has
been presented by the Railway Minister
is a serious challenge to planning and
also to the concept of public sector un-
dertakings. We thought that the Rail-
way Minister, looking at the present
cconomic conditions of the people, will
not tax the poor people to the extent of
Rs, 27 crores. But we find that the
Finance Minister has decided to tax our
poor people right from chocolate to
beedi and biscuits and also the Railway
Minister has decided to tax these com-
mon men, which 1 would call a direct
tax, to the tune of Rs. 27 crores,

I feel there is a conspiracy between
these two Ministers to exploit our poor
people. One of the characteristics of this
public sector undertaking would be this:
if suffering is felt by the poor people,
if there is a tear in the eye of the poor
people travelling in the trains, the agony
must be felt by the Railway Minister
here, but, on the contrary, when there is
suffering and when there are tears, all
the pleasures are with the Railway
Minister. That is a most lamentable as-
pect of the railway budget,

In the railway budget the Railway
Minister has said that he is trying to
muke Rs. 8 crores which represents an
increase in the third class passenger
ratcs.  But it is not Rs. 8 crores; to me,
it would be about Rs. 15 crores, if we
include the increase in the rate of 111
class slecping accommodation and also a
portion of money that the railways will
get from the increasc in goods traffic,
because the poor, low-income group
pecople also book their goods, it will be
found that poor and middle class people
are taxed to the extent of about Rs, 15
crores. And an increase in these rates
which I call a direct tax, will be paid by
about 230 millions of people who use
these trains for travel and other pur-
poses.

If you analyse the freight structure,
Sir, you will find in 1964-65, Rs, 175.79
crores, in 1965-66, Rs. 192,66, in 1966-
67, Rs. 203.28 crores were paid by the
third-class passengers. On the other
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hand, you will find that only betweem
Rs. 25 to Rs. 27 crores were paid by
all the upper-class passengers during
these years, About 90 per cent of this
huge freight is being paid by the millions
of poor people, whereas the correspond-
ing bencfit has not been given to them.
It is a disappointing feature to find that
in the budget speech of the Minister, no
mention has been made about the ame-
nities given to the third-class passengers
travelling short distances. Last time,
the hon. Minister would remember that
I asked him that he should travel in the
third class to understand the suffering
and agony of the third-class passengers.
But he has not travelled in the third
class.

SHRI SONAVANE (Pandharpur) :
He has travelled several times.

SHR1 S. KUNDU: The Prime
Minister of Sweden travels in a bus
sometimes. and he also travels in the
second class. But the Railway Minister,
cspecially when the railways are nurtur-
ed by about 300 millions of our humble
und poor people, has not cared to travel
within the last one year in the third
class, to know the agony and suffering
of the poor passengers.

SHRI C. M, POONACHA : 1 am
sorry. you do not know the correct facts,

SHRI S. KUNDU : That is my im-
pression. You have not mentioned any-
thing about it in your speech, Now, the
Railway Ministry has given statistics and
has pointed out that our railway fares
are the lowest in the world. This is a
misleading statement. Tt depends upon
the capucity of the people to pay. The
per capita income in India is the lowest
in the world. During the last two years,
it has decreased instcad of increasing.
In 1964-65 it was Rs. 317.0 and now it
is Rs. 298.3. With this shocking reve-
lation. how can the Railway Board say
that the Indian Railway gives the chea-
pest service ? This is misleading and
the minister is liable to answer the
House for having misled it.

In para 22 of his speech, the minister
SIVE 1

“...I shall continuc to press the
Railway Administration to achieve
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further economies in all directions.
The ban on the recruitment of staff to
administrative offices will centinue
and recruitment of additional staff
will he permitted only to the extent
absolutely necessary.”

This statement is self defeated when be
comes to para 23 where he says :

“,...the setting up of a Marketing
and Sales organisation in each
railway in recent months, will' I am
hoping. turn out to be fruitful.”

If the setting up of this organisation was
so desirable, it could have been set up
by employing the surplus staff in other
departments, It is too late in the day
10 sct up a markets research organisation.
Due to your laxity in financial control
and burcaucratic approach, you have
lost the goods traffic to road transport.
Six States have decided to permit 1,000
trucks to ply on a reciprocal basis bet-
ween them.  You are bound to lose 25
per cent of your high-rated goods traffic
by 1970-71. 1 am happy that truck
transport has advanced, because at least
it will wake up the railway officers from
the'r deep slumber and force to change
their burcaucratic approach, If you want
1o develop the market, you have to go
to the poople with a spirit of service.
But the attitude of the railways is as if
they are doing some favour to the people
and not thut they want 1o earn money.
This attitude has to be changed.

The staff on the railways has increas-
ed and not decreased. The number of
low-paid e¢mployees per million train
kilometre has gone down from 3.422 in
1946-47 to 2,830 in 1965-66, But at
the same time, the number of gazetted
officers has gone up by about 300 per
cent. Mr. Poonacha knows that every
Railway Board member is assisted by
another  Additional Member, every
Cicneral Manager is assisted by a Senior
Deputy General Manager, whose func-
tions arc not defined and so on. Go to
the Northern Railway or the Southern
Railway and you will find a minimum
300 per cent increase in the officers. In
1947 the Madurai division had 20 offi-
cers. Now there are about 70 gazetted
officers. Therc are any number of en-
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‘gineers; one cannot count them. The
cost on the staff also has increased dis-
proportionately from Rs. 276 crores in
1964-65 to Rs. 338.43 crores in 1966
'67. Alarming rise in expenditure, pil-
ferage, loss and wastage of fuel—all
these things make the railways a com-
plete mess. Where has the cconomy
‘been observed? If economy was ob-
served, the minister would not have had
to come to this House taxing the people
‘to the tune of Rs. 27 crores.

The Railway Minister knows about
the position of stores. Some hon, Mem-
bers have already referred to it. Why
should there be, in the Indian Railways,
so much capital, to the tune of Rs. 140
crores, by way of stores, be locked up,
when nearly 95 per cent of the railway
products are made from indigenous ma-
terials ? Most of the required stores could
be had from anywhere in India at short
notice, at even one month’s notice. This
<apital, if it is discharged, could be
‘ploughed back into the present, a sort
-of, depressing economy. Also, enormous
amounts of scrap are lying idle in the
Tailway godowns, If they are sold in
the market they can earn lakhs of
rupees. But the Railway Minister has
not come forward to do that, he has only
«<ome forward with proposals to tax the
people and get money out of them. This,
te my mind, is a shocking thing.

There is the question of corruption.
Many hon, Members have pointed out
that in the Railways it is full of corrup-
tion, rather it is a den of corruption.
Some bave referred to the workers, 1
do not say that the workers at the bottom
are free and only the topmost officers
are corrupt. But wherever there has been
<orruption, one officer has tried to shield
the other. If a poor worker is corrupt
you should catch him and punish him
also. You should also catch and punish
those who shield him. You should start
from the top and not from the bottom.
There was a Corruption Inquiry Com-
‘mittee. It has made a lot of recom-
mendations which the Railway Adminis-
tration has not accepted. It would be
a revelation if 1 read what this Corrup-
tion Inquiry Committee of 1953-55 has
said on page 22 of its report. It is very
interesting, It says:
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“At an important station we asked
a railway employee, who gave his evi-
dence before us, as to what would be
the extra income of the Station
Superintendent. His reply was : ‘not
less than Rs, 5,000 per month’, This
I am telling you from my personal
experience. The Station Superintend-
ent has no motor car, but now, if he
wants cars at the station, he can get
them in the twinkling of an eye.”
This corruption is there from top to
bottom, 1In his speech the Minister has
not said how many corrupt officers he
has been able to book. This Committec
had given some sort of a suggestion to
bring in some legal reform. They want-
ed to sze that the provisions of the Anti-
Corruption Act was brought within the
ambit of the Railways Act. They wanted
that Section 137 of the Railway Act
should be amended so as to include
railway officers as “public servant® so
that they come under the offence given
in the Anti-Corruption Act. That has
not been done. It had also 1 recom-
mended that you set up one administra-
tive tribunal with somebody from out-
side, a retired High Court Judge or
somebody, to look into the grievances
of the cmployees, of complaints and
cases of corruption. What happens is
if one officer indulges in corruption an-
other officer shields him and it is always
secen that the appeals preferred by the
poor people concerned are kept pending
for years and years together. There-
fore, you should accept the suggestion
of the Committee, You should appoint
a retired High Court Judge or some-
officer and ask him to hear only appeals
in regard to service, complaint and cor-
ruption cases. This will at least give a
feeling among the neglected section of
the workers that their cases are being
heard. Now, as I said, such cases are
pending for years and years together.
But it came to the Railway Minister in
most cases it says they have been heard
and dismissed. This is indeed a very
shocking cxperience for the low paid
employees. If these poor workers, these
low-paid employees of the Railways who
constitute 90 per cent of the railway
employees, feel that their grievances arc
not being heard, their cases are being
neglected, there will not be any coope-



1717  Railway Budget—

rative endeavour on their part to make
a proper public sector. This is a type
of public sector which is spread through-
out India. This is the line of commu-
nication which brings people of different
communities together. I would, there-
fore, request Shri Poonacha to make this
public undertaking a model one, a sym-
bol, where the workers participate in its
operations with great passion and a
national feeling. Now there is no sense
of participation among the workers.
They feel that they are just small cogs
in the wheel of the bureaucracy which
is running the railway administration.
Why should there be gazetted officers in
the raiways ? It is a legacy of the im-
perial order which should have been
wiped out the moment the British left.
Why should they have this in-built sccu-
rity, this comfort, the luxury of the
saloon and the old imperial mental out-
look, which has not changed at all?
Why could you not abolish completely
the different grades ? Between the hum-
blest and lowest on the one end and the
highest at the other end why could you
not have only, say, lowest pay at Rs. 200
to 250 and ending with Rs. 1,500 for the
highest paid ? Also, they should not
much have different type of living ac-
commodation. Today, some officers live
in 3 acres of land and houses and travel
in a 16-wheel saloon car while a gang-
man—60 per_cent of your employees in
the railways about 3 lakhs workers who
belong to two category—does not get
even a rain coat, a reasonable TA and
20 such families live in six quarters in
the worst conditions possible. Then,
how can you expect such a worker in
the railways to feel a sense of partici-
pation in the public sector undertaking ?

Only the other day, the Railway
Minister was lamenting that the people
are burning railway property, which is
a national property. I am shocked to
find that the railway property is being
burnt, But what has the railway admi-
nistration done to instil in the people
the feeling that the Railways belong to
the nation. the people? Did they ever
try to educate the workers and the
public at large that it is not the property
of the Railway Board or the Railway
Minister but it is the property of the

PHALGUNA 15, 1889 (SAKA)

Gen. Dis. 1718

nation ? No, nothing has been done im
this direction,

SHRI SONAVANE : When they on
that side instigate the people to bum

railway property, what can the Railway
Minister do ?

SHRI S. KUNDU : Now I come to
accidents, Somebody was jocularly re-
marking that once you purchase a ticket
and get into a train you cannot be sure
whether you will arrive safely at the
other station. According to the rail-
ways, the number of accidents was 6,373
in 1965-66 and 6,342 in 1966-67. Out
of these, accidents due to mechanical
defects were 3,463 in 1965-66 and 3,449
in 1966-67. What does it show? If
there is some human failure in a certain
level-crossing and as a result there is an
accident and some people get killed, one
can understand it. But I find that more
than 50 per cent of the accidents are
due to mechanical defects. Then, could
we not reasonably hold the engineering
staff, the Railway Board and the Rail-
way Minister responsible for their wil-
ful negligence because of which these
accidents have occurred? 1 hope the
Railway Minister will look into this. -

Here I want to refer to a report en-
titled Public Secior Undertakings by the
Administrative Reforms Commission.

" Though this Report has not touched on

the Railway Administration, since about
Rs, 3,256 crores are invested in this
venture of which yearly about Rs. 230
crores come from the pcople as passen-
ger fare, T would like to draw the at-
tention of the Minister to the preface
of this Report, where it is stated :

“Public undertakings have to work
on business principles and employees
therein must depend on merit, and
not on inbuilt security. At the same
time, the promotional prospects must
be such as to facilitata the lowest
employce to rise to the highest posi-
tion, if he has the requisite qualifica-
tions and ability.”

I hope Shri Poonacha will look into:
these few lines. Now the entire rallway
administration bas inbuilt security.

General Manager knows or thinks that
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he will retire as the Chairman of the
Railway Board and that nobody can re-
move him, Shri Poonacha may go away
but the General Manager is bound to be.
come the Chairman of the Railway
Board. If necessary, be will see to it
that Shri Poonacha is made to resign
so that he can reach his goal. This is
their concept of work which has no re-
levance to ability and quality. That has
to be changed. They must be made to
feel that the railways have to function
as a public utility and commercial orga-
nisation, and that they should respond
to the feelings and desires of the public.
Now, one has to be a Member of Parlia-
ment to get that costly smile from the
railway administration. But, if you are
an ordinary citizen, they will just ignore
you and your suggestions.

Here the Railway Minister has started
that he has taken steps to “nurse traffic”,
1 know that the traffic is not nursed but
coerced. But it is not the fault of Shri
Poonacha. It is a legacy of imperial
order of the British time which is con-
tinving and he is a sad victim of it
That mentality or psychology has to go.
Now Shri Poonacha is just like a poor
Headmaster. The pupils say that he is
a very good headmaster and the head-
master also feels that his pupils are very
good.

So, there is some sort of a mutual
understanding—rather 1 should say, a
mutual admiration society—between the
officers and the Railway Minister has
developed which should be broken. It
should be reconstituted on a pattern that
everybody feels that it is national pro-

. Therefore I would ask why Shri
Poonacha should not bring forward a
legislation whereby he will make it a
model public undertaking and where the
workers and users would be real partners
in this national undertaking. Why not
constitute a satutory board where the
workers’' representatives, the Ministers,
the representative of the users and the
officials, etc. will constitute the supreme
council which would decide all the
policy and the working of the railways ?
Can Shri Poonacha do it?  Shri
Poonacha cannot do it because there are
various inhibiting circumstances. First
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of all, the Congress Party, which says
it believes in democratic socialism, does
not practise it. That is the greatest hin-
drance which will come in the way of
Shri Poonacha.

I will bring to your notice the colossal
loss which the railway administration is
sustaining. According to the Audit Re-
port, 1966 (page 42)—I will just draw
Shri Poonacha’s attention to it—

“The total amount of losses adjust-

ed during the year was Rs. 244.12

lakhs which was the highest during

the last five years as shown be-
low :—"

In 1960-61 the amount of loss was Rs.
64 lakhs and in 1964-65 it was Rs. 2
crores and 44 lakhs,

Then, Rs. 160 crores worth of fuel is
consumed. There is a lot of theft and
pilferage in coal. They do not have a
fuel policy. 1 would request Shri
Poonacha to set up a national commis-
sion on fuel to decide how the process
of electrification and dieselisation should
take place, What will happen to the big
workshops which are now working on
engine driven by charcoal What will
happen to its employees ? Shri Poonacha
should think about this; otherwise, im-
mediately there will be artificial sur-
pluses which will precipitate a chaos

and they will start dismissing the
workers.
I will just say a word ahout the

workers and finish my speech. The Joint
Consultative machinery, which is sup-
posed to be a supreme body has just be-
come a chattering body. You go there,
take tea and come back. Nothing is denc
there, The Joint Consultative machinery
had decided to increase TA by 25 per
cent on 6th November, 1961, but so far
it has not been implemented. The Joint
Consultative machinery decided that 25
per cent of the Class IV employees will
be promoted to Class 1II in November
1966 but it has not been implemented.
This is a farce, We ask some of the
workers’ representatives to go there, to
bave nice chat with Shri Poonacha and
the young Minister, Shri Parimal Ghesh
who says, “Yes, it will be done”; but

it is mever done.

Kindly go and see the condition of
the workers, the gangmen. In what
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horrible condition they live! There is
no water, no electricity in their quarters.
20 families live in about 5 or 6 quarters.
Please go and see their condition. They
are 3 lakhs of your people. The guards,
who actually run the trains, have a pay
scale which is less than that of the
lower division clerks of your depart-
ment. Then, you have not considered
the ticket checking staff, who run the
trains, as running staff and you do not
give them the running allowance. The
same is the case with the train control-
ling staffl. They number about 2,400.
Their just demands are also neglected.
Shri Poonacha would kindly see all
these things.

Last time, Shri Poonacha would re-
member, 1 said that in the pame of
public undertaking this railway was
ploughing back every year lot of money
for developmental purposes. I said that
if our planning has to be sustained, re-
gional imbalance has to go. Therefore, I
demanded that a commission has 10 be
set up to study the diversification of re-
sources on account of the railways. I
come from the State of Orissa where,
I know, less amount of this money has
been spent on the development of rail-
way lines. Could I give you some
figures ? It will be interesting to know
that there are 13.9 miles for 1,000 sq.
miles of population and area whereas an
all-India average is 27.3 miles for 1,000
sq. miles of population and area. This,
1 should say, is a colossal neglect to the
people of the backward areas. I have
no grouse against the developed States.
I plead the case of Madras, Andhra,
Assam and Orissa where, 1 say, more
railway lines should go. In that connec-
tion, I must also thank Mr, Poonacha
who, last time, agreed to lay a railway
line from Cuttack to Paradeep Port. It
is not that it was a help to Orissa but
it was a help to the national economy as
a

MR. DEPUTY-SPEAKER : Now he
should conclude.

SHRI S, KUNDU : Just a minute.

to his notice one
¢ begn persistent
e from Bimlagarh

1 just want to bri
thing more. There
demand to have the
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to Talcher and I am sorry to find that
even for survey he has not allotted any
money. The survey made was very owt
dated. I request him to take it up. It
has nothing to do with Orissa. It is in
the national interest that this line be
laid. T would also request him to see
that in the mining areas of Koraput asd
Keonjhar, some railway links are ex-
tended which will increase the output of
the mineral ores. He should look into
that also.

MR. DEPUTY-SPEAKER : That is
all. He will look into every aspect of
it

SHRI §. KUNDU :
thing. . ..

Just another

MR. DEPUTY-SPEAKER :
more; you can talk to him later.

Ne

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
R. L. CHATURVEDI) : Mr. Deputy-
Speaker, Sir, we have had a very ia-
structive and useful debate since the
28th of last month and a good number
of hon. Members have given very useful
suggestions,

The first point that 1 would like to
deal with is on which almost all the
Members have spoken with one voice
about uneconomic railway lines. The
hon. Members, Mr, Lobo Prabhu, Mr.
Mayavan, Mr. K. N. Pandey, Shrimati
Jayaben Shah, Mr. George Fernandes
and Mr. Sonavane have desired that un-
economic lines, as proposed, should not
be dismantled. In this connection, I
would like to submit that the hon. Minis-
ter, Shri Poonacha, has made this point
abundantly clear that there is no hurry
on the part of the Railways to dismantle
these lines and that it is only a proposal,
a problem, how to run these lines which
are giving so much loss to the Railways.
The proper course which we have taken
is that we have wrilten to all the State
Chief Ministers in whose States these
lines lie asking for their opinion and
their advice. We have also suggested
that we will pay something for the deve-
lopment of roads. Now, we are await-
ing their opinion and I can assure the
House that we will not take any action
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in hurry and that we will give due con-
sideration to the wishes expressed by the
hon. Members here. We, certainly take
note of the fact that from all corners,
from every section, of the House there
seems to be a unanimity on this point
and we will give full consideration to
this view of the hon. Members.

Then there has been some criticism
about the Railway Board also..(Inter-
ruptions).

SHRI S. KANDAPPAN (Mettur) :
Let us dismantle it first.

SHRI R. L. CHATURVEDI: Mr.
Sonavane and some members went to
the extent of saying that it should be
scrapped. But Mr. Lobo Probhu has
gone one step further. He has suggested
interpolation of a secretariat between
the Minister and the technocrats of the
Railway Board. Sir, the present orga-
nisation was introduced by a special
legislation in 1905 and has stood the
test of time. The introduction of another
administrative layer would mean an ex-
tra expenditure and a more infructuous
work and expenditure. I do not think
that the suggestion made by such a
scnior Member and an experienced ad-
ministrator like Mr. Lobo Prabhu that
there should be another layer in between
the Minister and the Railway Board, is
practicable or feasible in any way...

AN HON. MEMBER : It should be
examined.

SHRI R. L. CHATURVEDI: The
hon. Member suggests that it should be
examined. But obviously this is a point
on which, I am sorry to say that I dis-
agree firmly with Mr. Lobo Prabhu.
This is not at all practicable.

Mr. Sonavane and other friends have
also. . (Interruptions).

SHRI S. M. BANERJEE (Kanpur) :
Mr. Sonavane is not present. His name
should not be mentioned.

SHRI R, L. CHATURVEDI : It was
mentioned because this is a new point.
It was only Mr. Lobo Prabhu whe
brought up this point and none else. ..
(Interruptions).

Then, Mr. Lobo Prabhu made certain
very good and constructive suggestions.
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We cannot deny that. One suggestion
that he made was that the Railway bod-
get should follow the General Budget.
In this connection I have to say that this
suggestion is not practicable as the Rail-
ways' cash requirements and capital ex-
penditure have to form part of the
General Budget and the net financial
results of the working of Railways affect
the general ways and means position of
Government. It is not possible to accept
this suggestion that the Railway Budget
should follow the General Budget.

Another suggestion that was made by
him was that the facility of PTOs and
passes given to the railway cmployees
should be withdrawn. I do not think
that this is a considered suggestion. It
is not possible to withdraw the facility
which we are already giving to our em-
ployees. To say that economy would
be effected or to suggest that economy
should be effected by withdrawing this.
facility to our employees is not correct.
.. (Interruptions).

Further, it has been said that the new
measures adopted by the Railways for
speeding up their services and mtroduc-
ing the container system have not been
effective, It is too premature to say
that these steps are_ineffective. Measures.
like container service, dieselised goods
and cxpress trains and marketing and
sales organisations were introduced only
recently and thev have yet to make their
impact.

Then he also referred to a newspaper
report, There was a mention by Mr.
Lobo Prabhu to a newspaper report that
the Chairman of the Railway Board had
installed an inter-communication system
at a cost of Rs. 2.50 lakhs. The actual
cost of the intercommunication system
was only about one-ninth of this figure,
that is, Rs. 29,000 only. The equip-
ment used is indigenous and no foreign-
exchange was involved in its purchase
or installation.

Shri Baswant from Maharashtra has
suggested the construction of the Diva-
Tarapore railway line. 1 may mention
that I had met the Chief Minister of
Bombay in January, and he hrd made
a request that the Railway Board should
examine the new alignmeat. So, I camns
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assure the hon. Member that we are
giving our fullest consideration to it and
that a decision will be taken soon. Al-
ready, the two alignments suggested by
the Maharashtra Government have been
examined, But now the latest suggestion
has come in regard to the alignment
linking the Central and Western rail-
ways. This will also be considered.

Shri Suraj Bhan had referred to the
Delhi-Karnal section and said that it
should be doubled. 1In this connection,
1 have to say that of the 123 k.m. long
section between Delhi and Kamal, only
3 k.m. between Delhi and Subzimandi is
already double-track; the remaining
single-line section betwecn Subzimandi
and Karnal has sufficient capacity to
handle the traffic obtaining at present.
The Delhi-Karnal-Ambala route is pre-
dominantly used for passenger traffic
and the freight traffic is passed on to the
Delhi-Saharanpur and  Delhi-Bhatinda
sections. The survey for doubling the
line between Subzimandi and Sonepat is
in progress. The works considered
necessary to further augment the capa-
city will be planned in future years.

There was a suggestion that there
should be a separate pay commission
for the railway employces. The railways
being a part of the Central Government,
it is not possible to set up a separate
pay commission for railwaymen only...

SHRI S. M. BANERJEE (Kanpur) :
Wage board.

SHRI R, L. CHATURVEDI :...in
view of the repercussions that it would
have on the Central Government em-
ployees. If and when a pay commission
is set up for the Central Government
employess as a whole, the case of the
railway employees also will receive due
consideration.

Shri K. N. Tiwary has made very
useful suggestions and we are thankful
to him, and I am sure that all the sug-
gestions by hon, Members including my
hon. friend Shri K. N, Tiwary will re-
ceive utmost consideration from us. His
first point was the restoration of the dis-
mantled line between Bagha and Chita-
unighat. In this connection, 1T have to

1889 (SAKA) General Discussion 1726

submit that this line cannot be easily
restored because there are obvious diffi-
culties about a bridge,

We quite appreciate the necessity of
a line and bridge also there. But the
course of the river is such that we do
not know the exact region through
which it will flow. As soon as this thing
is solved, we will certainly consider the
construction of the bridge (Interrup-
tions). This is not in our hands. Shri
Pande and Shri Tiwary both pressed
this point. We entirely agree with the
feelings and the genuineness of the de-
mand of the hon. Members. But the
course of the river is unpredictable, A
bridge is already here; some part of it
is washed away. This is beyond our
control. But I can assure the hon.
Member that whatever is possible would
be done. ..

AN HON. MEMBER At the earliest.

SHRI R. L. CHATURVEDI : That I
cannot say. I have to see.

AN HON. MEMBER : What about
the Dhanushkodi line ?

SHRI R. L. CHATURVEDI: As
regards theft and pilferaze. Shri Tiwary
mentioned that in Mogalsarai theft of
property worth a lakh of rupees takes
place every day and that it has become
4 criminal area. He has also given very
useful suggestions to meet this growing
menace of thefts, burglaries etc.

As regards the RPF, he has suggested
that better facilities should be given to
them, particularly the class IV personnel,
the Rakshaks. He has suggested better
warm clothing and better staff quarters
like barracks. Shri Tiwary is one of the
important members of the high power
Committee which is in the process of
finalising its report on the RPF. The
suggestions he has made here will
naturally be taken note of, but we cer-
tainly are awaiting the report of the
Shah Committee. Until then, we cannot

lake any important measure in that
direction.

I am glad the hon. Member has
appreciated our dog squad system

attached to the RPF. He has suggested
that a training centre for dog squads
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should be established at each zonal
headquarters or each zonal railway. This
is a compliment that the hon. Members
has paid to the usefulness of the squad.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : There should be a dog
in every office !

SHRI R. L, CHATURVEDI : That is
how the hon. Member views things.
Here the point made is whether the dog
squad is or is not working satisfactorily.
On this point, the hon. Member Shri
Tiwary has given an opinion that it is
doing very well, and suggested that
there should be a training centre in each
railway. We make a note of that. After
we receive the report of the Shantilal
Shah Committee, we will take the neces-
sary action,

Shri Tiwary also felt that there should
be discipline among the railway staff and
proper and good co-operation between
the railways or elsewhere is one of pub-
lic. 1 agree with him; the problem in
the railway or elsewhere is one of pub-
lic co-operation. Everybody knows that
there are thefts, ticketless travelling and
pilferage in the railways and everybody
is anxious to find some way to stop
these things. 1 quite appreciate his re-
ference to these problems. These are
national problems and the railways
could not stop these things unilaterally;
if it is expected of the railways to solve
these problems by their action only, it
is well nigh impossible.

SHRI SONAVANE: Thefts do
not take place in the presence of the
public. How can public co-operation

stop it ?

DR. MAHADEVA PRASAD (Maha-
rajganj) : What machinery have you
devised to get public co-operation in all
these fields ?

SHRI R. L. CHATURVEDI : These
are the problems which are posed.
Everybody should know what the rail-
ways can do. From our side, I can say
that any suggestion that you give will
be taken due note of and we shall do
whatever is possible. Tiwary referred to
this point and 1 am putting forward the
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point of view of the Railways so that
other Hon. Members who speak on the
Demands for grants can put forward
some useful suggestions for enlisting
public co-operation. It is absolutely in
a non-partisan spirit that I say that a
solution should be found. This is a
problem which all of us have to face.

15 HRs,

I am glad that Mr. Tiwary did not
agree with Mr. Lobo Prubhu about the
interpolation  of another cadre. Mr,
Tiwary also felt that the doctors should
be happy and should not feel inferior
to the enginecrs. I do not know how
he got this impression. 1f there is any
specific case or any specific suggestion,
he may kindly pass it on us and we
shall look into it. He wanted sheds to
be constructed at  Bagaha and Adapur

and a half station to be provided at
Bhitharwa. We shall consider these
points. 1 can assure the Hon, Mem-

ber that if possible 1 shall visit these
sections because it is a border area and
I shall myself see what can be done.

Mr. Mayavan is against the surcharge
levied on sleepers and he said that the
most affected persons by this will be
the southerners; he says: by virtue of
the capital of India being in the
northernmost part, people from the
south coming for interview will have to
pay Rs. 8 more in the case of Tamilians
and Rs. 12 more in the case of Kera-
lites. With due apology to the Hon.
Member, the way it has been put does
not look well. It is correct to point
out any difficulty or make any sugges-
tion; he can say that there should not
be any surcharge on sleeper coaches;
many Hon. Members have said so. But
he could have put it in a better way.

AN HON. MEMBER : What is your
answer to his suggestion ¥

SHRI R. L. CHATURVEDI : What-
ever has to be said will be said by the
Hon. Minister when he replies to the
debate.

Mr. Mayavan has also made a sugges-
tion for concessional railway fares to
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recognised drama and dance troupes. I
camnot say anything about this offhand.
If there is any particular thing, we
shall see that it is carefully examined. ..
(Interruptions.) If there are some
points that are not replied to during the
course of this debate, they will be repli-
ed to in due course of time. Mr.
Mayavan also referred to the change of
name of Dalmiapuram to Kallakudi and
said that the Railway Minister would
not pave the way for another agitation.
Some questions were also asked and I
have also replicd to them earlier. There
is a procedure in such cases. When a
suggestion for changing the namc of a
particular station is submitted, we pass
it on to the Home Ministry. It must be
from the State Government....(An
Hon. Member : Distriction administra-
tion to the State Administration). It is
the State Government and the Home
Ministry which should agree. We the
railways, on our part, generally try to
accommodate the wishes of the people
there, and the leaders, residing near-
about that arca. But the point is, it is
not so much in our hands as it is a
question to be decided between the
State Government and the Home Minis-
try. (Inmterruption) If that stand could
be understood. I hope the remark made
by the Hon. Member that it will pave
the way for another agitation would not
have been made. This is not a question
of the railways coming in between at
all. If it is the wish of the people in
that area, the State Government and the
Home Ministry naturally have to con-
sult—

SHRI S. KANDAPPAN (Mettur) :
That is a moot point. (Interruption).
The name of the place was Kallakudi.
Actually, a businessman went there and
started a cement plant there and then
gave his own name to that place. Now,
we want that old name to be resumed.
When the name Dalmiapuram was given
to that station, was it done with the
concurrence of the Home Ministry
here ?

SHRI R. L. CHATURVEDI :
point is.... (Inferruption).

SHRI S. KANDAPPAN : How did
you recognise it? (Interruption).
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MR. DEPUTY-SPEAKER : He has
made the suggestion.

SHRI R. L. CHATURVEDI : The
Hon. Member will kindly bear with me.

SHRI S. KANDAPPAN : This is a
moot point. We only want to keep the
old name. These people do not under-
stand this. The old name was Kallakudi.
The businessman went there and gave it
his own name. (Interruption),

MR. DEPUTY-SPEAKER : Order,

order.

SHRI R. L. CHATURVEDI : If only
the Hon. Member could hold his pati-
ence,—

SHRI S, KANDAPPAN : How did
you make it Dalmiapuram, in your re-
cord ?

SHRI R. L. CHATURVEDI : I quite
understand and appreciate the feclings
of the Hon. Member in the matter of
that station being now called Dalmia-
puram, What I beg to submit is only
this. It has got to be appreciated. I
humbly beg to submit that for the
change of name, there is a set proce-
dure. After all, the State Government
is there and for any change of name,
it is not only the railways that can agree
and get it done.

SHRI C. CHITTYBABU (Chingle-
put) : Have you not received the re-
quest from the State Government?
(Interruption).

SHRI RANDHIR SINGH (Rohtak):
The hon. Minister making his maiden
speech.

ot gOW 7T YA : FAT TET AL
wed T forma foramar wraw g7 AwaT 7
ITFT AOTAT  FTEH T TT WA EAT
arfem

MR. DEPUTY-SPEAKER: As g
Minister, it is his maiden performance.
He was a Member of the House former-
Iy, T know.

st o fao agmm (fa=mage)
gAFT a9 § a7 wear g fr faawy
formr aff amdm, qgar AE A,
ag ferawe #ar avdar ?
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SHRI P. VENKATASUBBAIAH
(Nandyal) : I take very strong objec-
tion to the remark passed by the hon.
Member. (Interruption).

SHRI RANDHIR SINGH : How do
you allow this, Sir ?

MR. DEPUTY-SPEAKER : The re-
mark was a threat of agitation.

SHRI S. XAVIER
There is a reason for it.
was Kallakudi.

SHRI S. KANDAPPAN : He express-
ed his apprehension; it is not a threat.

SHRI S. XAVIER : He was right in
expressing that apprehension. The origi-
nal name of the station was Kallakudi.
But after the Dalmia cement factory
was established there, the station was
named after him as Dalmiapuram.

MR. DEPUTY-SPEAKER :  Shri
Kandappan has just now explained the
history of the change. It is already on
record.

SHRI S. XAVIER : When the origi-
nal name was Kallakudi, for changing
it to Dalmiapuram, there was an agita-
tion by the people. That is what the
hon. Member says; that there should
not be any more room for any agita-
tion.

SHRI C. CHITTYBABU : For the
change in name to Dalmiapuram, there
was an agitation.

MR. DEPUTY-SPEAKER: Mr.
Kandappan has given the history of the
change and he is considering it.

SHRI S. KUNDU : My friends know
that Shakespeare said, what is there in
a name? The only question is, the
name should not be that of a capitalist.
The Minister should consider it
(Interruptions) .

SHRI S. M. BANERJEE: In the
matter of giving names to railway sta-
tions, whether it is Dalmianagar or Dal-
miapuram, they start a particular fac-
tory and name that place according to
their own choice. Is this going to be
the policy of the Railway Ministry to
name the stations? Dalmia is not a
national leader. Let him explain that.

(Tirunelveli) :
Formerly it
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MR. DEPUTY-SPEAKER: Mr.
Kandappan has explained the history of
the change and the Minister is consider-
ing the matter. It should rest there.

SHRI R. L. CHATURVEDI: Mr.
Biswas and Mr. Daschowdhury men-
tioned about the circular railway in Cal-
cutta. In this connection, I have to
mention that a survey has been under-
taken for two lines—one from Dum
Dum to Princep Ghat and another from
Dum Dum to Ballygunj through the
salt lake area. This survey is yet to be
completed. A preliminary survey re-
port has come. The final report is yet
to come.

SHRI S. KUNDU : Yesterday this
point was mentioned when Mr. Ghosh
was not here. It was said that Mr.
Ghosh announced in Calcutta that this
circular railway will definitely be built
in Calcutta. Now that Mr. Ghosh is
present here, let him say that once the
survey report is received, the circular
railway is going to come up there. (In-
terruptions).

MR. DEPUTY-SPEAKER: Mr.
Poonacha will cover all the remaining
points when he replies. The Deputy
Minister may conclude now.

SHRI R. L. CHATURVEDI : 1 am
concluding, Sir, Shri N. N, Patel had
desired the stoppage of the Gujarat Ex-
press at Bilimoria and Navsari stations.
In this connection, I may inform the
House that the No. 12 Up Gujarat Ex-
press is being provided stoppages at
these stations in the time-table to come
into force from 1-4-68. I may add that
the Hon. Member from Bulsar has
pointed out certain grievances and has
made some suggestions. I may assure
him that the points made by him will
receive our greatest attention. He had
also made some request to me earlier
and I will look into that also.

MR. DEPUTY-SPEAKER: The
Hon. Deputy Minister must try to con-
clude now.

SHRI R. L. CHATURVEDI: Sir,
[ will take only two more minutes.
Shrimati Sangam Laxmi Bai....

MR. DEPUTY-SPEAKER : For sav-
ing the time of the House I would
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suggest that, individual suggestions
apart, only general policy matters, finan-
cial implications and labour matters
may be dealt with. If the hon. Deputy
Minister is going to reply to every sug-
gestion made by hon. Members, I am
afraid, I have no time.

SHRI R. L. CHATURVEDI : In the
end, Sir, I conclude by saying that the
suggestions made by hon. Members
from every section of the House, will
receive my utmost consideration. T will
o a step further and say that if any
hon. Member thinks that I personally
have to go to a particular side or see
some important thing 1 can assure him
that 1 will certainly try my best to
accommodate him.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : If there
are any question hon. Members may
address them to Shri Poonacha when he
replies in the end.

SHRI S. M. BANERIJEE : Sir, the
point raised was about introduction of
automation in the Railways. Is Shri
Poonacha going to reply to that, because
the hon. Deputy Minister has replied to
all the points ?

MR. DEPUTY-SPEAKER : If he
fails to reply then you can raise it.
=t TWo o fremedf (F0e @) -
Jqener wEred, ifeaa IwEw qfew=
FH4 T g7 TS A K AWT A
g I Wmamwgadfr
WA AT WgRT AW W E | q*®
WE A% F Faw oF frgrav gv &
aFT afuFr g W 1 @AW 7
o foedrdt & arg sgar =@ g
fy @3 44 aRiey We A #Y few
ATEET ATEH F[ FH FF & | 7 arE
# wwire afx wer 7@ g€ a1 YR
F) oY AT Y fewT Tt §
adt foud aa4Y aw § 4% uF

AT F wAr ¥ 98T a1 fF qeened
qifsears & fergeam & feaw diw
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MG 7T § 7 IFA THR W
fear ot wgy & v ot S arfreems
7 A g ad) m § ) dfww €
Y ¥ qEAS F AV A GAT Y
wE oy e wrw qer fF fez iR de
aifee & g7 fggeam & oF,
317 79 7Y afew < gonT daE e
F1 T § | 79 I8 qOT M v a8 48
Fremd i frmr o & o= fovaa @9
Fitg fafan & 41 39%  w@a § 48
FemaT T 5 aFdET @ g divw
fafa § R ag s« ot & fafaw &
forrr arfaegry & Avg avaey € A fs
qrfsFeaTe #Y €A aF AT )
15.19 Hrs.

[SHRI G. S. DHILLON in the Chair |

FATAY g7 @ A fRw g
g1 g T 39 wat wgRw #1 awna
T IAFT 49T §V Tl § g T AT
Fr faq aez Ao & AT W W9
715 g a0% & e & g Fgam
oz 4§ & a8 97 419 §7 & | TW FIT
fAas qTdT IF 97 G T E 9@ T
IO & AT IfAT AL AMAE | T
Faq # ag g famrn Ay & a
TqH 97 qE TAG ATE T TATT HT |
7g 91 @ FEE § TH AL T9q
zaw fad A7 A RN A€W
g1

Wt SIS ® ATH § ITL 7T HAATLY
§9 ¥ Gu A WA AV F A
¥ 3% 97 B aW FAT ATEY A
I wewTe 7 faan fr Al F amdia
T wEM | 7 aafE 5@ ofwarie &
OF WA wEET § | gEA dE aF At
¢ afer ot N1 37 aoEIc g oR-
B2, 9 aF WI WET F N AL A
§ o wiag €1 | T A%
T qgT Wy § afk Ny aw
HR AN AT & A IAF 9
grar g av fo@d a7 dre TFe
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[sft Tvo w0 faremei]
F W § 4 IFT AW TEA § AR
T AT AT & G et g B
FamaT @ g fF wa e ¥ 9@t
8 FTO0 § | Ux ot a8 fw o TEE
ifpF a1 ag e & Avg wmIaE
& Tar A gaa ag fr o sfafrgfea
wFef=aY aga s &g v w99
WE Adr a8 W § fw agq FfeT
F F1 I<F SIKAE 21 147 & @1 IR
aifed a1 & sefeew & ford o
ET AT | Afew T o adr
fear | s QgE F A FEADE
FEAT G AT IR =rfad g7 fF 98 we
FIF7 F@, AfFT IgH T TR
#X SART qFAr AR § | A A
oF qar g & faad ga-wfar aefy ot
21T § 9% 9ga ¥ § | Af%q 39 A@
& IAFT AT9EHT FAEI QO AL W
AT A g 44N, gAwT gdwm &
W AT AT AT FAGT 9T A7
¥l w1 A1 AT F faq gafeaq
W @A 1 7Y wrdar § v g S
Arfa & g ae feomn agrad #1 sg®
IE 92A & | HTL IAFY ZT AlfT AT
78! @Y TAR 9T T BIAST AEF FO
HAt g w Aifgd fF R Te-
fafrgwe & N firmi @ foee oo
& WeT grar €, I o gX & | ol
goamr T R O g ® a7
T qEw ifew smEE @ g #
AT e § 6 G i ¢ 7 R
WE S AT T R A a
s fear & 7 war oy AW A€
g fs o @ 1% sl AT WA
I 70 ¥ fod WF FEa & 9w
T & &t i dur el gu sew &
g famar, dK 99 w1 awE
B¥H T § A TR IEW We [
Igw g g faear @ 1 FE g%
a1 wg faar e & fs v smar AdF
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¢ Tafs e aer w@ar @ SR
*1 fewdw AT qRAT ] | AT =R HaATAY
F =9 %1 ATy frar i zat <t o ?
FAT TF ST AR q9T 3% & AT
O TR9HRC 99T 3 A & g7 A«
& T8 g | wifgd a1 ag o fF ot
ygfaar @ g/ IHaT # R @,
a1 g3 fran s, afew qax @E
At v ¥ faege am A e

wham ag § fs s mavft anfe &
TEd a8 W9 &Y HWEEn § wifs s
#F faF o #1 " g 91 I
a1 F I F fag 1 F g e §
fo @z w4 o #r aww wrzad @ m ?
9T IS F OF "ol § Um Teq "l
& UF 9l § | | IR A T
frar fF AN & qra ST I a6
IRT F1 AW L 7 ET #15 wqTg gy
gam 1 zafed s faw & dx @
Ird U aar fawmm € fe i9a e
ifeF ¥ wrE WY afz ad &1 awdl
HATYHT FTAT ZHY TFTF F1 72T | @fad
ATIv £ fF oa =w ArT iy afed
T AAC AT FF (AT Ty
gt § JFT g Al |

it FTUT FY a1 agT FEr A
Fgr @ fe FTwm A IEEr g¥
FIF 1 w9y fa7 91 @ E 1 @ ey
a1 foer 9OF A @A WA §
fr P w9 WA wE oWERw
o fod sgw FW § | AEA AW 7
fafodm fawmr  Sia srw fear @
foad fragaed & f5 T e &Y
s efafrgwa & ot read gt
2 Iod AF Y GO AR TR
T o dafae fe s AR
I+ a9 oF fafase snfrac &, fae
afeede fafasw snfpac &, 99%
ae ofergfer ifax fafede &,
fae sweew afea fafode
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TF O F 4= AE ¢ | T A E
T AT ¥ AT | T oW
HAFT FT A9AT 21 &1 98 FNT FHHT
TE F A | T AR § W
AT AERY AT IWa &1 9y €
U FX &1 a1 fafosa 1 +m 0w
T ot & fqewr  emEr Wg Sy
¥9a 91T F 9ERd €1 | K a8 e
g 5 oo quw g a1 fafoew 7 i
FH § o F799 & faemw it Afgw
: 9% 98 1% s\ e FEw
fFar o fomer @9 &% A9 A
YA AT 98 WS Fa2 Y G
wHET  F faee a9 o =@ STt
FLAH | T FJACH HAAT AT T4
aIT 91 € f o4t awg @ fafosa
W A WY IEar 99 SEa
@ 3w ifew & fad § oet weRy
q Fg wEA g fF S W 29 s
foi § az mata Y & | 39 3@ A
gR | SR W AT @ afaw Z
AAFET FEEHA HT AT XY § IIG FH
FE Ao 9 AF AT IHFT agT AT
AR A F7 ) W@l q® AT AT
AT € AT YOTT FT ATHAT &, Tg 9740
HANE WF #t | GfFT o 98
FreAd W W9 4 HTT AT AEY
A9AT AET | AOFT T & F oaAw
60 &t 7 fae Jmam &few s7F F
fray # 5 A dwdw 5w "
a1 u FEeEE w FS @ A
AT A9 qF FAH §<A G G | g
I8 ardr ¢ afx sy s ee e
# fradt Fom 9wy & @ §9 T
o Fiford frmd it #1 sad fawam
g, 9% mHmgamg fF e
FHA WA @1 @ A W oy 7
qEX ATE | A FeeelY & www oA H
9 & &7 7 7hHT F7 qwg 77 10
2\ TEEWT FY A qg 7 A AT
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g & v g oW wod G @
TATE EHAT | Zafad 1T THT TG HT
f AT AT S A 9 T & oredr
fafee @9 9x qfw aF @ TR
ARG W gF ) a9 @
AT &R g IAw fed W s maer
¢ fF fmero o=y & wredr Y omd
et g A ava gt 1 T frew
qF wmod  FgAr 9gan g v g A
¥ w1 f Td F 90 age O &
faewis aga & | =9 fawfes & AvE-
T &7 AW oy fF agi W
AT w9 G #1 ST T & ) wE
@ & FHwT F ot S aga v &
7 S &1 A% & WAEE e N 8
77 77 & fF a0 fro Tho H AT WY W
i Afenfed €19 & foe s e
frar @ zafed f5 9g 9 =9 o)
T TTW FY TET FT | g T W Tl
gt & wgi @ Wi @ fod e 2 E 0
gAY arfaw F A e o
a7 3dag gt & | s ag W fear
w1d fo gad s sieper 909 FEfCAt
%1 17 g1 #, a1 48 19 4 q9W H
AGT ST | A oY Q9T YT & A1 SEH
FAT A A TR F amafaat o
e T € | g 0F w=ww 9@ 10
ZOTC THFT AT 5 I BT AEHT
F W I AW ET § AR AR
A FH AT @I E | TH A FH EEHT ar
T&T AT A0EE | A9 qqET T
SET X 399 A o g § | Afew
TH WX YT e 7Y &9 | ag ¥
I9 a9 q% &1 G| & THAT I« AH
A7 TG ArE #1 gATA AEY w4t |
At wgRy § TEd f9F §7% A
R § ®itw I qwWd 9 At qg
o A9 & | I FET A G
FTA A fgra 379 7 T 1 WS
N wg7 ¥ A S wgT q@ A6
< |
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[ﬁﬂoﬂom]

WY ¢ N 0w i Fda & R
F AT AUHT G F AHA FAT
g § | vefafrefes w=v aAmar @
WE A AT IAH TV F g
wEfrorim A T FS -
Fvw g @ AR g 9 ¥ 3®
iR AE T T8 AT | T T AR
F1 g FAfdwaeam & fod qar orar €
ar gud g Wl dmdE | W
W g1 el # oF orrg T A AR
T T fF s 3T 0 s 3T @
H S #7157 979 & F87 80 qfaww
#e &7 ¥ S grar 91 Hi% 20 Niawa
¥T U § g1 a1 | aga A FE o E
el W N 7 OEY @Rl 2 Afee
A A F g o & 20 oEE
FERFEATE AT go THET AT U
¥ g ¢ safs g 9@ F gew
g ¢ fF 80 T@eE AT AT & g
% @R 20 W FTUE FT ¥
U e & fau g 91 & 9k fau g
faegw e & | Ao =F f5 A
AT Y T FT CF & TEESIA &
T, I0F AIE FAFS FAT & | T@T AT
9 9 qedT § a8 9 g § 1 WS
I TET T 96T TE F@T & HIT
€Y 3% O W aE ¥ wWi F fA
AT A |

IR Y AT ATET WG FAT I @
TJEHT UF A& FIOT Jg FATT T §
fir wgrE <fF a7 7 € T A WL
war 3 9% o & famd w=t aga
g T ¢ AfeE am ag WY 39 fE
wefafrgfer  vamdfew W aga @@

T IR T F qA FgO 9w §
fr amy cefafegfen cvadeee
acs A e @ w1 & o e A R
R & 1 ame fed qiw & e gar
FT3E ST g I ITR ATE & 1w )
fetoF am T & | o FewT A
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foredz o at gt avg & &7 am <@
2 A et Y A geneE adr
T ENE T g et F AR
S ¥ 3T UF T HAAT g 4T |
AfFT o a9 3 fF ow diftee
fedr s d997 &, fee feedt s
Ao 8, fox wfede smem ST
2 917 7@ a7 § wfeas ¥ 9 Fa
# 9% gt & A & 1 uw s uw
AFAT  qTAT § a1 99 9T faaer @
Foa1 & I @S § O 19 BiE ATEHAT
T FFS § | T B ynefaat #1 aw
I F fAo dgve 4 & A snfes
Fr A fam feAwfafa agma
FH A1 ® & | wafmae e Ot
F ova7 ggi 97 oY Sg=) FIr wwA
72 9REH @El 4f AfF cRAE &
ATH 9% IFFT WL TG AT | FE A
8% ATy # T m & o o T
& & w7 awg a7 7€) 2 A= &, S
FT THAE g7 § AfwA ST aF I
qreEH T W AE T A F @ aE
g afew =y i | snfpat sl A F
AT w3 fAU T 1 ag A e ey
FY AT & 48 J=S F19 74T & | F AT
g fF s zaw wuw A E o afew
AT A1 F A9 ATH TG FET EA |
e FHAE § arfead a1 o
Foqa # A oAt gE & wrd ol
s F7 nefafaegu cas a=T g g
g #E ofr FEETh anfewd w1 B
#7 nefafrw & au @ ¢ faama
I I AEfRAl & a1 W= FEAEr
F 9t fF snfeed & a9 faer T 99
FEATY ¥ wRT wgEE g &, Ay
o T =TE & a8 FICHT A0 WG
usfafredv & g8 a@ & 37§
T a3 # oY 19w F@ FET AR )

¥q & TN F a1 F §5 wEAT
AMEAT E | FATE AT & AT FHI
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& offaw 9T w5 @Y § afew
W oF N S #T A AT
foear & 1 =Y gt & ww W F AT
FHATY § Iee o 9w iAW 7 0% &
w9 q¥r qfvwer ¥ o Fromr & 1 F
FgA ATEAT § fF Fmw i e ao
A & ST FAETY § I fAw e
F v g9 Tfed | I I @
gt fear sar & &t 9w § fagom 4
W d71 g6 W s fAwrer &
AEAT 477 gy & &1 ey W & &
fr st SAErd & ol aed &
FIH LY FTATE | AT T o srfemes
FI TAEATZ AT A IA AH, I
T G I A, AT IAHT WY
FE T4 A HEEEFAT TA G AT
2 f5 o fa=er ey & st o
TG 2, 3% oA AWIGT §  TEAw
]

T F AT AT AR 7 AL Afew
M@l A AR T FqAA AGT E |
qg HIT ANEIC FH FET EAT &
AfET 27 B WA F ag IR GEY
2 & T § ot uw sy faw T I
T FT IART fRT qaw fovar smar 3
19 Hofaey S arq qoa § 1 ey
@z wofar § ar faadt wEde
®H § ITY a7 A9 Fgd § FF dG7 AT
1 TFAHE FL AT FET THC FT
TE AEEAT A E TEE I @E AN
# Y @ g & 1B W@ aw Wi
FH FAOT & I9FT 0F f&T & fAU ger
fear stmar & o< A A fow aen foar
AT 1 AE FTE I MY avw AE & H
wdt qgRT & gAT  wEW 5 OF
FHATY A6 B 7R T AT FH
FQ T I AT ITH Qe T THAE
FX I JIEE" F1 TR feRET
%, 31T TF AR FY N aphrad afeorn
=T F a1 9r3dz G F faent §
¥ 9 Wt gEwr FT

AW & I F oW § IO AW
T S g | & ey faems @
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FT LA AT TET A | T AT A
7w € fr far aRme & Waw
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fomeT 72 @t & sere S QfwwE
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F oY dravEEar T & | R A
T § 9§ A SWIEr @7 S ¢t
A FFT I9E H TeEg 9 9 & wW
FO AT § & AR o & |, oftaw
for & Ay ST WWE & T A%
g€ &, F9 T 3O HITHT IAH! frern
TST A7 IART HTCAT ST9HT H@AM |
7z FE y=et qferdt A & | AEWe
F AW 9T T AEI FT THE FA W
FH AT 7 FE )

a7 A sy frey & aome @
T FHATTET &1, FAT AX F FHATC@T
F1 317 arfead #1 39% T F & §9
T FIAT ATZAT E | FAW AT F AT
FHATT & T A THE AT FT qfAW ¥
IFT £ A1 uF I a9 faaar & AR
27 T A & A% OF a6 e 8,
At ag 7@ faear & 1 womw @
¥ 91 FAAT § IS O oeEg AT
a1 %1 Afaw & arx oF g faear 2
afew s #1 g7 e & =)
arer ferr ek & 1 Y amw F A AT
fF @z feafesum #47 foar smar &1
9 Avifeaes gAT &7 AT A & )
iy feafy & sfa adr & fr an@ sy
AT FT AT 19 A1 &7 a1 FE FHAT
g1 99 A B 0F @ T 9T @ AC
st famw aifew anfees *1 faedr
Egm A oA fa¥ | G N
T o femdzs & a7z 3F o
& w27 % § 9 famAr § arEmr
AT aY AR w1 I afaw
faerr € 1 5@ aTEy F FE fr orgl @
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[sft <10 wmo faremdi]

aifew 1 @vawy § 59 1 0% & Hardr
# @t 9 | fraer sfesr 1 sy o
WE T oo T oA
Tl F1 9 F

W F @ Fft @ gfrad g
Z A% At &, IAH! Arwan faF o
F AT 3G F TG FEAT AEAT Z |
B R UF OF a1 I A gfamr 1
YA AT 2 WY E | A o A
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& T 7 a1d A5 7O FE AT TR 7T
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g1 a1 5 g, fafesm = & 37 | =fe
oy 3 i qem Tma =T AT e
Y FrafoT gug 29T £ g -
famwr & forg moemt fRar ar W17 @R
F A AT 7 AT A 97 fF ag
afgs @rar AT & fewa F1 w
Y 3 afE fee ot saa-fegfara
X ¥ fou amg d9me AEF & | & FaradAr
WAagmifFmag FIwm F
=8 qfroe g fAee @99 £ 1 &
HIOFT TE AT FaeTn Aear g fFoaw
9 T ZHAT ZATL 3W G GIAT 9T A9
TF T g e AT FgE A
Fror AfAfme faan 41, F19 T
fam &, A fad & o St #7 FEE
J|a A fagwe famm ar ) afew
AT g1 9T ¥ AT 39 gfae w1 g
& v, I fefm <1 @

feur | Gt gfamat &1 st
Arwrea T & afgd 1 e e

TaT F33 § &t 7 T o B, 99
T F § | oy Gy afeei S
e F WHAT W FAT Aifgd a
AW F TAT FAT AR E, S AW F
feat #t s @ F7 agar WA g
et & gfaaat #1 amE g 349
ifgd |
ot fo wo Wi (U7ETAIT) ¢
WE R AR AfwE, afET AT
wifad |
SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr, Chairman, Sir, I thank
you for having given me an opportunity
to speak on the Railway Budget. This
discussion on the Railway Budget has
been going on....
Sl gFR AT ®QAIT :  FWELT,
#iy, wfadsa & w4 1 qATE |
SHRI P. VENKATASUBBAIAH :
The Minister of State is here.
=l gFW T FYAW : 77 Al TF
ot 2 1 ar gfawew & AT Sdr @t
qaren | ag fagw § ; s s gan
i TEE ?
MR. CHAIRMAN : The Hon. Mem-
ber may continue,
SHRI P. VENKATASUBBAIAH :
Several Hon. Members. ...
st AEeR gEAE (J7H3) ¢ T
T T G A AT | el gy
ardf F1 Ay Y g 1 B A &
TET FT FAT O | ZATL qrEf F & Y
Gk cicll
SHRI P. VENKATASUBBAIAH :
Several Hon. Members have made cer-
tain suggestions with regard to the im-
provement of the working of the Rail-
ways in this country and I am sure that

the Railway Minister will take note of
all these things and do the needful.

Railways are one of the biggest public
sector undertakings in this country.
But there is a difference between this
public sector undertaking and the other
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public  sector undertakings. This is
spread throughout the country. Besides,
it attracts the attention of millions and
millions of the travelling public. In addi-
tion, goods are also carried by the rail-
ways. So, it is all the more necessary
that it should be subjected to close
scrutiny by Members here, and 1 am
sure that these discussions would to a
great extent help in ventilating the vari-
ous viewpoints on the important matter.

In this connection, I would like 1o
bring to the notice of the House the fact
that unfortunately in this country this
department of the Government of India
has been made the target of several
attacks; in order to ventilate the wrath
against the Government of India on a
particular issue, the railways have been
made the target of attack with the result
that national property is lost, and hun-
dreds of lakhs of passengers are being
inconvenienced, and besides, the smooth
working of the railways is being ham-
pered from every corner. So, 1 would
make an appeal to all Members that
they must be able to create a proper im-
pression among the people that what-
cver be the political differences and
whatever be the problems confronting
the country, these public sector under-
takings should not be made the target
of attack. After all. it is our property
and it is our duty to preserve this pro-
perty intact.

Coming to the budget proper, 1 would
suggest that necessary care should be
taken with regard to the proper func-
tioning and the improvement of the cffi-
ciency of the railways. The Hon.
Minister of Railways, while presenting
the railway budget has minimised the
deficit that has accrued to the railways.
As a matter of fact, the Railway Con-
vention Committee has suggested that
there should be a regular contribution
to the depreciation fund, but it has been
reduced to Rs. 25 crores. Further,
there has been a borrowing of Rs. 18.5
crores from the general revenues to the
development fund for meeting current
expenditure. So, to my mind, the real
deficit is something like Rs. 65 crores.
This jugglery of figures, 1 feel strongly,
will not help in putting a clear picture
of the working of the railways. The
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Railway Administration should be forth-
right in placing a correct picture before
Parliament,

Coming to the working of the rail-
ways, in 1950-51 the capital investment
was Rs. 834 crores, but the present in-
vestment is Rs. 2844 crores. The gross
earnings have risen from Rs. 263 crores
to Rs. 755 crores. The freight carried
in billion tonne-k.m.—was 42 in 1950-
51 but now it is 117 billions Passenger
traffic has also tremendously increased.
From 67 billion passenger-k.m. it has
risen to 102 billion passenger-k.m. This
huge rise in goods and passenger traffic
has cast a heavy responsibility on the
railways 1o manage this system in an
cfficient manner. This is an exclusive
Statc  monopoly. But that should pot
muke the Railway Administration com-
placent because they are facing keen
competition from road transport which
is functioning in quite an efficient man-
ner.  As other Members have pointed
out, this should be taken as a challenge,
and the Railway Administration should
improve the cfficiency of the railways
and try to cater to the needs of the
lakhs and lakhs of passengers through-
out the country.

Freight rates and passenger fares have
heen increased. Undue strain has been
put on long-distance passengers, special-
ly third-class passengers. In this con-
nection, T would only bring to the
notice of the Minister that of these
passengers, nearly 50 per cent travel in
suburban trains; nearly 10—15 per cent
of them arc short-distance passengers. 1
will only say that long-distance passen-
gers should not be penalised for the sake
of suburban passengers who constitutes
nearly 50 per cent of the passenger
population. This factor should be borne
in mind.

The first-class passengers have not
been taxed much. It is the poor third-
class passengers and the long-distance
passengers who have become the target
of this Ministry. Keeping in view our
aim of socia 1 equality, the Minister
should find more sources of income
from such classes of society as are in a
position to bear the risc in the passenger
fare.
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Another factor is that plan expendi-
ture has not resulted in proportionate
increase in revenue-yielding traffic. Plan
allotments have been spent on items like
multiple tracks, dieselisation, modernisa-
tion of signal equipment and communi-
cations which do not yield substantial
income. Not that I say that these
matters should not be looked into, but
proper priorities have to be fixed and
Plan expenditure made on such projects
as will yield a reasonable revenue to the
Ministry.

As I said about increase in freight
charges, I would have been happy if the
Minister had not made this attempt. I
speak with a full sense of responsibility.
Fortunately for us, we have had a good
harvest this year and there is every
likelihood of our goods traffic increasing
considerably. If he had been satisfied
with the present freight rates and had
kept the gap unbridged, I am sure it
would have been appreciably covered
due to the bumper harvest this year.

Then I suggest that the present
arrangement by which the railways pay
a fixed dividend to general revenues
must be reviewed. 1 had a mind to
suggest that the entire Railway Adminis-
tration should be converted into a sta-
tutory autonomous corporation., But I
am aware of the limitations of the Rail-
way Ministry. In the absence of that,
certain effective measures can be taken.
In the light of that, I am suggesting that
the present arrangement of a fixed rate
of dividend payable to general revenues
must be reviewed. This arrangement
was based on the assumption that the
economic growth would be steady, yield-
ing increasing surpluses to the railways.
But these hopes were belied because
the Railways were caught between the
Planning Commission, which insisted on
a rapid expanmsion to meet imaginary
targets and the fiscal policies of Govern-
ment which have brought about a re-
cession. The railways are caught be-
tween the devil and the deep sea. There
is a strong case for reducing the divi-
dend in view of the fact that many
other big commercial public undertak-
ings are incurring heavy losses which
have to be borne by general revenues.
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So, I commend this suggestion to the

consideration of the Minister concern-
ed.

I must bring to the notice of this
House the fact that the Estimates Com-
mittee had made certain suggestions
with regard to the augmentation of the
revenues of this Ministry. We have
made a suggestion that the commercial
staff of the railways should be properly
equipped and serve as efficient salesmen
and their duties and responsibilitics
should be defined. This is all the more
important in the present context because
of the keen competition the railways
are facing from road transport.

Settlement of claims is taking undue
time, with the result that the customers
lose confidence in the railways. Certain
powers must be given to the officers on
the spot to deal with these matters ex-
peditiously, so that it would create con-
fidence among the clientele.

Another point that should be serious-
ly gone into is the large amount of pil-
ferage that is going on. Certain allega-
tions have been made, I hope they are
not true, that the railway staff are hand
in glove and are conniving at this. This
matter must be gone into and deterrent
punishment should be awarded when
such instances are brought to the notice
ot the administration.

About ticketless travel I need not say

anything as many Hon. Members have
dwelt on this matter.

Coming to unremunerative branch
lines, I would only suggest that as per
the figures given by the Ministry, near-
ly Rs. 5% crores are being spent on
them. These cannot be removed over-
night because it will create much
discontent and local trouble. So, I
would only suggest that wherever the
Railway Ministry feel the necessity of
abolishing unremunerative branch lines,
the Chief Ministers of the con-
cerned States, should be consulted,
and the railway administration should
also come forward with an alternative
suggestion to provide certain other
amenities by opening new railway lines
where there is an urgent necessity in the
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same State, so as to counterbalance and
offset the loss that is going to be in-
curred by abolishing these lines.

In this connection I would like to
mention about my constituency. There
was a survey made, and some sugges-
tions made by the Andhra Government,
that a railway line should be laid from
Nandial to Nellore via Mydukur which
runs across a forest area which will not
only bring revenue by way of passenger
traffic, but also by way of freight on
forest produce. I suggest that the rail-

way administration should also think
about this matter.
Instead of increasing the platform

ticket I suggest that it should be reduc-
ed, becausc the more you increase i,
the more the evasion. I have been go-
ing to the railway stations very often
and I find that many people evade buy-
ing the platform ticket. To induce them
to buy it I feel that the Railway Minis-
ter should make a departure by reduc-
ing it, so that more people abide by the
law and purchase these platform tickets.
About catering, the less said the better.
Formerly when we were in Madras, for
good food we used to go to the railway
restaurant, but it is not so now. It is
the other way about. Unfortunately it
has deteriorated. I once pleaded in
this House that private catering should
go and departmental catering should be
introduced. I am still of the same
opinion provided it is efficient and its
service is improved. I feel that the
Hon. Minister will give due thought to
this.

Normally I do not make any allega-
tions but I am sorry that at times things
happen and I have to refer to them.
There are certain genuine complaints
about the appointments and promotions
in the railway administration and things
which come to our notice do not bring
credit to the Railway Administration. I
have personally interfered in a particu-
lar case when I was convinced about the
genuineness of the case and pat came
the reply that nothing could be done to
set right the wrong. It concerned the
case of a teacher. The poor teacher
had to go to the High Court and realis-
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ing the justness of the case, the High
Court passed orders favourable to the
teacher. The Deccan Chronicle of
4-12-1967 reports the case as follows :

“The High Court of Andhra Pra-
desh, allowing the petition of Mr.
A. Raghava Sarma, Senior Telugu
Teacher of the Railway Boys’
Higher Secondary School, Lalla-
guda, passed orders to issue notice
to Mr. D. N. Chopra, General
Manager, South Central Railway,
to answer the alleged charge of dis-
obeying the injunction order.

The Telugu teacher who was
sclected and promoted was sanc-
tioned leave for onc year and ten
months. Having come to know
that a primary school teacher was
about to be promoted in the said
leave vacancy, the Petitioner pray-
ed the High Court and the Court
issued an injunction order restrain-
ing the General Manager, South
Central Rajlway, from promoting
any person who is junior to the
petitioner. Nevertheless the Admi-
nistration passed orders in Septem-
ber 1967 promoting the same pri-
mary school teacher...... "

His whole case was :

“That the members of selection
commiftee were not competent to
test post graduates, and that none
of them had possessed even an
clementary  knowledge of Telugu
literature and yet sat on judgment
over the abilities of Post-Graduate
Telugu teachers of which the peti-
tioner was one.”

I personally intervened in this matter
but the Railway Administration said
it was all right and that he could go to
a court of law. This bureaucratic way
of functioning will not help nor does it
do credit to the Administration.

SHRI S. M. BANERIJEE :
motion of reprimand.

SHRI P. VENKATASUBBAIAH :
None of the members of the sclection
committee possessed even an clementary
knowledge of Telugu literature and yet
they sat in judgment over the post-
graduate teachers.

Move a
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Having explored all the avenues open
to them to set right this wrong done to
them by the Administration, they are
forced to go to a court of law for re-
dressal of their grievances. The moment
they go to the court of law, the Admi-
nistration adopts a vindictive and hostile
attitude towards them. This should not
be so. I had come across instances
where a railway contractor who had
done certain contracts and works on
the oral orders of officials claimed pay-
ment for such works but were denied.
They were forced to go to courts of
law. The moment he does so, his name
is blacklisted; not only is he denied
future conmtracts but even the remotest
relatives of his are denied contracts.
This attitude will not do. A time has
come when the entirc Railway Admi-
nistration requires reoricntation and re-
organisation so that it can meet the aspi-
rations of the passengers.

16 HRs.

I congratulate the hundreds of thou-
sands of workers who perform their
duties against odds and efficiently man
this huge undertaking against vicissi-
tudes. At the time of the invasions and
also during the natural calamities and
so many other things they were uble to
do this nationalistic, patriotic job, and
I congratulate them. I would also say
that given the support of all the politi-
cal leaders there must be at least un-
animity on bringing this rationalisation
in the cntirc working of the railways.
My hon. friend Shri Banerjee should
not find fault and be angry with me
when I say that in cases where there
has been overstaffing and unproductive
labour, it must be rationalised and the
staff absorbed in other places. The stafl
should be commensurate with the effici-
ency that has to be turned out. I agree
with some of our Hon. Members that
this hierarchy—the pyramid-like struc-
ture of Chief Managers, Deputy Chief,
Chief to Chief and so on—must be
rationalised.

About the travel concessions, I do not
want to say anything because the Esti-
mates Committee has already presented
its report and many Members have ex-
pressed their opinion. I do not want
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to say anything further. I wish the
Ministers well, the three Ministers. I
was just telling them—Shri Poonacha,
Shr@ Parimal Ghosh and Shri Chatur-
vedi—that one is broad gauge, one is
narrow gauge and the other is metre
gauge! These three Ministers have
to work in co-ordination and I

that in their hands the railway adminis-
tration will have a better future and I
also hope that by next year, when the
Railway Minister comes before this
House, he will be able to present a sur-
plus budget.

SHRI §. M. BANERJEE: Sir, the
Hon. Member, Shri Venkatasubbaiah,
has mentioned about rationalisation.
Since he has mentioned my name. ...

MR. CHAIRMAN : Is it 4 point of
order ?

SHRI S. M. BANERIEE : It is a per-
sonal explanation. We are not against
any rationalisation. But we only feel
that il rationalisation is to be effected,
it has to be effected from the Central
Cabinet to the ordinary man.

=it Tgee fag wen (o)
At Y, AL 39T & 0F T I B,
frea AW THo wwo a@rzT WA £,
figs 60 1A ¥ ag W IW AR
§ a7y £ ot qaafy o, fasd =9
TAZ 9% TA AIF AAT T TIA-I29 dH
2 7€y a9 F 4 | 9T F T 7ga
Afgar a1 o A fai-i%s, qavHt-
AT A7 AEEALT T IATH A A48
qAdr #, ¥ TAT woAT Fga  IfEEr
Ffta, aft ZO-wd @t e ey
AR 31X A Y aga afear Fet
% fag fagw famama §, ST &Y goaTT
FEOAT Y T TH-HI A IT F ST
o Tt § 1 59 F foaw o gfe Ak
Fifirai &, & saREC 60 AT N §,
§ g9 g0 a@ @ § 1@ § T
T F ) T A & g fv § e
< &, ¥ Ag 7 § 1| A i @}
afeat wm w3 weTE o1 @ §, I
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T &7 gAT AT A 49 F T qEA
pAaTEE T aRaTy, T ¥ T
gar @ o 7 o ¥ aw war 0
TH FUCHAT FT 3@ a1 ITF AW
ane g, faefra sl ea v gd €
I9 AfirEt F1 2@HT AT FT ATEHT
a8 Fg aFar & fF § IEEdl F Feuk
ganfidid dor d i ai 1 @@
=g 1 A=

st Ho Wro &AW : IAKT gy THT
2, sy T AT E

st Tt fag med s 9T
12-13 9 @Y 9T € A AT A
s ¥ afez & @z faegw AT E |
Y g9z 7 IW & A AT A% A
FUEEY 9T TE 91 | qgi 9% grfadt
%t Wz a7 78 g £ fr e e
forery @1t 45 #7 W@ 2, T @ o
7% 1T faefHat a7 oeh 7 awa & |

@ ¥ gE 9 R a1 fF 92 oF A
I FT FH-AAH T/ A A H g
A RTEE | TR H 5—6 Wi T AT
78 I 9= g §, A dw gt
2 fF et AT a1 AT aveT F7 & off
ol aF AT AW qG qOA & AR
& fawm d § ) W, qAEET A
W g & faew Y wew
T AF aWT A &, g9 gaw fae &%
oF §qF Sfgaga (fasmaw) o W@
Hedt ot w1 faar qr AR 9wE wEran fw
AT T 39 A TN F F IWH, G
T AT T e w3 AT
THET TS T TS FIW T AF @
T ATA BT H AY FT JoT FL, AT
W a7 4T ¢ i g 3@ dgaa faamaw
F1 WY, fra®t 5 dag qgedy ¥ o v,
T TR & FT Farw wor faar
A w7 ooH waw 7 famvw @
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AN ETH IH A KT AT AV T AT &
fodr fresr i |reli #1 S IAET Q@
T ATHN §, TW FT 25 AT AT
93T AT WY B ¥ THT 125 By
TF TERT AN QST FT JATEIAT 37
9T | IR fomr R 72 WM war
AT a¥m, AT § I agem Tgar §
fFm e sz aai T @@ WT &
w4 Are A e, ag gRwm Hrer
frandy @t &, @Y fox few g @ 3w
T & A i et ag FT g
A 1 afase & §F g o FEr
AMEAT § —Aar &7 3y qamar fF Tw
F g soam qum &, Nt -5
% &, o 2w § 39% we frey aa
g, o g TEAT qir At ag fre
19 FT AT A § 1 e fra-
faramar FTET SITET A SuTeT & wgver
25 AT BT AT F1 AT 930
A1T ag 25 9@ TIF AT HH TIAT G
W & fF e @ me aR,
argeR %A fed e o g
F— 7 °1E FT ATRT T & )

T FIGAT & ATAF AMART A T6F
feama-frama Y F g TERE
amaA gafed qw 7 & & awwre o
MEmMTAINF T I a7
feae a% 7 @@ | amEagE = fF
i Tt e fegeet &, so
ATE TAT AT TEET ATHEAT &,
I T FIH  HIT SqEEAT HT FEX
AT ATRAY TV EERT STASAT FTHN ST
% #FAY £ | 9T A4 wiEw ¥
ag Y fomn fF @ W A ag o &
ff 1964-65 7 T9% 1T 2. 45 A
Z AT A141 TqT, AT 1966 § ¥T FT
2. 17 9T/ 7 @ 74T | arfagy #7 gy
1964-65 ® 39.2 @ ¥ AFEAA
1966 § 40'5 77 g 7%, arAt aferay
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) "er § 9y @ afg g€ 1 dfew
AT FY TATE A 9 T gE | & I
7g Fg arear § 6 3wk & @i} s
TF AT & TN 19d & Aifew’ €7 ey
¥ feamd w8 § | WA AAT SN 7 @
Wifearg & o & Ov g
¥ gfaw o7 F=F a=dl &9 F FTer
@ I O T A7 faw e A adt
HTT T TFAT | ATRA § ITH F@AT
e g F oA 1959 § ZWv awr
aT% W gE 4T, I AW w7 W
7w afaw 29 gf 4, dfFw =F aw
F AFSt F1 AT AT FT@ AT ATTRT
Aqrew grn fr fradt &0 & T2 9w
atfedi ¥t wEaw 98 W & S fr
&t & e # g€ WA E — A
1958-59 & Fifadi # =41 30 AT
59 gaTe A, & 1967 ® Tg wew
44 9T 22 TOTL &Y TE, T AT
Sl ol AR & A A g
¥ 1957-58 F 11 919 22 FATT w9A
X a7 g, WafF 1966-67 7 15 718
78 gATT TR F AT gE | Afedl F
% & 1957-58 9 15 99 31 2917
o Y g ff, TEfF 1966-67 H
W 32 WT@ WG W AT FA
oy gE 1 7 1958-59 & 5y fa v
AT FT Z1TH WIEHT 900 HIT 4T,
AfFT o 1200 AW & 1 AV AE A
Fga € % Tew ax &, @ F w9
¥ wrer 1 qEATE | AT ATfadi F awA
#F #7E #d oz wE R, A AT AT
TR T & 1 ST sE wfaw S 2ty
3T grer . 9, At & & o,
o &% 21 s A wft & aer
s SgET @ T ORI FT AT
wqrET M e 1 gifoeEee Y Sy
arfauT &, IHE FTIT A H gATE A
T g ST AR § Ie|Tg AE gar
2 97 w15 ot T9 99 ¥ AT A S
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IR TG FETE |

WEET ¥ HERAYL 92 WA @A
7 28 W 7-8 o2 Fefr Y | 7 fr afe
3% T F ST 9w, 5w oFHT N I
FATET Y AT SHAT €, THF FAAIL T
W% A9 W AR g aadr g |
A 1960-61-62 § TH ATEA 97 THY
mfsat Faet @ & o gar TIF w==
# ogwefy T &, dfeT ag § A aw
7. fezr mam

= Wi9g &7 fagr w@ifs afn
FIAST G FIAT TLAT 97 317 T gfeqy
FIAAT T W E | wA AT oghE
# & @ ¥ freae w7 @ § ) "9fer
FEAT @l § #% UFAE FOA
i Tz femary € | 0 afern S
F FTOT THAT A A AT TN IATE |
T AAGT F qrEed F TAT wel
q WY Fe A 39F 90 6 7 foar §
fr s AR & anfew #1 faew
A gt F1 @Y "= fammar @ @ 97
W TG AT THAT GIAFT £ | AA(F
safaaa ag £ 5 wvY & 3 anfey
F T AT G ATHT 12 AT T
F7 45 wfawe o9 =9 @ frar s £
Hew sefigaw feemm faeeht 1 @
#rEo Fo Fo 180 ATE 1957 T
s fear faaiw 1 79T, 1958 &
G 2133 9% o £ foad fomy 2
fiF 4 9T 47 T 195 B9 IH @F
¥ qraTET e G99 F anfew F &/
7 frmmr AT g1

Ufaw = &Y 7z T & R o
faw = & qgaq F famw faewd 25
gt § s & W F fregaw s
foeiz & fog 80 s wwaT foaar T
& Afe F1E 7% o 7 @0 T e
T agdT v | T 60 A [T IO
A1 atfirat & ot fr e ofaadi & srewe
AT T T & | TAT AET TZ AT T
Fgl | T4 ?
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s, @ avET) R T e,
T fgw AT ogE 9T W
T¥ FT §, arfaat F gigwi
sfaw e & 2, smw i )
FHETERS FA9 S wer A E W
I ITA TACHA T H W 67
sferer 3t & 1 T TTET anEw F e
¥ oMt o AIfirat et 59 A &
agt Ft a% fawme, qEre av a7-frato
F wi=e 9g= WY a1 arfaat A gl
A F=IfEt 1 F99 AT WET 2
T WY 70 § 9 IAH FAI q% TGAAl
#t A | sl #1 oaga W
Faq & § dfew feoar @9 afus
THA FTE | 28 FTE, 1967 F AT
¥ F IALH T Wt @G w@F F7
4% £ fr foaeft aft-adt argd 7@ =
Z 5 o & afus o9 & q sang &7
forn age fear wmar & 1 wferdi a
foraret smaT & 3wd S ol g <o
A o @Y & At fer of Tt g £
fF wrer 7 19T ) A 98 $W R w
T TG | TW FEAT FT T FAAT,
ey ¥ arsd swrw 250 e e
Z @ 3500 ¥ FAwAT FASTH
Z, @MY 6 FATT TOAT HEMT
aTaT & Safw I 1T 7 AT FAAT
FA9 2750 TIAT 91T § FowEY sreAi
F T 5 g7 qi § AT FAATH
ATE AT BN | ofF W9 3 fF i
fRwe T @ 7 39T WE w1 o
FAWT I ®ifz F7 TAGIGr Frgar
AT FAT AT & AT TEHT dHv
q"ﬁﬂ'{‘mﬂoﬂ:ﬂoﬁfomg.w
W 6 AT AEATE AT & )

ST A 97wy 5 & A g
Ft q AF AL AT dTAE FL AR E R
T @ UF qT I F7 39 AT o
I W B IA | T FI-AT AT
@ frm, 9ty zabr zarar fF gAer
agd &r A A amar | g A f
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@t fawr wFt 1 F aror fee 3% oz
T § 5 & 99 ol 3 1 g fwag
gfs fomamg 3 = ofwar
At F &2 g FY agr I@W, A7 F T
SR 1 TG A A1 §S oY FF Far
2,01 WY AR 97 AT TEEE T E,
a1 ot Fgt a7 FwT = qErfeT wegw
A &, T1 A G F FHATN AGHE §Q@
# a2 o= |9 qi | o1 afy 9 A
el ¥ @ FT I A0 fF AT F
Az & 790 Wd &1 "ET  ov
sy § at fee 9= ow faw & o
T AT ST AL, | FIAH A I
¥ ¥l & @y gu o a7 faegw
A1 w7 ¥  fomd E AT g
SETRGT. FLAT e

gATaT A1 T THT Hha ATET W
TEOE & A AL w0 9 |
gL F® AW AT RO AT
FEAT FVT & | TN F AT TH THL-
g § AW Aw §, F I g, Fraw
Y A#Y & 1 AT TE FH A FATE AT
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*The original speech was delivered in Tamil.
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FTA T TOOTIT FT IR A9 §, Al R
FA-H-F7 37 343 AeA & 95 TS
w7 ww7, Uit 79 791 I9F |89
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MR. CHAIRMAN : Now, Shri

Saminathan. His party has only 2
minutes left.

SHRI SAMINATHAN (Gobichetii-
palayam) : *At the outset I am much
thankful to the Chairman for having
allowed me to take part in the Railway
Budget discussion on hehalf of D.M.K.
Party.

The Hon'ble Minister is looking nice
and sweet but his budget has severely
affected the poor and middle class peo-
ple. The Railway Minister has shown
a deficit of 27 crores of Tupees and to
mect this deficit he has raised the farc
of the Railway tickcts including the
platform ticket. This will really affect
the lower class much. Anyway he has
shown a surplus of 1 crore of rupecs.
Thereby he is incurring the displeasure
of the people and no one will be proud
of the budget.




1773

The Hon'ble Minister knows that the
Tamil Nad is now ruled by the D.M.K.
having Avignar Anna as the Chief
Minister. The Transport Minister of
Tamil Nad, Mr. Karunanithi has natio-
nalised the bus route running beyond
75 miles. Besides he has proved the
running of buses profitable even after
the reduction of bus fare to a consider-
able level. 1 also wish to inform the
Hon'’ble Minister that the bus fare in
Tamil Nad is less than the Railway fare.
This has been stated by the former
speakers of the D.M.K. Party.

The Hon'ble Minister has stated that
he is going to dismantle uneconomic
routes in  Tamil Nud. This is highly
condemnable. My friend Mr. Maran
challenged the Railway as to whether
he is prepared 1o lay down the papers
in the House, showing the uneconomic
routes throughout the Indian Union.

1 request the Hon'ble Minister to give
up the idea of dismantling the Ooty
Railway line.  What Taj, Kashmir,
Simla etc. are to North is Ooty in South.
Here | want to make a mention that
the Central Government get crores and
crores of rupees by way of central tax
because of the tca and coffee plantations
in Nilgiri District.

As Taj Express in Delhi, Ooty Fx-
press is also appreciable. This will in-
crease the National income. More
foreigners are uscd to visit the place.

I also condemn the imposition of
Hindi in Railways. For exumple, in
Engineering Colleges, the students are
directed to pass the Pravin Examination.
This s condemnable.

The Minister should see that the
erased Hindi letters in Tamil Nad Rail-
way station should not again be rewrit-
ten. If the Minister does not heed to
this, there will be another agitation.

1 also condemn the Minister for hav-
ing changed the name of Kallakkudi
to Dalmiapuram. There was no agita-
tion for the change of name, Mr. Karu-
nanidhi, the Minister for Transport had
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even pone to the extent of risking his
life in the Railway tract. This happen-
ed in 1953,

There was also firing as a result of
which two innocent people died. The
people of Tamil Nad would have ac-
cepted to have the name of Kamaraj or
Rajuji Nagar instead of Dalmiapuram
which is named by a capitalist.

I once again request the Hon'ble
Minister to change the name of Dalmia-
puram to Kallakkudi, The State Gov-
ernment has also sent a letter as to this.

I thunk  you ior the time givea to
me.

CHAIRMAN : Now, Shri
He can have only

MR,
Mohammad Ismail.
8 minutes.

I think the Hon. Mecmber who spoke
previously in Tamil should teach me at
least the interpretation  of the English
words ‘Please conclude’ in Tamil.

it AEFAY TN (7Y - wrafa

WA, TH TfEdT 99 § ¥ AR

R a1 7T fem 2, m% fag &
T AT § qEfAT A WA O A I
=m.3ﬁﬁwa§3€rmﬁz

A9z7 & g8 9Aar #1978 & faw s«

WA § W AWR THA 99 QT

T, T8 § ¥oATH 41 "gdW AT 2T

STEvET £ | HEl mEEd A W SEar

FT AET AT FHGA 7% fow AR |

# g1 a7 2 ¥ faw A<g § @F ol

ATANA TH 9T I 721 &, W I€HT
araTeer F1 faer @war € ¢ ag feude
fom T § 7w @ &1 fafew qweT-
aifedi & w9 A F AR AT o I
2 A qgi w €, g ag &
T FHT F FTH EHAT 47 59 Iaa
feqréde & et ag @ TA Mt @O
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# o @ & &1 Ay fear av e s
feeelt & T FAEEAT FT W FH TR
¥ fo sme-are & A § 9 1% 9w}
NRW & U@ a A FYT & g AT
g | foaw sw ae & fve A d
97 & o 3o wfow e & dw mfegi
WY STAEYT FT | ST ATAT FTH T8 F &
T W W AT w AT A fET R
™ 9% %1 mfeat 3= 6t o fr ag
arfem & g9g 9T wE AT @ 1 A9
X gw ¥ fewr & s o § A
& I= Al miedr dAw foeelt ¥
o 1 79 q9U afes foesht Y
wiT # ff ofy  #fifag &t sa% fag
WY FH A qTEGT ¥ 98 AT §
agh &R ATETY § o7 T FAT ANAT
famm &% @ 9w * sEAEqT AT BN
FE W HTAVEFAT § |

WH a9 ¥ T § 0% 4T &I
afenfaa w<ar wgar § 1 faeelt & are
UF qgT @ qig e g, formwr A
¥ PRET §, T T G I AR
qforsTT Y T 7T FreT e §, faefr &
€ ger 7 & agt oy §) 9 aww
T I [UTAETE & i &7 agr oy
il ¥ wgm g fs g AR
FATAET & &7 1@ A AT migat
% 3t et afaforr o o ac
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[«ft sremardie wrest]
T E & AT faw-gree 9T DEA WY
sraeqn &< ¥t 399 arfadi w1 qgq
afaer g1 ST

TF ar A1 IR fawy w7 ¥ 9 oA
o & FgY €, ag 2 WAy qmaei F
AR & AT H | AT A9 F FAR
FY or® # AT FT g a1 6 F 57w
Y g S g fF A dEw W
Haeg #§ g & wo Y a| 9w g9
T T W g afes W wrars
F TGN 9T AW X Q@I E | AW dTE
X da & W1 mfgar wedr #

SFTfere ZT 8, I8 FHT WA F qhIie
F wzr § afa wror § gEifoa <)
A F AgAE WA § R s
# swrfoa g9 A anfger &1 s
T AT AT O § gwrfog
W a9 aifgd &1 o g 7
AT Y AT Forar avat & e sefaay &
ey A & | A g mfedt & fesa
# famd e WO O €1 20 A
Faw o, wa fe ga foig & 9% &
5 Wi weTel #1 SieaTe E 8,
I fesat o adsl | foram amaT § )
‘g0 AT FYT I Y F gAY
mex “To To" AT fomr o mwar ?
T @ FH § 9 A FAT AT A
¥ g1 X Z7 | o arfas & arfas
¥ § WG WG] &7 TR FT g%,
o afge & gra ), e o fs
o 9 F giewr & afa arwfya g
a1 37 Wit gET & & v AT wraret
& WA ¥ AT e AT A7FER )
#T FT TE § daa gfom &
FrEEr &1 g AT FT ST
I AT F A TM—F e Aot
FT 64T JUHT A P w9 & AT
AT ATAT § | T g gaAT e sy
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¥ ogat F9 fraw sfow amd @ oW
& it & grelt 9g g @ A & g
NF HFT FATH AF X T | BT ®
A=T I FHT THE ATAT 4T AT TR
F 93 7% afawrfal & 97 § 97 g
ST a7 YErerEE w4, Yedt ang €,
zifaees 919 4, W@l w99 FT WA
HTAT 9T | TAT FF 97 ? W OF @F
g T s=E FEwar F agier
QYT AT A I9A 9g /T AT &ET
TET | T TAT AT AT IR AT G AT AT
<@ 4, 99§ 919 § whamar T #W
F@rT fE A A g™ & U Wy
g0 4 | 9AT W q g 9w fF
foraer o gfem o § ad, 39 89
F (T T TR I FT FT JTHA
AT TET A Y & q2-73 Afgefat
&F g F AT TFT | IEIA A FT ;T
qrepre frar | ogar wEr e ifa
FT AT FTCATT AT ¢, T HAAAFT FT
feaee rarr &1 famstr sl
HTHTT FTART FT TH 4T | IaH qGH
qX AT AT H1T qg a9g & 5 faw
auaT ¥ IEH F@ ST AfEd T,
Tg A& wC aF1 | NG W F g |
Ja # ywm e f§ amw 9w
afaifat & faers &7 FEAEr &
M 5T IFIT F qw fAw FT AW A
FW W@ WA vAe frr—a,
] ETC A1 gzr A gf o, afew W@
I FT AT TGTAT ATHEEF A1 THAT
T 1 § wrean § fF S ot age &
g, afer o< #rf awax fem W@
g A I F e Fefady
For =1fed | foaeeiy 2w 21 &7 ww
fFar &, =9 99 Y THT  FTCEET
AT | AT FT AT, AT 0 57 FOL
qg7 qae far, I ¥ faars @
Ay e wifgd, =@ wr adf
AT A4 w<ar wifed, faw wy A
AT SRR
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Y AT F Y Rl 7T TR
Fowa d FEAT AT E I qH T
L&A W FEA BT, JIeAW AT, T
a7 wAfa £ | ey T A Ay
I AT WErtIe & I 1 wew
agy qua &, afes gen g F1 @O
Y& | = qwTE q 29 %1 36y fd
o g | T a1 fF 5 &7 geew
&% frar o g3 | |{fE IR O
o T § | 7 sy § frognt
& T a9 a1 fae &Y ST § 1 s
% FHgY @9 F WL A A
|19 Y YTAT 91, I9 § ATIE! GO
AEATE | A FTET T 1S F forn,
fediore fer¥e #1 fomm o 3=
waft off &1 off foran, dfFT 99 & ag
Y O IACHEATE — TW G E —
q¥ 99 997 & ¥=<L F1% (409 a9 A
@t 1| %% g fadfad sox e
§ @ TEIC H IO R A WA
foar | Oy grea W & wEwan § 5o
ame St AT wETE Sam A g
I 0 GicaTET 20 AT T GIT H
219 |

anfardY & a9 A FEAT ATEAT § |
wF § Yo el & qeea 7 fred 20
qrel § T A 7 2 fawr §
ayr &, wETE @9 g, |fR OF s
feqidiz Wk WF &1 § a1 el &
feafeiz & 1| Tg7 g€ MR F d-mE
% 9— oF FeRT ME L AT, T
T ATE T A7 AT T AE A
T ar | 7 3@ quy w7 feafq § o
wifeat # s fesd o & | AfFT AT
o 22 fesd wod § ) graaew A1 &
fawmr wfrge femedz M et fa
T HT w g T A= 8
forw ax 22 fsat & Foredrerdy vt & 1
oritTe & o @ & fariard €,
o @ @ 3@ @ R g, R
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FT AT IIfaeT Iq w7 & | fAg qwg
X fawrr & gak sawfdi & gaeg
# dray § 57 o T ¥ wwey F
o @ifad | T FY A e §
e gt @ g Iy oftaw w7 fad g
g &, qar AE FH A & qI
& foit feme fear s | 97 @Y A0
& WY F7 Fafera fawr &, sod wvaw
# famre &%

% T aEt 9T w91 g€ o7 A
T[T el frar—d7 oF frde &t
a f5 4t &t mfqgmare & o9 &
EHE § UF & 2 QN7 Ah—
YT I Y @ 7 g T 2
S 5 1 dver &y srep oft w0 Afrd
F foig w1 sifaa s afad

TGS & fAd o & qIREw
g FT S mfegi o EET E, A
w1 A www wfear § qug
1 UF A9 §, UF TR EA E, T @ Ay
A YL g1 AT O g € | 9
fir J9 T Faw AR HA & AR
Tt Mt 7Y fawt o 1 g7 e et
# & UF TH— TR gAEEE AT
FY AT T TG CRHAR F1 A=A )
qr TGS G F1 IAH —ATH Y
1 77 § 731 Efaw wfaw s &
¢, oF T B TWYT F qwm =L
B gU T O F3 afz T sqwe
% &, 71 aga e g st |

# gumen g fF W@ darea o gEEi
9T e 1§ 5 %1 fawrmar & &9
# arow amHA wE @ @ g | 7 s
Fa1 § f s oA & g o fram
FG@E |
SHRI T. M. SHETH (Kutch) : Mr.

Deputy-Speaker, Sir, before 1 begin I
must thank you sincerely for giving me
an opportunity to speak on the Railway
Budget. I will not dilate on the points
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which have been mentioned by many
Members on either side of the House
but I will only mention some of these
points for the sake of emphasizing them.

About the Railway Board it has been
said that it should be abolished. I
would not advocate its abolition but I
would point out one fact about it. Our
railways are the biggest public sector
undertaking in India sprawling through-
out the length and breadth of India, For
the last two years we are having deficit
budgets. It appears that perhaps we
are in for a term of deficit budgets.
Possibly, it appears to me that in point
of efficiency the Railway Board has
reached a stage when the law of dimi-
nishing returns has set in. Therefore
the Railway Minister might consider
whether it is necessary to continue the
Railway Board in its present form or
might split it up in certain units so that
the different parts may look into in
different ways.

Under the railways at present there
are also four or five administrations like
the Chittaranjan Locomotives, Integral
Coach Factory and such other things.
These are public sector undertakings and
it is possible that they may be run like
other public sector undertakings. It is
for the Railway Minister to consider
whether these points have any relevance
with regard to the efficiency of the rail-
ways.

The second point is with regard to the
point which has been made by the Esti-
mates Committee. The Estimates Com-
mittee's Report says that so far as the
railway concessions to the gazetted rail-
way staff and the retired railway servants
are concerned, they are too extravagant.
The hon. Deputy Minister has said that
they are not too extravagant. However,
that is the opinion of the Estimates
Committee as also that was the opinion
of the Second Pay Commission. The
Second Pay Commission has observed
that the travel privileges allowed to rail-
way employees are conspicuously extra-
vagant and in large part indefensible.
The Bstimates Committee has estimated
that the amount of these concessions
comes to about Rs, 18 crores. Now,
some of thess concessions will have to
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be continued. But it appears from read-
ing this Report that a large part of this
amount can be saved and, if that is
possible, the deficit of the Railways will
go down appreciably.

Another point which I would like to
make is about the utilisation of wagons
and the utilisation of locomotives. Look-
ing to the performance of the Railways,
as I find from pages 38 and 40, it
appears both the utilisation of locomo-
tives and engines since 1962 upto date
has either gone down or remained sta-
tionary. Therefore, it is very necessary
to see that there is proper and optimum
utilisation of both locomotives and
wagons. So far as my part of the
country is concerned, I have always
found that we are short of wagons
whereas at other places there is a sur-
plus of wagons. I would, therefore, re-
quest the hon, Minister to look into this
problem also.

Then, there is the thing about the
narrow gauge railways. Of course, the
point has been made out and the hon.
Deputy Minister has replied to it. But
about this also, I would say that these
narrow-gauge railways, metre-gauge rail-
ways and broadgauge railways, about
these threc system of railways, the Rail-
ways seem to have a very soft corner
for the broad-gauge railways. Their
performance, they say, is very good. It
is, naturally, so because on the broad-
gauge, 32 per cent of the running track
is double track; on the broad-gauge,
there is electrification and, on the broad.
gauge, there is dieselisation and, natu-
rally, the performance of the broad-
gauge will be better than the perfor-
mance of the mectre-gauge where the
double track is only 1.6 per cent and
there is hardly one diesel track. About
the narrow-gauge, of course, there can-
not be any double track and there can-
not be any dieselisation. Therefore,
when you look at the performance of
the different gauges, you have to see
whether a particular gauge is given pre-
ferential treatment or not and, if that
gauge is given preferential treatment,
then it is bound to give bettor results.
The Railway administration should see
that all the gauges are given the same
trestment, If they are given the same
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treatment, I am sure, there would be
equal results and the same will apply
to the narrow gauge also. About the
* parrow-gauge, there is also one thing
that they are in isolated segments and,
as they are in isolated segments, the uti-
lisation of wagons and locomotives will
not be to the desired or the optimum
extent, Therefore, in order that they
may be viable units, it is very necessary
that the Railways should either convert
them into nearly metre-gauge or broad-
gauge section or should so connect them
that they are in any way, under utilised.

Coming to my State, so far we have
asked for 20 lines in the last 20 years
and there is no end to it. So far as
Bhavnagar-Tarapur railway line is con-
cerned, I think, twice or thrice the traffic
survey or the engineering survey has
been done. So far as Rajkot-Jasdam
railway line is concerned, it is only a
small link which, if constructed, will
lead to better operation of the railways.

Then, I come to my constituency and,
in my constituency, Kandla Zund rail-
way line is under construction. It is
only a segment of 147 miles and it will
take 10 years to complete it. The first
work was started sometime in 1959 and,
I think, they say it will be completed in
1969. 1 hope it will at least be complet-
ed in 1969.

Then, there is something about the
Kandla port itself, The Kandla port has
been constructed with a view to reliev-
ing the congestion at the port of Bombay
because Karachi was lost to India on
partition of the country. Therefore,
what was the hinterland of Karachi be-
came the hinterland of Kandla and,
therefore, there should be all the traffic
to Kandla from that hinterland. What
has the Railway done ? The Railway has
reduced freight from the places near to
Kandla for Bombay. I will take only
one instance because there is no time at
my disposal. Bhatinda is about 1,100
KMS from Kandla and about 1,600
KMS from Bombay. From Bhatinda to
Bombay, the railway freight is Rs. 92
whereas from Bhatinda to Kandla, the
railway freight is Rs. 101. Now, this is
really very surprising. The very object
of the construction of the port and the
construction of the railway to that port
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has been much defeated. I am sure, the
Railway Minister will look into this
anomaly and will correct it at the ear-
liest possible opportunity,

Now, I will speak about the extension
of this Kandla-Jund line to Bhuj and
Khavda. Between Bhuj and Gandhi-
dham, the distance is only 35 miles, If
this line is not extended to Bhuj, then
the traffic from the metre-gauge will go
to the roadways and it will be taken
away by the trucks with the result that
a time may come when perhaps the
Railway administration may find that
this line is not remunerative; not only
that, but from the defence point of view,
it will have to go to Kkavda. That is
why 1 would request the Railway Minis-
ter to see whether the line should be
extended to Bhuj and whether it should
be extended further to Khavda.

The last point is the point which I
made during my speech on Kutch award,
that the south-western part of Kutch
is very much vulnerable. Therefore, it
is very necessary that the railway con-
nection should be extended to that por-
tion. A railway line from Adipur to
Mundra and Mundra to Mandvi and
Koteswar js very necessary, It is neces-
sary not only from the point of view of
defence but also from the point of view
of traffic. It will have enough traffic.
There are so salt works producing 2 to
3 lakh tonnes, there are bouxide depo-
sits, there are lignite deposits, there are
deposits of clays and lime-stone, I would
request the Railway Minister to consider
this.

Before 1 conclude, T will request him
about one Station, Madhapur. We have
a Station there which was working for
50 years, and that has now been convert.
ed into a flag station. I would request
him to restore the status quo ante.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Mr.
Deputy-Speaker, Sir, I thank the hon.
members of this august House for hav-
ing bestowed careful considerations on
the proposals that 1 have submitted to
this House on the 19th of last month.

Before coming to the various points
that have been specifically mentioned by
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the hon. members, I would deal with
some broad subjects concerning the rail.
way administration in general,

Mention has been made very pointed-
ly with regard to the finances of the
Railway Board. 1 had in my speech re-
ferred to the railway finances and ob-
served that the railway finances were
quite sound. Members have doubted
this statement of mine. I still maintain
that, so far as the working of the rail-
ways is concerned, on revenue expendi-
ture and revenue earnings, the finances
are quité sound and they are in some
respects looking up and we have been
able to meet all our obligations, obliga-
tions in the sense that we have met our
revenue expenses fully from out of
our own earnings and also the commit-
ments; by commitments I mean the in-
terest obligations to the General Reve-
nues by way of payment of dividend.
Here I had mentioned in my speech
that the commitment on the railways in
respect of payment of dividend increases
at the rate of Rs. 10 crores per annum.
Last year, that is, during 1966-67 we
contributed Rs, 132 crores to the general
exchequer, During the current year we
have contributed Rs. 141 to 142 crores.
Next year, the budget commitment is
Rs, 152 crores. Progressively it is in-
creasing at the rate of Rs. 10 crores
per annum. This is a fixed commitment.
This is because of the fact that the deve.
lopment programmes which we have
tried to moderate and limit to the essen-
tial requirements are still at the rate of
about Rs., 150 crores on which we have
to pay interest charges at the enhanced
rate of 6 per cent. 6 per cent on Rs. 150
crores would come to about Rs. 9 to 10
crores. So, this fixed commitment
charged on the railway finances as pay-
ment to the general revenues is increas-
ing at the rate of Rs. 10 crores per
annum,

1 would again refer to the point that
the annual increment element, so far as
the staff is concerned, is going up at the
rate of Rs. 5 crores. The question may
be asked how this is happening. We
have implemented the Pay Commission’s
recommendations. But the position has
not yet stabilised itself. In the normal
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pattern of working, the outgo, that is,
the number of persons retiring annually
more or less should adjust in a way with
the number of persons coming in, But
that has not happened yet in the rail-
ways.

SHRI NAMBIAR (Tiruchirappalli) :
There is no man coming in because
there is no recruitment.

SHRI C. M, POONACHA : That is
true. So, this element of the annual in-
crement charged on the Ruilway reve-
nues is mounting up at the rate of Rs. 5
crores per annum. So, Rs. 15 crores
per annum has become in the recent
past an annual feature, a commitment
which could just not be avoided.

If anybody were to ask why we are
running into a deficit of Rs, 27 crores,
Rs. 15 crores out of Rs. 27 crores is
explained fully, and perhaps for some
time to come, the fixed rate of increase
is likely to be there so far as....

W werE (7 )
HAT 7ERA F1 a7 FEA 05 150 T
farer Fmat 7 v & fo av f arma &

- 10 FUT =[(A  STTET FAT 9247 § &l

T FEAT £ fF 3 150 T w1 #)
FATAT FATS W ATEAT € TAAT T2 FeAl
fF e fas arzr 21 £ a7 217 796 £ 0

SHRI C. M, POONACHA : My hon.
friend may exercise a little patience, be-
cause 1 am just coming to that point, I
have started from the expenditure side.
This is the position so far as the ex-
penditure side is concerned.

Over and above that, according to the
Convention Committee’s recommenda-
tions which have been duly accepted by
this House, we are to set apart Rs. 16
crores as payment {o the State Govern-
ments in lieu of passenger tax. We have
to contribute to the Pension Fund also
because the railway workmen are all on
the pension scheme and we have got to
make provision for payment of pensions.
This is at the rate of about Rs. 13 to
14. crores, but during this year I am
limiting it to about Rs. 10 crores, be-
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cause the outgo has been less. These
and other fixed charges have placed a
heavier strain on the railway finances.
This accounts for the additional increase
in expenditure or the working cost and is
not due to any clement of extravagance
so far as the railway working is concern-
ed. (Interruptions) 1 have got only
half an hour at my disposal and I have
lo mect some important points that hon.
Members have raised in the course of
the debate.

So far as staff is concerned, I would
like to mention this particularly to Shri
Nambiar. Railway labour is considered
as Government employees, though under
the Industrial Disputes Act they are
workmen. At the same time, they are
Central Government employees. When-
cver a pay Commission is established,
they go into these all connected matters
und make recommendations and all that
is applicable to our railway workmen
fully. But as far as my knowledge goes,
I am subjcct 10 correction, the railway-
men elsewhere, are wage-earners and
they earn wages. and there is no pension
scheme and annual increment, but they
have a wage in regard to which the
unions concerned conduct negotiations
periodically and arrive at a settlement
once in five years or once in three years,
and in that way whatever adjustments
have got to be made are made by nego-
tiations periodically, But in the Rail-
ways it is a regular salary. They arc
essentially  government  employees in
every sense of the term, on the time-
scale, with retirement benefits. My hon.
friend was referring to the incidence of
TB among railway workmen. I will
come to that.

I might mention here that very soon,
probably in about 15-20 years, we will
have as many retired railwaymen as
there are serving railwaymen. If we
have 13 lakh serving railwaymen, we
may have 13 lakh retired railwaymen.

SHRI NAMBIAR : No.

SHRI C. M. POONACHA : We will
reach that stage—we are progressing
at that rate. I am only making a sort
of broad surmise. It would not be a
wonder if such a stage is reached !
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Therefore, I was saying that the build.
ing up of the pension fund is a must.
Already we have a pension reserve fund
of about Rs. 53 crores or so. That has
got to be built up and on that, no ego~
nomy can ever be envisaged. Tempo-
rarily we might make some adjustment,
but there carmot be a cut or stoppage
or a limitation. There will have to be
regular contribution and this fund will
have to be built up in due course of
lime because we will have a very large
number of retired railway personnel in
this country. Hence that also comes
as a fixed charge.

SHRI NAMBIAR : The bonus por-
tion is saved. That is there. So it is
wrong economy to say so,

SHRI C, M. POONACHA : Certain-
ly not, because this is a statutory provi-
sion. a security which, may I say proud-
ly, is available here only, not in other
countries.

it ATH HCATE T F fo0 AT
At faage A FE @ E | AR
aemt & ot faedr &0

SHRI C. M. POONACHA : So far as
carnings are concerned, it is true we
have reached a sort of plateau in respect
of goods trafficc. We had a substantial
increase in this traffic, but after a spell
of time we have reached a plateau where
the ling is running straight; we are not
making any progress. In passenger tra-
ffic. there is an increase in earnings of
34 per cent. Passenger traffic is in-
creasing while goods traffic is a steady
line.

SHRI1
Why ?

SHRI C. M, POONACHA : Because
there is a recession, because the overall
economy is not looking up at the mo-
ment. There is a little sluggishness
affccting the earnings of the railways in
general,

For the profitable working of rail-
ways, of any transport system for that
matter, two things are absolutely neces-
sary. One is the normal law and order
sitvation. Without that the aperations
of the railways could be very

PILOO MODY (Godhra) :
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hampered. The second is a healthy and
buoyant economy. These two things
alone can keep the railways or any
other industrial or commercial concern
in proper form and trim. Whenever we
have some difficulties, there would be
an immediate reflection in our working,
particularly the working of a transport
concern like that of the railways.

SHRI S. KUNDU : Goods traffic by
trucks has increased. Can you explain
that ?

SHRI C. M. POONACHA : I have
made some studies. It is said generally
that we are losing traffic to the road-
ways. My colleague, Dr. V. K. R. V.
Rao is here, I had also the privilege of
working in that ministry a year ago. The
development of the roadways in this
country is progressing very satisfactorily,
The State Governments have their own
programmes, the Central Government
have their own programmes, and State
highways, national highways and village
communications are developing all over
the State areas and also under the direct
assistance and supervision of the Central
Government. The production of trucks
and vehicles also is going up. The latest
figure that I have with me shows that
the capacity to produce trucks in this
country has reached the figure of 48,000,
but actual production is about 36-
37,000 chassis or vehicles,

SHRI S. KUNDU : How many more
wagons have been built ?

SHRI C. M. POONACHA : Buses
and trucks compete with the railways,
and they should as a matter of fact, be-
cause this is a service that we give to
the commumity as a whole. It is not
that we should sacrifice the roadways
for the benefit .of the railways, nor the
railways for the benefit of the roadways.
Both transport facilities will have to be
made available to the common man, and
the efficiency of the service will have to
be improved so that greater facilities
could be provided to the common man
and he should choose whichever mode of
tranport he requires either for transport-
ing goods or passenger traffic, The num-
ber of buses during the past 15 years has
increased from 56,000 to 74,000 regis-
tered in the whole country, and from
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167,000 to 264,000 in the case of trucks,
This is also # sector of our economy, and
it has also g distinct role to play in help-
ing the movement of passengers as well
as goods traffic. Therefore, we should not
feel unhappy if better facilities are
placed at the disposal of the common
man. If we can serve both through the
railways and the roadways, one should
feel happy about it, and it is the nation’s
capital or money that has gone into the
creation of this capacity. But the point
is whether there should be unfair com-
petition, whether there should not be
co-ordination,

For this we have the Tarlok Com-
mittee report. The Planning Commis-
sion had constituted a high power com-
mittee with Mr. Tarlok Singh as the
Chairman. Their report is now with
the Government of India. They have
made specific recommendations as to
how we should achieve this rail-road
transport co-ordination. That is being
now studied in all its details, and then
certain actions will follow. One of the
recommendations has been that in sec-
tors where we are continuously losing,
where we have also the road transport
facility, it should be a point for exami-
nation whether both should continue
there, whether the railways or the road-
ways cannot take over the volume of
traffic moving in that particular sector.
It is from this point of view that we
make studies. The question of closing
some of the small branch lines was taken
up as a special study after the recom-
mendations of this committee, and the
Railways are in correspondence with
the State Governments, and after a care-
ful consideration of all these things we
shall come to some conclusions. We
shall not take any hasty decisions. Only
after satisfying ourselves that there is a
case for closing or dismantling the
lines—we may take a view—this would
be done.

The increase in passenger traffic is
a problem because the number is very
much in excess of the facilities we have.
There is a definite urge for everyone to
take to the cheapest mode of travel.
This quite often results in overcrowding
in the trains, We see everywhere that
even on a push bicycle, instead of one,
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two or three persons riding. It is not
for pleasure they do so. There is the
urge to use a cheap mode of conveyance
and the need to reach a destination as
quickly as possible. In scooters, mstead
of one you will find two persons riding.
It is not for fun. They do so inspite of
the great inconvenience to them. There
i8 overcrowding in all the cheap means
of transports we have in the country.
Therefore, there is overcrowding in
trains also and it has become acute. We
are constantly endeavouring to see how
we can solve this problem.

Coming to the metropolitan cities the
problem is much more acute, The
growth of suburban traffic is at the rate
of ten per cent per year and at this rate
I do not know how soon the facility
that we have will get completely chok-
ed. The number of originating passen-
gers in Calcutta—suburban traffic—has
gone up from 13 crores per year in 1955-
56 to 25 crores in 1966-67. In Bombay
the figure has gone up from 32 crores
to 72 crores. This phenomenal increase
in the number of originating passengers,
in suburban travelling, has had a terri-
ble strain on the railways. It is almost
a national problem. We have got to
find a solution. Some palliatives here
and there would provide only marginal
solutions and there will have to be long-
term solutions. According to me, only
underground railway system would be
the answer. Nothing short of it would
meet the needs. But that means heavy
capital investment. This is a point which
we are taking up with the Planning
Commission and I have asked the Rail-
way Board to make special studies about
it. This has got to be taken up as a
central project to provide facilities to
the metropolitan cities starting with
Caleutta and Bombay and later in
Madras and other cities also...(Inter-
ruption).

My hon. friend raised the point about
the incident that took place at Malad.
Some other Members referred to it and
said that railways had been the cause
for such things all along; they were the
greatest culprits and as such it was right
for some people to burn the coaches.
I am very, very sorry for this. Such a
thing is not going to solve the problem.

Railway Budget PHALGUNA 15,

1889 (SAKA) General Dixcussion 1806

Even a marginal improvement by quad-
rupling the line, by putting in nine co-
aches instead of six, is only a marginal
palliative for the time being. But a
long-term solution will have be found
for this, because the class of people
that work belong to the fixed-income
salary group. They are workers; the
housing problem is very acute and they
will have to stay in distant, far-away
places and come to the work-spot and
get back. Therefore, this minimum
facility will have to be provided for.
This is a responsibility of the Govemn-
ment, the local authority, and the State
Government. So, this is a matter which
will have to be considered at the highest
level. We are taking up this matter with
the Planning Commission and I am sure
some attempts will be made to find a
long-term solution to this problem which
could not be solved by small, minor
adjustments here and there,

Now, for the efficient functioning of
the railway system, whether here or any-
where in the world, two essential re-
quirements are necessary; first, we
should have the law and order situation
under control and a peaceful atmosphere
for the free operation of the railways
and secondly, there should also be suffi-
cient cconomic activity which would
generate the traffic that is needed for
the railways in general. Whenever there
is some difficulty in one sector or the
other, that would certainly get reflected
so far as the railways, the main trans-
port industry in this country, are con-
cerned. And that has been the reason
why we have not been able to realise
the traffic that we have anticipated. We
anticipated a traffic of 8% million tonnes
this year and that has not materialised.
We are still hoping next year—I have
made a very conservative estimate—ito
get about 7 million tonnes additional
traffic. I am hopeful of realising the
target and making my earnings meet the
expenditure.

SHRI S. KUNDU : By 1971 you are
going to lose 25 per cent of highrated
goods traffic. Please make a note of
that.

SHRI C. M. POONACHA : This is

an opinion which is often given expres-
sion to without making any serious study
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about it. 1 have -also been looking into
the other sector, and I have had discus-
sion with the Indian Federation of
Transport Operators some time back.
They also tell me that they are not hav-
ing sufficient traffic nowadays: the traffic
is definitely falling down and we are
only sharing the limited traffic that is
available. It is not as if everything has
switched over to the roadways and that
the roadways are having planty of traffic.
On the other hand. they are also in a
difficult situation and they are not get-
ting enough traffic. This is indicated
by the fact that the increase of trucks
is at a low rate. It was at the rate of
10,000 to 18,000 per annum, but during
last year, from 2,59,000. it has gone up
to 2,64,000, an all-India increase of
5,000 trucks only. This itself indicates
how the traffic trend is moving. It is
very easy to say. May be class-wise :
some high-rated goods might po therc
and some long-distance goods traffic only
is carried by the railways. This kind of
switch-over might take place, but I am
quite clear in my mind that due to the
sluggishness in the economy in the
country there has been a low rate of
growth of traffic available both for the
roadways and the railways,

I now come to the point about certain
amenities and services so far as the
staff are concerned. Reference was
made that the railway labour is not well
looked after. It is true that some Mem-
hers have referred to the difficulties ¢x-
perienced by certain categories of rail-
way workmen. 1 am coming to that
later. But generally speaking the amount
that we are spending on staff welfare
measures is quite substantial. Out of
the expenditure of Rs. 614 crores that
1 bave presented to the hon. House,
Rs. 24 crores relate to staff amenity and
benefits. They are: medical services,
Rs, 9.64 crores; health and welfare,
Rs. 6.63 crores. That means, on both
medical and health facilities we are
spending as much as Rs. 16.27 crores.
Bducation and other training facilities
that we provide for our staff are costing
us Rs, 6.37 crores. Canteens and other
staff amenities—Rs. 0.94 crores; On the
works side, staff quarters Rs, 6.59 crores
and staff amenities Rs. 3.16 crores, mak-
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ing a total of Rs. 31.33 crores for the
budget year. That shows that the rail-
ways have been making a substantial
provision for staff amenities.

I claim that the railwaymen have
cood medical facilities and public health
amenities, which are not available to
other classes of workmen serving under
similar conditions.

SHRI NAMBIAR : Therc are 14
lakhs of employees and if you calculate,
it comes to just Rs. 7 per head per
month.

SHRI 8. KUNDU : Medical facilities
lurgely go to the officers and not to the
puor workers. . .

MR. DEPUTY-SPEAKER ; 1 have
told you. Mr. Kundu, many times. The
minister is not yielding, No more inter-
ruptions.

SHRI C. M. POONACHA : Refer-
ence was made that we have as many
as 6,300 or 6,400 officers. The House
should bear in mind that 2,300 of them
are medical officers of which about
1,600 are Gazetted. Reference was
made ¢o increase in TB incidence. I
have got some figures. Detection of TB
cases so far as railwaymen arc concerned
has been intensified. Because of the
systematic examination and clinical tests,
more numbers have been detecied.
Otherwise, these people would have con-
tinued to suffer without knowing that
they have had an attack of TB. We
have 67 chest clinics in the Indian Rail-
ways. We have 1.046 TB beds in our
hospitals. We have also reserved 788
beds with various other institutions. As
such, we are making adequate provision
to treat the suspected TB patients and
substantial expenditure is incurred on
this account also. While a workman is
undergoing treatment, his family is paid
something from the staff benefit fund,
so that his family may not suffer be-
cause the earning member has entered
the hospital for long-term treatment.

Mention was made about social ser-
vices and a suggestion was made that the
railways should function more as a
social services organisation than work
on strict commercial lines. These two
things are incompatible, Either we work
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purely as a commercial organisation and
account ourselves for strict commercial
disciplines—that is one thing.

18 HRrs.

On the other hand, if this should be
a social service organisation rendering
social service to everyone, that is also
acceptable provided the House can agree
to such a suggestion. But, all the same,
the community will have to bear the
burden. It is not as if, if you make the
Railways u social service organisation
it will be all gratis and the expenses will
be met from somewhere unknown, What
will hapen?  Supposing we extend
the social service facilities to a large
number of people, that part of the ex-
penditure will have to be met from out
of the central exchequer; otherwise it
should work strictly on commercial lines
and all this extra expenditure, whatever
they may be, will have to be met from
out of the railways’ earnings. The Rail-
ways also carn substantial sums of
money to pay for the development work
which we are doing besides our paying
Rs. 141 crores to Rs, 151 crores towards
dividend. We are also providing Rs, 100
crores towards the depreciation fund
reserve. Therefore, both put together
Rs. 250 crores are being paid from out
of the railways’ earnings. This s really
a fact which hon, Members should
kindly consider and find out whether the
Railways have been doing well or the
Railways have been mismanaged all
Over.

AN HON, MEMBER : It is coming
from the passengers’ pockels,

SHRI C. M. POONACHA : That is
true and that is why my hon, friend
there said that it should be on commer-
cial lines.

- Coming to the passengers’ pockets,
there also | have made some compari-
son. I have got some figures here to
satisfy my hon. friend. It is said that
this increase of five paise on every
ticket up to Rs. 5 is a very heavy bur-
den. 1 have gone into the whole matter.
Here are the figures available with me.
So far as minimum bus fare is concern-
ed in all the States, the minimum bus
fare per ticket, whatever may be the
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journey, in Andhra is 30 paise, in Bihar'
25 paise, in Gujarat 25 paise....

SHRI THIRUMALA RAO (Kaki-
nada): Is it for urban transportation or
rural ?

SHRI C. M. POONACHA : Rural,
in the case of urban transportation it is
less.. In the case of commuter traffic,
Railways charge only for seven journeys
and not 26 journeys, which comes to
one-third, if you compare it with urban
bus fare, the comparison is all in favour
of the Railways. Ours is much cheaper.
I was giv ng the figures of minimum bus
fare. In Madhya Pradesh it is 25 paise,
Maharashtra 21 paise, Mysore 30 paise,
Orissa 18 paise, Punjab-Haryana 20
paise, Ut'ar Pradesh 24 paise and West
Bengal 25 paise.

SHR?" S, KANDAPPAN : What
about Madras and Kerala ?
SHRI C. M. POONACHA : Kerala

has got three rates, Kerala's rates are
interesiing. They have three services—
passenger, express and de luxe and the
rates are 40 paise, 50 paise and one
rupee respectively.

SHRI P. VISWAMBHARAN (Tri-
vandrum) : The minimum bus fare in
Kerala is 10 paise by the ordinary bus.

SHRI C. M. POONACHA : 1 have
the figures here. It is not as if the hon.
Member is educating me on this point.
So far as ther suburban city travel is
concerned it is ten paise. 1 have not
brought in the city here.

So far as the per kilometre has charge
is concerned, in Andhra it is 3.12 paise,
Bihar 3.75 paise, Gujarat 3.35 paise,
Kerala 3 paise, Madhya Pradesh 3.2
paise, Maharashtra 3.66 paise, Mysore
3.33 paise, Orissa 3.50 paise, Rajasthan
3 paise, Uttar Pradesh 3.45 paisc, West
Bengal 3.75 paisc and Madras 2.50 paise
which they have raised to 3 paise only
recently.

SHRI S. KANDAPPAN :
you,

SHRI C. M. POONACHA : May be.

Let us work out the railway per kilo-
metre fare and it works out to less than-

To help
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2.5 paise. So, this argument of raising
fares at the expense of the passengers
is not applicable to the railways, but it
is applicable to the other sector. There-
fore, the attempted increase by way of
surcharge of 5 paise is not a burden.
In fact, it is a very modest increase to
meet the most essential charges and the
commitments of the railways, becausc
the railways will have to find their re-
venues, so far as working expenses are
concerned and here are figures to show
that what we have done is very much
less as compared to the bus fare rates,
kilometre-wise and - minimum fare-wisc.

SHRI S, KUNDU : The bus offers a
seat to every person who buys a ticket.
Will you promise to offer a seat in the
railways to every person who buys a
ticket? You canmot. So, why give
this analogy ?

SHRI C. M. POONACHA : Now I
come to some of the points raised by
hon. Members. T am coming to one
very important point which was men-
tioned by most of the hon., Members,
and it is about problems relating to
labour management. In the railways it
is a very big problem, particularly the
welfare, care and the management of
labour,

We have two recognised federations
and we have the Permanent Negotiating
Machinery both at the railway level as
well as the Board level, all-India level.
‘We periodically meet and discuss every
matter connected with the problems and
disputes of labour. Apart from that,
we have a number of other unions also,
For example, there is the All India
Station Masters and Assistant Station
Masters’ Association, the All India
Railway Commercial Clerks' Asso-
ciation, All India Guards’ Council,
the All India Railway Accounts Staff
Association, All India Sienal and Tele-
communication Staff Association, Al
India Railway Ministerial Staff Associa-
tion, All India Railwav Stenographers’
Association, Permanent Wav Inspectors’
Association, Southern Railway  Fire-
men's Council, Southern Railway Medi-
cal Officers’ Association and many other
similar associations. Because of such a

MARCH 5, 1968

General Discussion 1812

large number of associations, solving
problems becomes difficult. For exam-
ple, hon, Members rightly represent to
me, write to me or give me memoranda.
Whenever 1 receive such memoranda
or representations. I give my careful
thought to them, examine them and I
try to do my very best to meet the de-
mands. But, whatever the individual as-
sociations, sectional associations might
represent, while they could be examined,
we cannot by-pass the Permanent Nego-
tiating Machinery, because once we try
to do that the entire trade union ad-
ministration based on sound and orga-
nised unions will go out. Therefore, we
are trying our best to carry out what-
ever suggestions are received, within our
limitations. There has been 3 complain:
that some Members have given me some
memoranda and for 8 months or so they
have not received replies. The short
answer to that is that they have been
fully examined, but they have got fo go
before the machinery that has heen duly
constituted for the purpose and through
them alonc we could take final decision
and this, T am sure. the House will ap-
preciate and will support us in this. T
would go further, I would very much
wish to have only one union so that our
discussions, our negotiations, could be
more purposeful, more fruitful and
more expedient.

But at the moment we are not having
one union; for that matter, we have two
unions. We try to understand the points
of view of both the unions. We have
the very best relations with them and
we will continue to pursue the same
policy. But T must say here that it
would be difficult for us to give recog-
nition to all the various unions individu-
ally, in which case the broad base of
the PNM will be knocked out at the
very bottom. We do not want to en-
courage such a thing and, I am sure,
hon. Members will help us to continue
our recognised trade union negotiations
and to resort to the machineries that
have been constituted. At the national
level we have the JCM also,

SHRT NAMBIAR : There must be a
princinle. a formula, for recognition.

SHRT C. M. POONACHA : You can
discuss and decide that formula. Speak-
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ing on behalf of the Railway Board, 1
think, we should adhere to this practi-
cal method and the correct way of deal-
ing with recognised unions and not with
all the unions that might come up from
time to time...... (Interruption)

Mention was made about the wagon
utilisation and the engine utilisation
ratio. I agree with my hon, friends.
There is no secret about it. Since we
have carried less traffic this year our
wagon utilisation ratio has slightly come
down. But, all the same, it is a big
drop. The wagon utilisation and engine
utilisation ratio has not drastically come
down. But it has marginally shown
a fluctuation in relation to the drop in
traffic that we had. We did not have
much of traffic last year,

Mention was also made about the

private  railways which we are
examining. All these privately owned
small branch line sections are

still under a contract for a period of
time and as and when the agreement
period is over we would examine it.
In very many cases we have taken them
over. Last year, I think, in the eastern
sector we took over working of two
lines. As and when they are due, we
will look into the matter and we will
take a decision. It is our policy that
progressively we should eliminate all
these privately owned railways and it
should be under one management.

My hon. friend from Madras referred
to a circular which perhaps has stipu-
lated the requirement of a minimum
knowledge of an Indian language for
being confirmed in the railway service.
He even went to the extent of saying
that T have a sort of sadist attitude in
this matter and that though I am com-
ing from the South T am trying to force
Hindi down the throats of unwilling
officers.

AN HON. MEMBER : That is a fact.

SHRI C. M. POONACHA : That is
not a fact,

My hon. friend comes from a consti-
tuency which Shri Annadural vacated
because he was made the Chief Minister
there. 1 expected that my hon. friend,
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Shri Maran, in all respect, would also
equal himself in his utterances, be-
haviour and performance to that of Shri
Aonadurai. But the way he has let
himself to free language in a sort of
unrestricted way of speaking pained me.
All the same, I have no quarrel,

This circular is not a new innovation.
It has been there since 1946, This is
only a stipulation for the all India ser-
vices to learn an Indian language.

SHRI S. KANDAPPAN : Even if it
is there for ages, you should not justify
it on the ground that it was there for
ages. You do not know how much the
people there are agitated over this....
(Interruption).

SHRI C. M. POONACHA : I know.
I can meet you on this point wholly
and fully satisfy you provided you do
not interrupt me.

This is not a new thing. The all-India
service has its own commitments and
requirements. This cannot be escaped
now. I come from Mysore and if I
refuse to learn a language, I will circu
late in the Mysore area only; that is all
1 cannot go to Chittaranjan or to Pun
jab, because in the railways when
senior officer is confirmed he has got
go all over the country. I do not
to place myself at a disadvantage
put a handicap on myself while you may
prefer to do so, choose to do so, and
remain where you are. That is a differ-
ent matter; that is your choice. But
coming to the services as such....

SHRI S, KANDAPPAN : Wherever
he is working, he can have a working
knowledge. That is different, I can
appreciate that. If he is posted at a
particular place, he should have a work-
ing knowledge of the language prevail-
ing there,

SHRI C. M. POONACHA : That is
the very thing I am explaining to you.
Mr, Madhavan, the present Law Minis-
ter of Madras came and met me, had
half-an-hour discussion 5 few days back.
T showed him the fille. Mr. Avinashi-
lingam Chettiar who was once the Bdu-
cation Minister and was an hon, Mem-
ber of this House as well as the other

THRT
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House had written to Mr, S. K. Patil
raising the very subject. In 1965, three
years ago, Mr, S. K. Patil had given
the reply and Mr, Avinashilingam Chet-
tiar was fully satisfied because the
minimum stipulation was of elementary
standard, that is, Praveen examination.
Some friends came and represented to
me that this, Praveen examination is
equivalent to M. A, standard. Nothing
of that sort. M people confuse them-
selves and put wrong ideas, our students
will get all the more confused. Let us
try to understand what is Praveen exa-
mination, what is the standard. It 1s
simple higher  elementary standard
which has been prescribed as a work-
ing knowledge. 1f there is anything
above that, I am prepared to correct
such an invidious handicap that migh:
have been placed on some friends any-
where in the country,

SHRI S, KANDAPPAN : Nothing
should be demanded at the time of re-
cruitment. After recruitment, you may
ask them to have a working knowledge
wherever they are working. I can ap-
preciate that. But there should not be
anything at the time of recruitment.
This goes against the declared policy oi
the Government,

SHRI C. M. POONACHA : The re-
cruitment rules prescribe certain quali-
fications. After recruitment, he is on
probation, and on probation he is to
equip himself with the knowledge for
the job he will be holding. At the same
time, he is to acquire the minimum cle-
mentary knowledge of an Indian langu-
age. Well, it is for that purpose he is
put on probation. He is not burdened
with heavy routine work. He is given
‘the minimum training and a facility at
Government expense to learn a langu-
age. If I do not want to conform :o
that, it is my fault and it would be to
my disadvantage. Therefore, this circu-
lar to which a reference has been made
has not been inspired by me.

SHRI S. M, JOSHI (Poona): Will
that be obligatory on the people who
speak Hindi as the mother-tongue 7

SHRI C. M, POONACHA : Every-
one,
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AN HON, MEMBER : What langu-
age ?

SHRI C. M. POONACHA : Aboutl
the recruitment of officers, so far as the
Railways are concerned, is done by thc
U.P.S.C. That is not with me, not with
¢he Railway Board. The Railway
Board does not recruit any officer. The
recruitment of officers’ class is through
the Public Service Commission. They
will perhaps now look into the matter.
Any alteration or any modification to the
cxisting circular would, centainly, be
considered by them. To accuse the
Railway Bourd and the Minister is not
fair. This is the point I wanted to make
on that,

Then, Shri Prakash Vir Shastri made
some reference to the smuggling of
roods by senior officers when we were
importing completec diesel sets from
America. This is a fact. There were
about 18 officers and other officials in-
volved and the matter as taken up by
the Customs authorities. Most of them
have been punished under thc Sea Cus-
toms Act and some fines have been im-
poscd. In some respects, that material
has been taken over. Apart from that,
the Central Board of Investigation also
conducted an inquiry and they submitted
a report to the Central Vigilance Com-
mission. The Central Vigilance Com-
mission having gone into each and every
casc has recommended to us that no fur-
ther action is necessary.

SHRI S. KANDAPPAN : You are
going to promote them probably ! (In-
terruptions)

SHRI C. M. POONACHA : | am to
give you the information, I am to ex-
plain the position. When the Central
Vigilance Commission, an authority
which in all fairness, we know, does
the correct thing and goes into every
case in detail with the greatest care,
when they have gone into these and they
are satisfied that the action taken and
the punishment awarded to each one of
the officers has been adequate, there
the matter rests. I have nothing more
to say...... (Interruptions)
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SHRI 5. KUNDU : The very fact that
the officers were found guilty under the
Sea Customs Act proves that it is an
act of misconduct. How can the Vigi-
lance Commission waive it 7 The Vigi-
lance Commission cannot have the status
of a High Court or Supreme Court. Let
the report come. ... (/nterruptions)

MR, DEPUTY-SPEAKER :
order, Let him finish,

Order.

SHRI C. M, POONACHA : I have
dealt with the broad points connected
with the debate that we had. There are
other points also of individual railways
and individual cases which will be com-
ing up before us when we take up the
Demands. I will certainly take the op-
portunity to deal with each of those in-
dividual cases at the time when we come
before you with the Demands for
Grants. With these words, I thank the
House and you, Sir, once again for the
consideration extended to the Railway
Budget. ... (Interruptions).

LILSS(CP)|68 26-9-68—GIPF.
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In conclusion, 1 want to make a re-
ference to two points. Mention has
been made that the rate that I am pro-
posing to levy for the sleeper berth is
very heavy and that particularly for the
long-distance travellers, it would be a
definite hardship, I am conscious of this
fact, 1 am looking into this matter and
when we come to the Demands and to
the final passing of the Grants, 1 pro-
pose to show a substantial concession in
this regard.

The second point is this. There was
also a reference to certain concessions
which have been withdrawn so far as
artistes, nurses and some other categories
of railway travellers are concerned, I
am looking into this matter again and I
will sec whether 1 cannot relax those
restrictions and continue the same con-
cessions as have hitherto been available
to them.

MR, DEPUTY-SPEAKER : The
House stands adjourned to meet again
tomorrow at 11 A.m.

18.23 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 6, 1968/ Phalguna 16, 1889
(Saka).
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